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here. He is aware oE the jute workers demands.
Their first demand is that raw jute should be
purchased at Rs. 100 per inaund from the
growers because there is the big monopolists'
profit hunger. The other demand is the
immediate publication and implementation with
retrospective effect of the decisions and
recommendations of the Expert Committee on
computation of consumer price index numbers.
Sir, this Expert Committee was set up by the
State Government in  consultation with the
Central Government, and the Expert
Committee has submitted its report to the
State Government and a copv has been sent, |
suppose, to the Central Government.
According to the Expert Committee's findings
and recommendation!, Rs. 55 p.m. should
be given to the julf worker with retrospective
effect by way of D.A. Sir, an index fraud had
been committed by the Simla Bureau of the
Labour Department of Government of India.
And that fraud was found out by the
Expert Committee.

Sir, all the central trade unions, including
ihe CITU, the INTUC. the AITUC, ihe HMS
and others have unitedly given this notice.
Their demands include, among others, wage
protection consequential to power rationing.
Immediate implementation in full of the
Union Labour Minister, Shri Raghunath
Reddy's recommendation on relief to Rudli
workers. 20 per cent bonus and opening of
fair and fixed price shops for adequate supply
of all essential commodities and full
implementation of the agreements and
assurances and settlement of all pending
disputes.

Sir, if they do not comply with these de-
mands and fulfil these demands of the central
trade unions, they will go nn a protest strike
on the 24th of this month. If even then they
do not fulfil these demands, there is the
danger of a continuous strike in the jute
industry. Mr. Chattopadhyaya has not given
his ear to this problem. Therefore. |1 would
like to draw his attention through you and ask
him to take immediate steps so that this strike
may be averted and the jute barons may be
forced to accept the demands of the workers.
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IOTION REGARDING CONSTITUTION
Ol AJOINT COMMITTEE TO INVES-
TIGATE MATTERS ARISING OUT OF
ANSWERS GIVEN TO STARRED QUES-
TION NO. 730 IN RAJYA SABHA ON
AUGUST 27, 1974 AS WELL AS THE
STATEMENT MADE BY THE MINIS-
TER OF COMMERCE IN THAT CON-
NECTION.

SHRI BHUPESH GUPTA (West Bengal): Sir,
move:

That this House resolves that a Joint
Comittee of both Houses of Parliament
consisting of 10 members of Rajya Sabha to
be nominated by the Chairman and 20
members of | ok Sabha to be nominated By
the Speaker be constituted to investigate all
matters aiising out of answers given to
Starred Question No. 730 in Rajya Sabha on
August 27, 1974 and sup-plementaries
thereto as well as the statement of the
Minister of Commerce tn connection
therewith in Rajya Sabha on the same day
and that the Committee do submit its report
to this House on the first day of the next
session.

That this House recommends to l.ok
Sabha that .ok Sabha do concur in this
motion and join the said Committee.

Sir, 1 only move the resolution. Another
Members of our group will speak on this.
Later, in reply 1 may have to say something.

(Mr. Deputy Chairman in the Chair).
The question was proposed.

SHRI MOHAMMAD YUNUS SALEEM
(Andhra Pradesh): On a point of order. Sir. Srr,
this motion is unnecessary in view of tiie
answers given by the Minister of Com-merce
on the 27th August, 1974, in this House, in
reply the certain questions and supplemental ies
put by different hon. Members of this House.
Sir, today a news item has appeared in the local
papers. | have got today's the Times of India
wherein the same matter has appeared. It has
been stated therein that an F.I.R. has been
lodged and the magisterial court is seized of the
inves-| t.cation of the matter.
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MR. DEPUTY CHAIRMAN: Mr. Yunus
Saleem, | have seen that report and there is
no point of order.

SHRI. MOHAMMAD VUNUS SALEEM:
Sir, kindly allow me to make my submission.

MR. DEPUTY CHAIRMAN: | have heard
you and | do not want to consider it.

SHRI MOHAMMAD
SALEEM:
Sir, the matter is sub judice.

MR. DEPUTY CHAIRMAN: It is not sub-
jua
SHRI MOHAMMAD YUNUS SALEEM:

Sir, you are not allowing me to complete miv
submission,

MR. DEPUTY CHAIRMAN: | have al-
ready heard you and let us not waste time on
that.

SHRI MOHAMMAD YUNUS SALEEM:
M | will satisfy you by quoting the relevant
section of the Criminal Procedure Code.

MR. DEPUTY CHAIRMAN: Mr. Yunus
Saleem, | have heard you enough. There i.v
no point of order.

SHRI MOHAMMAD YUNUS SALEEM:
Sir, | could not complete my submission
because you stopped me.

YUNUS

MR. DEPUTY CHAIRMAN: Mr. Yunus
Saleem, | have heaul what you have been
referring to. There is no point oE order and |
need not listen to a speech. | can make thai
very plain to you.

MR. DEPUTY CHAIRMAN: Mr. Chinai,
do you want to move your amendment?

SHRI BABUBHAI M. CHINAI (Maha-
rashtra) : Sir, | move:

That in the Motion in lines 1 to 12 for the
words "Joint Committee of both Houses of
Parliament . . . and join the sjid
Committee", the following be substituted,
namely:—

"Commission be appointed to consi-
der and recommend in what manner the
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ent system of import licensing which
is prone to external pressures can be
replaced by an appropriate adjustment in
tariffs and/or otherwise and thereby
reduce import licensing to the minimum".

The question was proposed.

SHRI Mi KADERSHAH (Tamil Nadu): Mr.
Deputy Chairman, Sir, this is the final day of
the Monsoon Session and this is the first!
speech of mine in this august House, Until at
last the most anticipated debate, rather the
climax of the existing Session, ha™ come up
for discussion, thanks to the permission of the
Chair. Sir, | am in accord with the Motion
moved by the veteran politician, Shri Bhupesh
Gupta, and it is m\ proud privilege to have in
my maiden speech itself a discussion on the
matter directly concerning our Members,
involving the integrity of all of us. We, the
chosen Members of the people and various
States have now been virtually reduced to be
talked of by a person, a common person who
does not take Interest in politics or in the
national or international affairs with the
degree of contempt unprecedented, the degree
of insult unparalleled and the degree of
anguish and anger unpardonable. Our late
leader Dr. Anna often used to remind us that
Caesat's wife should stand above all
suspicions. This is not only applicable to the
members of the ruling party but to each and
every person in public life irrespective of bis
political leanings.

Now, we .may recall the incident in this
House on the 27th of August. The Commerce
Minister gave us the names of 21 members of
the other House who had recommended thai
the licences to 7 (inns of Pondicherry Stale
may be given on the basis of their
representations. The day will be remembered
when the spontaneous reaction of the entire
House was in favour of a Parliamentary probe.
My friends on the Treasury Benches had even
gone to the extent of suggesting for a
mechanism to deal with the situation and were
of the opinion that the CBI probe was likely to
diminish the powers and privileges of Par-
liament. To save a Minister or a Member of
Parliament, or a Government official, my
humble submission is. Sir, that the entire
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community of the Members of Parliament anil
the Parliament itself should never be brought
into disrepute or disregard. But from the stand
taken by the Government on the other day it is
very clear that the frank and spontaneous
reaction of the Congress Members has not
found favour with the higher echelons in the
Government and, therefore, with the strength
of the brutal majorin the motion had been
turned down without convincing arguments.
The line of argument taken by the
Government that the CBI has already
registered the case for investigation on
September 2, and, therefore, a parliamentary
enquiry by a Committee of Parliament, will be
out of context, is a negative argument. Sir, |
cannot understand why the Government is so
nervous of a Parliamentary probe and the fact
that the Government was reluctant from the
very beginning to allow this discussion had
created much resentment among the members
of the ruling Party itself.

Sir, the reason why we demand a Parlia-
mentary probe and not in favour the CBI
probe is this. Those who are connected with
the scandal are Members of the other House.
They are all honourable members and the
Minister Mishra is more honourable. They
should not be subjected to a CBI enquiry. Sir,
what is the CBI? It is nothing but a
Department of the Government. How and in
what manner the enquiry will he conducted
and how far it will be impartial is yet to be
seen. The probe by a .Parliamentary
Committee has definitely fundamental built in
advantages and can rectify and plug tire
loopholes. The period which has been taken
by the CBI in going to the deeper details in
the matter is another instance which reflects
the intentions of the Government. The matter
was being looked into by the CBI for the last
several months but no formal case was
registered so far until the 2nd of September.
What were the reasons, why so? Nobody from
the Government side has come forward to
convince the Members regarding the time lag
between the enquiry—when it was started and
the case when registered. Secondly, the
Members who are supposed to be involved in
this episode have neither on their own cared to
clear themselves nor the Government thought
it necessary to inform
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the Parliament earlier. This was possible only
after this question was answered and the
members one after the other came and Irfuted
the allegations that they were parties to the
signing of the memorandum.

Sir, I am a new member to this House and
may not be knowing as much about the
practices and procedures of Parliament and its
reasonable cttiquelte but my friends who have
hern involved in this controversy are
supposed 10 know in much detail about such
matters and it was their foremost par-
liamentary diuv to have conveyed to the
honourable Speaker of Lok Sabha about the
matter and thereby could have absolved
themselves from the controversy. Rut their
silence together with the silence of the
Government and the main architect of this
drama which has brought much damage to us
Is rather intriguing and gives an idea of a dead
fish with pungeant smell coming out of the
box.

Sir, now Mr. Mishra has not only come up
for a se\ere criticism but be has also placed
his own partymen, 21 MPs including his
Cabinet colleagues on the horns of a dilemma.
I do not know for what consideration lie -
ought the assistance of MPs ol his State and
during the process some others also were
magnified. | want to know what interests he
can have or the MPs from the States of Bihar,
U.P.,, Madhya Pradesh and Jammu and
Kashmir can have in the business of the
people of Pondicherry State. | do not know
about it. But, Sir, | want to ask whether the
members of Jammu & Kashmir were fully
aware of the genuineness of the business
concerns in the extreme South. | am glad that
Mr. Mishra alone can unite Kashmir and Cape
Comorin in such a fantastic manner as he has
done. There are so many mal practices in this
issue of the licences. It is said that the
applications had been consequtively rejected
by the predecessors of Mr. Mishra. When the
case was pending in the Delhi High Court,
how did the business people withdraw their
petitions against the Government? What led
them to withdraw their petitions? Sir, at least
one person In the Congress Party is honest
and it is Mr. Tuhnohan Ram. He has admitted
that he signed in the document and
also got
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Rs. 1,25,000 for his noble service. No.w it is
not known where Mr. Tulmohan Ram is. What
happened to him? i am afraid that the same
fate of Nagarwala should not be repeated on
him. Sir, it is not uncommon that big fishes
use to gobble up the smaller ones for their
survival. This is the case we see here. All his
colleagues have been made scapegoat now. 1
will categorically state that several mal
practices have been done in this licence issue.
One engineering firm was granted licence to
import raw woollen and polyester fibre which
were not at all necessary for their firm. Is it not
a fact. Sir? If Mr. Mishra were an honest
politician, he should come forward to lender
his resignation. We have seen the American
Watergate. Don't think | am comparing it with
this Indian Walergate. fn my opinion, even the
great Nixon would not have resigned if he had
met Mr. Mishra and had acted upon hts advice.
Sir, in this connection 1 want to recall the
wonderful advice given by the greatest
statesman of India, the late Rajaji, that the
licence and quota system should be done away
with once for all since they are the root cause
of all such evils as corruption, nepotism,
favouri-tims and btackmarketing. Let us take
concrete steps to Immediately stop this
tendency from our public life if we are sincere
and honest in promoting the welfare of the
people. The people in general are becoming
impatient of facing hardships, of being denied
the bare necessities of life, of being denied a
decent livelihood, of being subjected to
innumerable hardships in preserving their
health and family while some of us on the
other hand have indulged in the Indecent
luxury of conniving at corruption which has in
the recent past rocked the basic structure of
our parliamentary functioning. We should not
allow the people to think that dictatorship is
far better than democracy.

Sir, to my mind the demand for a par-
liamentary proble is neither too big not totally
new. We bad some bunglings in the past but
the Government of the day at that time took
the initiative by taking concrete steps to set at
rest the public indignation which was there
on those matters and immediately a
parliamentary probe or a commis-siOB of
inquiry was constituted to ascertain
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the facts. The famous Mundhra case, Sardar
I'artap Singh Kairon's case, the hon. Mr. K. D.
Malaviya's serajuddin affair, Shri .Viddhartha
Sliaukar Ray's West Bengal affairs, the late
Prime Minister Lai Bahadur Shastri's
insistence to hand over the enquiry against
TTK in 1905 and his ultimate resignation
from the Ministry are some of the precedents
which (be Government can look into and
review this matter in the light thereof. The
public has to be satisfied as to what has
happened and what aie the facts. The cloud
must be cleared, the sun should come out and
the gloom should be lilted. 1 would like to
appeal to my friends on the Treasury Benches
and to the Government in particular that In
the larger interests of parliamentary
institutions and for the healthy growth of
public relations it is the paramount duty of all
of us to gel the matter inquired into by an
agency not directly subordinate lo the
Government. Ate you prepared to constitute a
judicial enquiry? Sir, | therefore support the
motion ami request for its acceptance by this
august House for cherishing the traditions laid
down by our predecessors and to show a path
of righteousness to our successors.

Thank you.

SHRI V. B. RAJU (Andhra Pradesh): Mr.
Deputy Chairman, Sir, . . .

SHRI NIREN GHOSH (West Bengal): |
thought you were for lighting corruption.

SHRI V. B. RAJU: | think if the Oppo-
sition has the patience to listen | think it will
be doing justice to this House, to democracy
and lo the nation also.

Sir, we have a responsibility in this House
and in the other House also not only to reflect
public opinion but also to give a direction
towards the destination that this nation has
fixed for itself. In my opinion after a quarter
of a century is over it is necessary to examine
ourselves, to have an introspection whether
our functioning is in the direction in which
we wanted it to be, whether the political
institutions in the country, particularly the
Parliament, is doing its job in the best
interests of the nation and democracy. | think
it will do good for us if we have an
introspection
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and it we make a study on this. Sir, in this
particular set-up a subject is discussed
without any relevance to realities, facts and
truth.

SHRI NIREN GHOSH: Facts galore.

SHRI V. B. RAJU: Please do not go on
commenting on every sentence. It will be
difficult for me to make out and for you to
understand what | say. Now, in this
Parliament we have assembled to hear each
other and understand each other. It is not our
oratorical combat or competition here,
whether you speak lound or we make more
noise or whether we can make more acroba-
tics that matters. That is not the point. The
cultural level of a nation is reflected, from
time to time, in the performance of its
political institutions. 1 know Mr. Niren Ghosh
has a difficulty. He leads a party which has no
faith in parliamentary democracy. He made no
secret of It.

SHRI NIREN GHOSH: That is also an
untrue statement to put it mildly.

SHRI V. B. RAJU: | have no quarrel with
Shri Niren Ghosh. He understands us well and
we understand him very veil. At the same
time, in spite of his declaration, I will have to
make an appeal to him and as a democrat |
feel | can convert Mr. Niren Ghosh . . .

SHRI NIREN GHOSH: As a democrat or
as a Congressman?

SHRI V. B. RAJU: So, Sir, from this House
particularly, as it is popularly called as the
House of the Elders, the nation expects some
light, not heat. | wish more light was thrown
than heal being generated. That is how I
appeal to the opposition to consider this
matter today. Today is the last day of the
Session and we shall part in a good
atmosphere and with a correct understanding.

Now, | will come to the subject-matter.
What is it that the opposition wants? | shall try
to sincerely understand it, so that I, as a
member of the ruling party, can prevail upon
the leadership to see eye to eye with the
opposition for the best preservation of
democratic values and to establish good
traditions. What is it that the
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opposition wants and what is the subject-
matter? Sir, you will recollect that for the tii’t
time it was on 30th March a. report appeared
in an English weekly and the matter was
referred to in Starred Question No. 380 of
13tli August and in that question, through a
supplementary, this matter wis brought in, not
as a substantive question. On Starred Question
No. 380 a supple unman ns> put, not by the
Opposition R.nches .

SHRI RABI RAY: So, what?

SHRI V. B. RAJU: | am not complaining. |
am only making a factual statement, not that
you do not know. You know much more than
what | know and you ought to know about it. |
only just remind ourselves

SHRI SARDAR AMJAD ALI:
address us.

SHRI V. B. RAJU: | have to address not
necessarily you. because you are all the
affected people.

SHRI N. P. CHAUDHARI: We have got
equal right to hear you.

MR. DEPUTY CHAIRMAN: Mr. R*ju.
you address me now.

SHRI NIREN GHOSH: You are feeling ill
at ease.

You can

SHRI V. B. RAJU: It came as a supple-
mentary not from the opposition. The oppo-
sition cannot claim any credit either for any
success or failure. The supplementary
question came from this side.

SHRI G. LAKSHMANAN (Tamil Nadu):
Those Members who raised it are now not in
the House.

SHRI V. B. RAJU: That is a different
matter. Then, on 27-8-74 it again came as a
Starred Question in a substantive manner.
This is with reference to the issue of the
licence. Hundreds of licences are given and
there are cases which are referred to the CBI.
There are companies, importers or ltcencees
and a few of thera are placed on the black list.
This has been going on from the time wc
became independent and even before we
bcame independent. This is not
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a new thing that lias happened in 1974, 1973
or 1972, but anyhow a reference came in
respect at this particular licence or in respect
of these seven licensees who belong to the
erstwhile  French possessions in the
Pondicheirv area. 1 do not want to go into
the details and everybody is conversant with
it, I am only surprised. As | said earlier, |
only warned to know what exactly the
Opposition wants so that our hearts and
minds can come together and then only we
may he able to make some progress. Sir, the
Minister made it clear in a reply to a
supplementary—,!, would like tin's to be
borne in mind by every Member of this
House that it is no use taking a particular
case and calling a Member a bad name and
repeating it. By repeating it he does not
become bad. 1 am not saying a thing based
on parly lines, t hope the Opposition will
appreciate my submission. Sir, the Minister
oi Commerce has categorically said—this is
the wording:—

"I would say, as | have already said, the
licences have been issued strictly on
merit. | do maintain that the licences are
in accordance with the rules and regula-
tions . "

SHRI NIREN GHOSH: No, no.

SHRI V. B. RAJU: | am reading out what
the Minister said. It is not my observation,
Mr. IVircn Ghosh. You are not here. You
are sleeping, unfortunately.

AN HONBI.E MEMBER: Better let him
sleep.

SHRI V. B. RAJU: | am not saying it on
my own. He goeson to say:—

"... | do maintain that the licences are in
accordance with the rules and regulations
and | stand by what | said in the morning.
There is nothing illegal or irregular and
the allegation of bribery is absolutely
incorrect ..."

Nuu this is the statement categorically made
by the present Minister of Commerce on the
floor of the House and nobody refuted it. |
was very .caTefully hearing the speech of
the hon'ble Member who initiated the debate
and till this moment . . .
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SHRI NIREN GHOSH: You have
vetto hear something mote.

SHRI V. B. RAJU: | said "till
this moment”.  Till this moment (his
statement of the Minister of
Conimercf has nuf been refuted.
Let us com;lo the point. Docs
the Opposition find fault with the
issue of the licence-that they were
irregularly issued? Or doe' the Opposition
find fault with the 21 Mem bets who are
alleged to have signed, oui of whom
twenty have said that they did noi sign, thai
their signatures were misappro priated,
that Members of Parliament shouh not
indulge themselves in such representa
lions:- Docs the Opposition want that
sinc< the honour and the respect and
dignity ol the Members of Parliament is
involved vv( should all put our heads
together and res tote  that dignity and
honour? Or does th( Opposition want
investigation into the for ged signatures,
how they were forged, whet the) wen-
forged and why they were forged: What is
itie substantive matter? The Oppo sition
wants that this House should be seiz ed of
the matter. Only after knowing fact: Mill
we be able to understand each othei and
come out with a working proposition I will
answer the question.

SHRI NIREN GHOSH: F.I.R.:

St CTHATOTA ¢ O qTE rT § 7 79
& 7T ATEA TA F1 A7 AaT A |

SHRI V. B. RAJU: &g

TG AR
wAw | AW e Tewe fRaT #

# gAMEAIEE g | A Y AL ATAAT F

T H #1¢ g4 A &, w18 mwinz F oo
F At G40 a9 @ g |« aeart §
T GE F A waAT AT a7 @

I am trying to get at the fact becausi the
nation looks to us for this matter. Be cause
you have raised this matter | wil answer the
questions.

I will lake up the first question, whethei
die licences have been improperly issued
What is the prgeedure for Issuing a license'
I will put il in a nutshell, no Member it tlte
House till this moment—again | repea
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—has refuted the statement of the Minister or
Commerce. And secondly, before this case took
shape in the issue of licences, there were wo
Ministers.

SHRI NIREN GHOSH: No, no, Mr. Raju . .
. (Interruptions).

SHRf V. B. RAJU: | am not giving opinions.
I am giving only facts. Let us conclude over it.
Two Ministers were there, and the House never
made the charge that the two Ministers
colluded in this. There were two Chief
Controllers of Imports, not one, and a band of
officers . ..

St 7T VTR ¢ AT AAEe 397 §
FE4FTT |

oY dto We W : KE AH AA 2

SHRI BIPINPAL DAS iAssam): Why do
M>u reply to them? (Interruptions).

SHRI V. B. RAJU: | will not be misled by
ihis. Are you refuting this fact that .
etiiferrupliotis) | am trying to bring facts
before the House. Even after | have made an
appeal, if that courtesy is not shown to me,
what is the use of my speaking: So, the point is
whether there is any irregularity in the issue of
licences. That is an issue by Itself. Sir, 1 have
read the debate that took place in the Lok
Sabha and | have seen the earlier questions and
answers. At no point was it said that the
licences were issued irregularly by the Gov-
ernment. There has been no violation of rules,
there has been no violation of procedure. 1
would be very glad If any Member of the
Opposition could bring to the notice of the
House and the Government that there has been
any irregularity in this. But there is a point of
criticism, and | have taken note of it: that fs,
why the licences were denied in the earlier
period and why the licences were issued later.
There the Minister himself has answered . . .

DR. K. MATHEW KURIAN (Kerala): I can
give you a tact. The import licence was given
for the Import of wbiskv and brandv. Was it
regular or irregular"?

SHRI V. B RAJU: Sir. | do not e\pect-Dr.
K"rian, an eminent parliamentarian, economist
and intellectual, to slmplv pull

T-/B(N)2*ESP-ii
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mc into such minor things with which | am not
conversant. And that is not the question here.
Whether brandy was imported or artificial silk
was imported is not the question here.

DR. K- MATHEW KURIAN: Was it for
development?

SHRI V. B. RAJU: | am only saying tim the
question is whether there is any irregularity in
the issue of licences. The Minister himself on
the 27th August stated on the floor of the
House:

"l have made it clear that there was some
defect in the original notification and the
defect ivas rectified. As a result of (hat,
some people debarred criginalty were given
licences according to the rules. So there is
nothing irregular about it.”

The two places, Mahe and Vanam, did not
find a place in the earlier notification, and
they had to be included. It is purely pro-
cedural, neither political nor motivated with
any bad intentions, nothing of that type. This
has not been refuted. Therefore, | will end tbls
matter here; | need not go further. 1 will be
very happy if any Member of the House has
any information that the issue of licences was
irregular. Definitely this ruling party will lake
note of it. Sir, | would dilate a bit . . .

MR. DEPUTY CHAIRMAN: Not much
lime.

SHRI V. B. RAJU: Sir, the ruling party, the
Congress Party, is a big party with a long
history.

MR. DEPUTY CHAIRMAN: There are
S0 many speakers.

SHRI V. B RAJU: And you, too. must have
had your association with it some time or the
oilier, and Mr. Rajnarain has bail hfe
association. About Mr. llhupesh Gupta, | do
not know: he is a very senior man. But this
party would not tolerate irregularities and
corruption. There have been any number of
instances to prove that. But one instance, |
think, will be sufficient. Whenever tickets are
issued bv the Congress Party at the electido
time or whenever elected members are to be
inducted as Ministers, the leader takes care
that there is no cloud against anybody. This
has been
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the practice. This was followed in 1972 State '
elections. This was followed in 1971 1 ok
Sabha elections. The leadership is alive. The
Congress Party ami its reputation are involved
here. We have a vested interest to have our
image clean. And we want people's hacking,
we want people's cooperation, we want
people's confidence in us. The Oppo-.ilfou
need not .

NIREN GHOSH: Point of order

' SilRI

MR. Where
is
ihc point of order?

DEPUTY CHAIRMAN:

SHRI V. 15. RAJU: No, I refuse to yield

MR. DEPUTY CHAIRMAN: Where is the
point of order? He' is making a speech.

SHRI NfREN GHOSH: Unless you listen io
me, how can von decide it? First please listen
to me with patience. The point of order is this,
the Home Minister is here, he has cleared 21
Mi's in the other House. How could he do it
without being sure of it? How ran we proceed
with this debate? This Is" one . . .

MR. DKI'UTY CHAIRMAN: That is not a
point of order. let us proceed with his speech.

SHRI  NIRKN GHOSH: 1

not
finished . . .

MR. DEPUTY CHAIRMAN: You won't
finish. You will take a long time, one hour, at
this rate. | cannot he waiting for one hour.

have

SHRI NIREN GHOSH: by the time you arc
interrupting, 1 would have finished.

Secondly, the Law Minister said that the
UK K :i public document so it need not
he placed here. But the question is even
supiMni  Court'judgment ft placed' before
the House. So unless that is clcfrfe; how rati
we' c'teuT the 21 MPs? Unless we know about
this, how' can We proceed with tliis? This
is 11 ol order,

iRl V. B RAJU: Sir, it has nothing
with mv speech . '

[RAJYA SABHA]
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MR DEPUTY CHAIRMAN: He is only
trying to divert vour attention.

(Intei million.",)

SHRI V. B. RAJU : What is the use of
throwing mud against each other? (Time-bell
rings). Sir, this is a very important matter. The
cloud must be cleared. And the Congress most
unfortunately is being treated with such
condemnation which the Opposition should
not have doneiit. .. .

DR.-K MATHEW KURIAN: Mr. Raju,
why don't you reply to my question? Why
was* L. N.. Mishra renominated after the
Bharat Sevak Samaj affairs?

SHRI V. B. RAJU: It is not new, as | said
earlier in the beginning, that if there is some
sort of malpractice, if there is any violation of
the rules and regulations, the Minion uuis
the matter for a CBI inquiry. In 1971-72, 76
cases were referred in 1973-74, 64 cases were
referred and in 1974, 55 cases were referred.
There is nothing peculiar in it. If there is
anything that the licensee or the importer has
done which is injurious to the country or is
against the rules and regulations, against the

law, there is a practice, a method, of
investigating it. (Time-bell rings). Just a
minute. Sir. In this Session | have not

participated more than once. Now we will
come to next point, the memorandum,
allegedly signed by 21 Members of
Parliament. One tiling Is this has happened
outside our House. Those 21 Members belong
to the other House. | do not call it Lower
House even its floor level may be a few inches
lower than ours . . .

MR. DEPUTY CHAIRMAN: Even that
1 doubt.

SHRI V. B. RAJU: They are honourable
Members, So it is my appeal that their conduct
and their behaviour and actions be not
discussed by this House. But still we have the
right to discuss about everybody and about
ourselves also. If needs be we should discuss
about ourselves. If we see the « statements
published in the newpapers, 20 of the
signatories have denied that thev had signed
and one Member seerns to have signed and
then that Member has® t<5 jiistTfv his actions.
It is not before a Parliamentary Committee.
Everyday manv
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Members of Parliament jointly, individually,
send representations to Ministers on many
matters. And then the personal staff of the
Ministers have no method, they have no
instrument, of checking whether every sig-
nature is actually the signature of the Member
of Parliament whose name is found there. It is
not possible. We have done it. | am a victim
of those things. If four people, who are mv
close friends, sign, 1 will also sign without
reading it. It is my weakness which 1 agree 1
should not do. But let us understand . . .

\\ HON. MEMBER: Now everybody is
careful.

SHRI V. B. RAJU: H somebody wants
passes for his friends or if somebody ap-
proaches nit: in the lobby lor a pass, | sign the
form. We are all human beings and out Ol
human compassion we do it

DR. K. MATHEW KURIAN: But yofl do
not disown \Qur own signature. Eight people
who have signed have disowned their
.signatures.

SHRI V. B. RAJU: Let us not discuss their
conduit. We have seen the report that they
have denfed their signatures. Let us leave it to
them. It is for them to defend themselves. 1
hev do not need Dr. Mathew Kuiian to defend
them. If my signature is forged, |1 am the first
man who is affected and 1| will take
action.

SHRI NIREN GHOSH: Why donr you ask
him to place the memorandum before life
House?

DR. K. MATHEW KURIAN: Are you
prepared to have a Parliamentary Committee
with a hand-writing expert in it?

SHRI V. B. RAJU: Forging signature is a
criminal action. It has got to be enquired into
by a court of justice. | do not think this august
body can function as a local court. We are not
the persons, who are'victims of politics, to
judge whether a signature is right or whether it
is a forged signature. This is not the practice. 1
do snot think we have ever in this ‘country such
a practice of politicians certifying a signature to
be correct or incorrect (Time bell).
Therefore, an important political
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institution like tin's House should not di-
veit its attention from major economic and
other issues to the question of veri-lkdiiou
of signatures. Courts are the competent bodies
to do this. In India we have go! an
independent judiciary. Our courts have earned
reputation for fairness. All questjons about the
correctness or incorrectness of signatures are
best decided by them. It is no) ;i political
issue. It is a criminal mallei and iheie ale due
processes of law to deckle this matter, whether
it is done by Members of Parliament or
common people . . .

MR. DEPUTY CHAIRMAN: | am now

tailing the next speaker.

SHRI V. B. RAJU: | am sorry. 1 am
completing. Some names are being dragged.
When there are no arguments to meet the
present situation, names are being dragged in.
If Opposition Members want to wreak
vengeance on anybody, then this is not the
forum for it; this is not the proper method for
It. There are other forums and there arc other
methods. Our individual predictions and
our individual likes and dislikes shall .not
blind our vision and they shall not cloud our
minds. The reputation of Parliament is
involved in this, li is said that Parliament is
indulging itself in such trivial matters and
trying to throw mud on each other
disregarding the realities of die situation,
when the people are starving and when there
are floods ant droughts all over the country . .

DR. K. MATHEW KURIAN: For which
vou are not doing anvlhing.

SURI V. B. RAJU: l'arliameni should not
divcit its attention to other matters. It should
apply its mind to Parliamentary functions. |
would appeal to the Members of the
Opposition particularly to see that we put our
heads together and try to go nearer to tire truth
and specify the issues and realise what is our
role in this and what is the role of the Police
and courts. Let us not become Policemen. We
are not Policemen. We have to supervise the

work of the administration. We cannot
arrogate to ourselves the role of ad-
ministration.
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=t wat o ( FEET) < fegdt Favds .'
ared Al {9 Jgv 99 29 AR ag|
w772 7 fmEATiq agF oA AagE AT |
@ 4, 79 WgA R AA qA AT AT Al
77 famnr F A “He is uving to defend
warEa, & fa| = a7 g9 q0r 479 &
7 wre 7w A gy 7 e de F 7w
AW AT FIA £ AT A A@H OF AR
0T AT AT, AOETAATATL, FAATIEAT
a qafaa F1 B aw AW £ gt B
ATF F1 A9 F AET A FETIAT FTEAT 2,
T 97 FATT A wdar A 7 g e
0 W wEAT 7 & A wT § a4
o AT & fAmrr § avey arfga 4w
T AT F o gHAT AT TAT FIA &
form st F7 WA A & AT 7
FF FAAT FIA | AN ATH A A ATHA
#rare | Ag EEETT WA HAA ATE

A lost case,

[RAJYA SABHA]

TAT A AT I AATH 0F GAT § wr=How
F AT/ A7 AT A qFT 7 oAfwA AT
waifedt aréi 2 FEE 9 i gz AefEr

Z, ®HwIT 47 7, I 2 0 dr AT o \
s 97 wéY 2 6 g A Tadr WA A8, |
qufAATRE §TA AT AL I | qATEIT AT |
T2A7 2 fF 70 Vo Ao HEo & WHA FOF |
FfTATTE | THATT § & FEAT AFVE |
o spam wefy A A aveA Fr ey
TE T vl W JHT . Afgard w1
afgami & w7z frar f& fadvd =
71 fas or 1 w2 & 4 wmafaa &
faams s==r & 9w T w7 -
7% g dwa avdr & faars, 9T
F faars w17 odo mao far F faars
TaT Al 0A0 00 fira & faars an qm
aga ¥ 2| v Az v 2 v whe |
g 94T & fwer F uy w7 9 R oardar

FA FA 2, QrfEATRZA 9T WA g

1 @a7 &1 Frn fF Ao mHe faw F
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faaTs +0 8 | (sqmarw) Tafay s war
#ro @10 wTE F1 ZATAT § FifE #ro dlo
AqTE o W AHTCHT UHAT S, §7 0 Ao wTE 0
F Al IEHT & A A0 GTHLF AGCE
gafae dwe ot aifaw zar Fwar 2
gafam wT¢ FM A qHE AT A7 1w N
0T oF ARz T F4, WA
A wTETe 7 &% fwr @ wefaw

AT A 7 ) v 0q gaEm e §, ford
fF Aqg a7ent § 9w @A & AW A
T, FART KA H BT TATH F@T HEAT
arfge & argg #1 A1 W WY AT

=t " ®WE : TEATE AT
0 A T g 7

st Tat W W7 4TI, AN AEATF
AT JITET ATH AT AAT | TAFAT FI7 F3AT
a7 § (smAard)  IgAarfa ST, W *
FAT F AW [T AN F qTAT G4
F7 T 7, ATIF! AR FT ATHR AN AT
TAFT WEATA F9 FE, oEwA TH AVE A
35 WY A% WA & qaT @ f

"Father-son Feud Rips Open
cence Muddle:

Import  Li-

"'Our Delhi Bureau reports: The forgery
scandal which rocked the proceedings nl the
| ok Sabha during the pa.it two days has an
interesting human angle siorv behind it: A
tiff between a father and son on the sharing
of the commission.

"It is learnt that the son of one of the MPs,
whose name was dragged into the
controversy, demanded a big cut from the
father, was adamant and refused to oblige
his son. The son thereupon made a
complaint to the Commerce Ministry. After
getting the tip from the son, the officials of
the Ministry had a second look at the
memorandum sighed by 21 MPs and started *
verifying the veracity of the signatures
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"The episode took place about eight months
ago and the Ministry was able to find out that
most of the signatures were nothing but
forgery. However, since a Bombay weekly
made a pot shot on this affair and a Marxist
party member, Shri Jvotirmov Bosu, tried to
raise it in ilie Lok Sabha, the CBI was
dragged into the picture . . .".

"The CBI is believed to have come to the
conclusion that some of the signatures were
forged.”

'The First Information Report lodged

oAt W | Faar wreAw o f&ogur
W 7 A7 ANTEATA A FF AEA § A
faar f ot A=rdtET a0 &7 w70 & & 99
FTEH | IAT a2, dfea g A
®1 A1 % ArgE F AT ¥ g
’ﬁﬂ"[ FAT TFo ATE o AT 0 F1 otz 2, a2
FAT 2 | TFo ATE 0 W70 F1 Fq1E F 72 T
T 2
uiih the Police in connection with the
import licences scandal, which has rocked
Parliament, contains the allegation that Mr.
Tulmohan Ram, Member of Parliament,
was paid Rs. 10,000/- per licence by
importers in Yanam and Mahe. If the
allegation is true, Mr. Tulmohan Ram

collected Rs. 70,000/- since seven licences
were ultimately obtained."

wary 7z 2 fr ofy AmdEa WA ™
a|m g fwar i o 3 oag oA
aferm avorger fpor w7 faelt orafr 2
g W 7 2 f qad Ted B 98 e
qT 21 wiafaat § waas 67 4 o
ﬂﬁﬁﬁ'ﬁmimﬂﬂoﬂo
fa 1 oF avearE g7 ard ® AT 4
THE AR 2| AW F EAGd FE HAT
& wf ? ¥m o wOW T AT H7 AR
T a1 fe @ q@ A v gaw A
Fdraf 7 o A FT AT 97 W A
F¢ 9w WA & gEy Aoz fEEr oo
fm owe dwe 7 T TTAMR
weaaa a4, wvf fagre 1 a1, 78 ==
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SE9 T 49T WX A AATA A4l
AT AT FTTTHA 6751 THE7 97, 7
el &1 feawa a7 & G417 AT AT
a 48 gi & -0 Aawmga T 7 5w
wzT 7 Fg o f& ogw Awro A
Tdo UAe fwa & #mw w71 I | =T
21 AHT AT 41 =HEa 7 v fw gy
WAt | AR HA TEA 7 3T AT AN
@ 4re ] %1% fa=mr ww w9
WA W1 A A7 Y wm sy #Er W
ot For W AT A qATE IR AL AATA &
wATd F AT WIS A A 21 HAR
HEET FT ATH FTATAT.) TIA wAT AT
AW AFAE 7 ATAF gE AT TN
AT FT FAE7 awAr fzar g
| AT FAAT

SHRI BIPINPAL DAS: This has been
denied by the Prime Minister. It is absolu-
tely untrue and malicious . .
fiansy,

st it g gw grew fafaeer gv
famme 7 777 21 9 qrew fafaeet o
9T T Fo Z e 3 owerare 47
WA g & frdr aew fmfer qc
farzarer 7 v £ (=wwwm) F90 W0OET
F1E AT WTF ATET ¢ UM E, A1 q 43
EIGLE
MINISTER OF COMMERCE PROF. DP
CHATTOPADHYAYA, On a point of order.
Since may name and Prime Minister's names
have been dragged in die matter, | would like
to put on record very clearly and categorically
that the question of my being pulled up in this
connection by the Prime Minister did not

arise, does not arise, and it is absolutely wrong
... (Interruptions).

Y i T 2 37 @awfE o, i
& & arew fafrze o sgmreng 51 4
&, rew fafme §, 930 ga%1 game o=@
R/ wler rm A1 a7 qvE A ar

SHRI NIRFEN GHOSH:
invisible ears . . .

({nterrup-

We have many
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st & Ty At avwr a2 i
04 WA A A A A A oy o Y
TZAM A AT T ATAR Qi 7 A= A7
A A8 H A0, A1 &9 AN 6T HF
qI7HT MA A 73 1 fr 18 A
TR F AT | Al 0 T Z07 gevad
TET &, 370 A7 7 41 AFHIEA 919 F 72 F21
Zon 5 o F A A 77 A g, Afe

AT &1 A7 § 3 417 | T4 gl A7
o At § aiffomdE £ fatwAa

aaETs 3 ArAl £ fe ag e
A e |

=t FwwEY ¢ (A7 7 q
WA UE e R AvA Y | F A faarE A
TEAT AAT AT E A6 AT 7Y T A
AT A oAz AT A A F | WA A
FEATITATT A1 7 0F 417 T30 [ 407 qe
A A g7 3 AT F o A 57 q fae
AT ZI2T | W07 F15 o) @zeq qifquiz §
TF AT 7 A1 2, A TN AT F1 T AT
ToF =z 15 99T 4 21, 49 AT IA
TS FTAT AT AiEw A q@ qud
qEETE # | 0 AE A E o wrerr A
T AT A FNOTE UIETA AAY ZOAv
LA

it At T 2 fromoAr 2
aEEdl A1 WATH 2, IAE Ar¢ W T

@ f20T & 91 T AT AT AT A
zfr wwwr At Awr Ad z, =0 e
AR E | TR AT T uE WA TE T O
gt awet 71 gafre wear iz 2 A9
FAFT YT T A L

At & fdzw wEw fr oAy e

. ~ - - |
qudEm mrerd F AFgt farda oA
wrA A T w0 =fEr § fa otrae
At 71 oww sfa s oag mA dr |

fifs =it = a7, afer w

AT T & T A qEL 2, WA aw ar !
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| WHTT AE] & A% dF I HTEAT A1 H1C HAT

F1 77 Fat H fF ad sowar wnfad |

=t ot T fedr v A, 6
AFT FZ TE AT A T 97 AR T F
AT 2 WL THA w4 AT g i fa

| nHE o Mo [y oia @1 23 & fafqes 4
| FF TAE qTL WATAT § T ATGAT IR 7@

A LEHH AT R Wt @1 Al
Fr AT FHA 00 Ag Ao Ao Ao F1 AT
HFAL 2, {0 Ao W0 F AT FHWH A
SFATE, WTo 470 [TE o F1 TELRZ FLATAT
2 | A A4 7 udondoe e # faes
weqrR FRAT A1 etz 2 39 fgerten 7
7 fx 77 Afesdzd 3@ awg 1 W
AT AT T9 AT EMT J1ME0 | 0o T o
fea & fig=re 7o0-s0famre 7 faurast §
HTE AT § AT HFT 47 o o9, s &7
AT Afws A9 7% FFT F7 ATE A

| FE AE T A | W Ag g e g

f& =7 #AT F A€ ® AWE AT A9
fram & 7w faaioga wwezafa 1 @iew
faor ar A7 398 FR AT —

“Our Memorandum 10 the Prime Min
ister om the udholy corrupyp alllance of

f. N Mishva, .. 8. Darbari and K.N.R.
Pillai, is based on bare facts. Pillai who
s Juing Chuef Conuoller of lmports awd
Exposts, has been insirumental in these
deals, In the case of Baba Industries the
Clict Controller of Imports and Exports
personally fooked Inte the case and fixed
the entitlement at Rs. 3 lakhs only. The
case was rejected twice in the Ministry of
Commerce; then followed (he  collusive
deal involving  the  above-mentioned  por
sons, The show-piece legal advice  was

| arcanged. The so-called legal adviser was
Raman who is Pillai’s deputy. The Law
Ministry was ignored. Licences were issued
for Re. 20 lakhs, which represents seven
nmes ithe gennine requirernents: of the
party, ko the case of My, Mewo and My-
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sore Steel, there was forgery.and tampering
of documents by the parties.. Investigation
followed but Pillai and Raman got into the
deal and hushed up everything and got
licence worth lakhs of rupees issued."

wy fama & it afaar & 4, w7 92
o1 B A ZoT | SYRART FTEA FATE ATHA
2 1 Mgt 7 fafeor 77 F weAEAE
1 o I aHAIAEl & F9q IAE0
wefteT  ZAT 9% | gEw A1 ° Sfaw
wadt foafz orf | 7 wwdE areaw &
aft wgw Wgm g e oAy awid Ao
& 0t fafeo sz o gar 2, wafw 771 26
§ & 9 W1 WAt wgrzw e
TN EIT | IAF AT qATAA & AT
atwl & ufd v W frarg 3 2,
qLUT #4 7 41 F Ao Fo FowrHTATL 71
fodte gart amA & 1 Iud Faa 1 oA
60 FATT EYAT TAATEET 47 | TafAT UHo
ode faa & zfaw #1 gu Wi s @
2, v wAmETA § zEanr wifgo wnfw
77 fad A weeA & g9 9 S
HEMAAT L ET 2 1 FAAT § WOAT HIET
g f& offardzd 9w e e,
Hro dro urfe i@ Al Ztar wifge : &
grar A e faar fravse s fr am
DR. V. A. SEYID MUHAMMAD (Kerala):
Mr. Deputy Chairman, Sir, today a motion lias
been moved with the object of setting up a
Joint Committee of both Houses of Parliament
to investigate into certain matters arising out
of answers given to Starred Question No. 730
in Rajya Sabha on August 27. 1974, etc. and
various things which have been mentioned.
The speakers befoje me from the other side
have brought out a point which has been
stressed continuously that it is the Congress
Parly and the Government which want to
evade an enquiry by this Parliament, and that
the Government is trying to handover the
investigation to the CBI which is only another
Department of the Government. In short, this

is the substance of the allegation from that
side. In the tumult and the turmoil created by

A

.
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the situation, we are liable to forget some of
the great principles which-are normally known
to everybody. Rut in this situation, it seems
that the Opposition lias forgotten these
altogether. Those principles are regarding the
setting up of the Committee, to which | am
referring. When two bodies. persons or
authorities with concurrent jurisdiction are
seized of a matter ,there are certain principles
according to which one should, proceed. Here,
before us, there is Parliament which has
undoubtedly the jurisdiction to go into the
question. .There is die C.BI which has also has
the jutisdiclinn to go into the question. So,
the question is: Which of the two bodies
should look into the matter and ileal with the
matter? This question is not to be decided, on
whimsical grounds or arbitrary grounds. There
are universally accepted principles. One of the
principles is that when there are two such
bodfes having concurrent jurisdiction, the
body which can effectively, efficiently and
conveniently t)eal with the matter should be
allowed to deal with the matter. Sir. here are
certain .allegations . ..

DR. K. MATHEW KURIAN: Parliamen-tarv
probe is inconvenient. That is your argument. ,

DR. V., A. SEYID MUHAMMAD: Don't
jump to conclusions, Mr. Kurian. The
whole day, Dr. Kurian is jumping like a
Jack is the box. (hitrrruplions)..........c.cccccvnnene.

MR. DEPUTY CHAIRMAN" Dr. Kurian,
yon cannot be getting up ever'ytime. Once in
a while you can make an interruption
and not all the time.

DR. V. A. SEYID MUHAMMAD: Dr.
Kurian has been jumping like a Jack-in-the-
box all the time. | do not -know-what bug is
biting hint or is there something wrong with
the spring? A committee should examine it.

Sir, | was submitting that a body which can
conveniently—I  repeat  ‘conveniently*—
which can efficiently and which can effec-
tively go into, the, question, thgt body should
be allowed to go into the question. Here, for
example, when the enquiry is there, the
question will come whether a forgery has been
committed, for which handwriting experts are
to come, police investigation haj
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to toe conducted, if necessary, documents have
to be seized, and various such things are 10 be
done. Is a Parliamentary Committee in a
position to seize documents, to have them
examined by handwriting experts and various
other tilings which a CM enquiry can do? So,
the first principle is, when there are two
parallel bodies having concurrent jurisdiction,
that body which can effectively, efficiently and
conveniently deal with the matter should be
allowed to deal with that. The second principle
is, in a situation where there are wo bodies
which hate got concurrent jurisdiction, it the
proceedings have already been started before a
particular body, normally judicial and other
courtesy demands that that body with which
lite investigation Is pending should go on with
that. This is not as if » new principle. This has
been there under Section 10 of ihe Cr. P. C. If a
matter is pending before a Sub-Magistrate or a
Munsif, even the Supreme Court will not go
into the matter not because the Supreme Court
cannot do it nor nobody cares for the Supreme
Court but because judicial courtesy has been
accepted in jurisprudence throughout the
world. So, when we say that the C.B.l. must go
on with it. it is not because we want to evade
the issue; it is not because we do not want to
respect the Parliament and it is not because we
have some other ulterior motive. We are saying
that because of the fundamental basic principle
accepted throughout the world that when two
bodies are seized of the matter, that body
which can efficiently deal with it must be
allowed to go on. And, secondly, when the
«alter is already pending before a body,
however inferior that body may be, that body
must continue with it. When we are saying
that, we are asserting some of the fundamental
principles accepted throughout the civilised
world. There is nothing wrong with it. There is
nothing abhorrent with it and if .Mr. Kurian
and his friends make allegations against us, we
can either say that either tbey are deliberately
sayingsoor. ..

DR. It. MATHEW KURIAN: From the
very beginning you have been shielding.

* MR. DEPUTY CHAIRMAN: Dr. Kurian,
what shall we do to cure you of this habit?

[RAJYA SABHA]
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DR. K. MATHEW KURIAN: Sir, when the
lion. Member refers to my name, you will
have to give me an opportunity Co rep-

y-

DR.V.A.SEYID MUHAMMAD: Dr.
Knrian's adjectives can never solve the prob-
lem.

DR. K. MATHEW KURIAN: Sir, that
Supreme Court . . .

MR. DEPUTY CHAIRMAN: Dr. Kurian,
there is no use interrupting. You cannot go on
getting up like that.

DR. V. A SEYID MUHAMMAD: Sir, | am
quoting sound principles. If they do not appeal
to them, what can | do. In this Parliament 1
cannot use the words like 'throwing pearls
before somebody'. | cannot use these words
here. Now, this is ibe position and it is clear to
everybody except to Dr.Kuriau. This principle
is u ell-establisbed and clear to everybody
except Dr. Kurian. Then, in spite of thai what
was the necessity of discharging so much of
venom and vitriol and so much of bitterness
and bile and so much of lire and fury in this
debate; 1 cannot understand. But, Sir, there is a
reason and there is a very clear reason. Our
friends have been chasing the mirage of power
for long. That mirage has been evading them.
That mirage has been taking them to a situation
where they have launched themselves in a
surrealist nightmare where they see all sorts of
phantims everywhere, they see corruption, they
see everybody as cor rupt and in that surrealist
situation they cannot see anything proper and
everything looks to them to be distorted.
Consequently. they have got a slogans and the
slogan is ‘character assassination’. That is the
weapon which they have adopted. The
electorate has rejected them time and again.
They have appealed to the electorate hut they
are not supporting them. The U.P. elections
have proved to them, If anything, that in spite
of the extreme situation . . .

DR. K. MATHEW KURIAN: You are
there by minority votes.

I>R. V. A. SEYID MUHAMMAD: Majority
voted for Dr. Kurian; yes, majority voted for
Dr. Kurian. (Interruptions). So, if at all the
U.P. elections prove anything, it is that
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in spite of the extremely difficult conditions that
any ruling paity tan face, the electorate gave us
the mandate and they are disappointed. It is
clear from the statement and thai statement
makes it out that by an electoral method they
cannot get the Congress out. So, they have
started this method of character assassination.

1 would say. Sir, that a new method of
revolution lias been started. They have adopted
Mr. Jayaprakash Narayan as their mascot or
leader or hero or whatever you call and what is
the advice of the great leader for the political
revolution? Sir, we have heard about armed
revolutions, we have also heard about
nonviolent resolutions but we have now a new
type of revolution—revolution by slaps. Mr.
Jayaprakash Narayan has now started catering
to licences for people to assault and slap Ml
As. That is the mascot under which their party
is now. This is the odd combination. EACH
Noah would have been surprised to see such an
odd combination, so many specimens would
have been there. Now this being the situation,
they have practically no positive platform to
face the electorate. So they have come with
these easy slogans— with the slogan of
corruption, with the slogan ol character
assassination. | am sure, that would not carry
them anywhere and the electorate would find
what they are.

I am extremely sad to find Mr. Bhupesh
Gupta and his party in this odd combination,
this odd conglomeration—an extremely curious
amalgam of parties. {Interruption) Now, in
spile of evetything, 1 appeal to Mr. Bhupesh
Gupta who has moved this Resolution to
withdraw it. | could not find any particular rule

sit TrATeraw o afaT gwa FEAad
w7 fzo arfe 9 faggra 72 )

DR. V. A. SEYID MUHAMMAD: | think
Dr. Kurian's disease is a contagious disease.
Mr. Rajnarain has also started this Jack-in-the-
box business . . (Interruption).

Now the question is, as far as this motion is
concerned, | examined all the rules to see what
exactly this motion is, under what utiles it has
come. 1 could not find any. Is it a Resolution?
Is it @ motion? Is it a privilege motion? How
can this go to a Joint
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Committee as contemplated here? Various
rules are there lor different commitees but
could not find any for this. | only found ihat it
is a sort of extremely unusual combination of
resolution and motion. You may remember. Sir,
the Agricultural Research Institute has
discovered a new sort of thing, that is, a
combination of brinjal and tomato, and they
call it "Britora" or something like that. This, to
me, is neither a Resolution nor a motion; it is
something like a "mosolution”. Therefore |
would request Mr. Bhupesh Gupta lo extricate
himself from this ludicrous situation from this
I could not find any for this. | only found
ludicrous combination and kindly withdraw
this Resolution because the Resolution is
basically wrong.

Sir there is one very important point about
which all of us should be concerned. What are
we doing by this? We are really passing
comments or we are examining the conduct of
the Members of the other House. Out of (lie
21 Members who are alleged to have signed
the representation, none of them belongs to
this House; all of them belong to the other
House. What authority we have, under what
rule are we going to sit in judgment on the
conduct of Members of the other House,
Normally | would have said that on that
ground a lone this is out of place and this
should not be allowed to be moved, but | do
not want it to appear that | am opposing on a
technical ground; I am not doing that. I am
raising the fundamental question that we are
doing one of the most improper things in
parliamentary practice, namely, trying to sit in
judgment on the conduct of Members of the
other House which Is not our business, over
which we have no jurisdiction and which is
improper for us to do. That is all, Sir. Thank
you very much. (Ends).

MR. DEPUTY CHAIRMAN: Mr. T. N.
Singh, | think you want to start now. Or, will
you start after lunch?

SHRI T. N. SINGH (Uttar Pradesh): After
lunch break. Sir. Of course, | can start just
now if you want.

MR. DEPUTY CHAIRMAN: You. may
speak for two minutes now, and after lunch
you can continue.
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7 fad wg & | 74T g g g9 5
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MR. DEPUTY CHAIRMAN: | think we

adjourn now for lunch. The House stands
adjourned till 2.00 p.m.

The House then adjourned for
lunch at three minutes past one of the
clock.

The House reassembled after lunch at one
minutes past two of the clock, MR. DEPUTY
CHAIRMAN in the chair.
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SHRI P. L. KUREEL URF. TALIB
(Uttar Pradesh): You are only assuming that.
You have heard only one side of the story.
You have not heard the other side. It i.« only
a news report.
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ot #1o g fag : 779\ F 241 F Ao
FEENE N AT AN R QIE | TR
FT 7 (o, dra7 &7 89w Fo g @rg o

SHRI BHUPESH GUPTA: Caesar's wife

came after Ram. He said that Ram's wife
should be above suspicion.

SHRI T. N. SINGH: 1 did not say that.
Don't try to explain what you do not
understand.

MR. DEPUTY CHAIRMAILIN: Mr.
Bhupesh Gupta, he was trying to explain
both the things.

Wt o oMo fAEg : HWIT F®T AREH
fafarre ad & & e § 98 € TTETE
FE | IATOET FfEA AT A TEAEA ST
7 | 97 FAT I WY &, 6 20 F Ay 2
FwpmaET g fF g W T A7
BAT? R WIAAT T TLYIAMT FATI FIE
A o @ wE & w7 WA g ANEE
TR, AVEAAT AT FY I ANAT
A1 wTET YT gW Haw 99 8 fF o W
FUNZ 1 A% AT AT F ATAA 7@ AT |
S ATy AT FT AF WITRT WL FH AIF
HTAAT TRAT | 74 sy fawifow 2 f o
A% g9 WIgd W F7 qrgea ¢ 77 ar fafads
¥ & T 1 GEO § IR AN -
7Y g arfeE |y feares &, & = g,
o1z Afam arerae fog ot & fea G a1 2 fF
o faars e o= gy o fadfr g
At frdin g s W W A g6 A
Z14 I ATAR | WY WL AT AF AR
TAAT FF F7 F A FAT F |

SHRI MANUBHAI SHAH (Gujarat): Mr.
Deputy Chairman, Sir, | am privileged to

stand before the House for speaking against
this Motion.

It is true. Sir, that for the past few weeks,
the whole dntHUrv and the two Houses of
Parliament have been greatly concerned over
this issue. What | would tell before you and
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Congress party under the three Prime
Ministers, if closely examined, would show
and forcefully prove that our party is second to
none in enforcing the rules of public conduct
and. as a matter of fact, it has been the pioneer
and the leader in enforcing the rules of public
conduct. During the time of the late Prime
Minister, Shri Jawaharlal Nehru, when | joined
us a Member of the Rajya Sabha and a
member of the Government in 1956. | read
about the Mudgal case and before that the so-
called jeep scandal.

SHRI T. N. SINGH: | was there then. |
will tell you what happened.

SHRI MANUBHAI SHAH (Gujarat): J was
not a Member of the Parliament then. But' |
am telling you what happened and how it
came up. Von please hear me a bit before \ou
contradict me.

Sir. the so-called jeep scandal was raised by
the late Shri I'e-joze Gandhi who was an
honourable member of the Congress party and
it was not any Opposition member who really
raised it. Later on, the Mun-dhara affairs case,
which cost us the services of a very valuable
Minister, was also raised by the Congress
members on this side of the House. Now, when
difference is being drawn, as Mr. T. N. Singh,
an honourable and respected Member of our
House and our former colleague in the
Government, has tiled to draw and he has
mentioned that he sees no distinction between
the Mundhra affair and this particular demand
for a parliamentary inquiry. I would ask him to
examine the records of the House and see that
Mudgal, as a Member of Parliament, admitted
both In side the house and outside that he was
at fault with respect to the allegations made
against him.

SHRI 1. N. SINGH: When did it happen?
Only when the inquiry against Mr. T. T.
Krishnamachari was going on.

SHRI MANUBHAI SHAH: You have to go
to that stage. That is what exactly |1 am telling
you now. If you go through the rerbrds
carefully, ydu will see that the stage at which
the present import licence matter re*ts at
present is the preliminary
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investigation stage and the Home Minister |
ison record as having assured the Lok
Sabha that when the CBI inquiry into all these
aspects of the case will be finalised, that
report will come before the honourable
Members, At thai stage, Members like Mr.
T. N. Singh and others can form a
judgment as lo what the  crime is or who did
11 and so on and | can assure him that none on
this side of the House will spare any  guilty
person if the CBI inquiry shows ihat A
or B or C or D has committed any offence. It is

not a question of six months.  You don't
have the patience. Uluii you H.uit to
maintain the dignity and honour of this

country before the peoples of the woild, then
you also as part of tfce entire democratic
apparatus in which the Opposition has to
play a veryimportant role, will have to
forbear with the process of law. No one can
be hanged without being proved guilty. And
a mere submission of FIR report does
not mean that sonic member who might
have signed the document is supposed to
be guilty. Therefore, Sir, what | am
trying to point out—l am sorry 1 was
interrupted—is that during the whole
history of the Congress Party since we

came into power, during the three Prime
Ministers' time, the major matters  which
have been examined and puniMimcni

accorded, were all pointed out by Congress
members more or less. Even here, it is
my hon. friend, Mr. Krishna Kant who
had  really raised this question about these
import licences. If this party was afraid of
exposing anvthing or exposing the Minister
and his colleagues in any type of public
calumny, they would not have allowed, or
they would have persuaded him not to raise it
in the House. Freedom of expression and the
highest standard of public conduct is the
one thing lowhich the Congress Party
has been wedded (Interruptions).
Have you ever heard this? The Chief
Minister, with the permission of  Prime
Minister  Indira Gandhi has instituted the
Wanchoo Commission in Calcutta. And Mr.

T. N. Singh Mr. Rabi Ray and Mr.
Kadershah should remember that it is this
Government  of Shrimati Indira Gandhi
which as permitted the Chief Minister to

appoint Wanchoo Committee to go and
examine the conduct of Ministers . . .
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SHRI MONORANJAN ROY (West Ben-
gal): Sir, on a point of order. He cannot
mention the Wanchoo Commission in this
connection, U is merely an eye-wash . . .
(Interruptions),

SHRI MANUBHAI SHAH: If the hon.
Member thinks ;liai whatever he alleges
against any one and immediately he should
be found guilty nd punished, then | do nut
think \ou Cjjn meet the ends of justice. If
the ends of justice are to be met, then even
in the case of an ordinary type of letter, the
Wanchoo Commission can examine what is
in law and . . . (Interruptions).

SHRI MONORANJAN ROY: On a point
of order. Some Idlers were written . . .
(Interruptions).

MR. DEPUTi CHAIRMAN: No, Mr.
Monoranjan Roy, it is no point of order.

SHRI MANUBHAI SHAH: What | am
trying to point is thai my party and this
Government for the last twenty-five years,
since it assumed the rein of office, have tried
to uphold I he highest public standard. In the
case- of Bansi Lai, a memorandum Has pn -
I'nt.cd to the President. This was examined by
the Cabinet of India and when the) found thai
most of the allegations were baseless, how can
you Punish anybody? Sir, 1 do not believe that
Mr. 1. N. Singh . . . (Interruption by Shri T.
N.Singh) ... | yield to none and | <.ui assure
the hon. Members of this House
(Interruptions). What the form of investigation
should be depends upon the merits of each
case. Whether it should be a CBI inquiry and,
if so, at what stage, at what stage there should
be a judicial inquiry and at what stage a
parliamentary probe is needed -all depends
upon the merits of each casq. There is a vast
see of difference between the Mudgil case and
the present one. Investigation is going on. We
have to wait till the CBI inquiry is over. It is
no use doubting every agency. Somebody
mentioned that they will use private agency to
investigate the crime. Where is the expertise?
1 do not think—I am the Chairman of a Select
Committee appointed by the hon. Chairman—
that any private agency can undertake this. To
examine evi-
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dence under the Criminal Procedure Code
or under the Indian Penal Code is a matter
of a expertise opinion. And | am quite sure
that when the facts of the case come before
this House in the form of a report to be
submitted by the Home Minister, after this
inquiry is completed, then will be the time
to judge our .bonafides. The Prime
MinisteY has stated in Madras that she
would sheild no guilty man. Yesterday also
she repeated, when everybody tried to put
different interpretations to what she said,
in Ambala. She said she will not tolerate
any guilty person. in my party or anywhere

SHRI MONORANJAN ROY: Bans!
Lai is not guilty? . ..

SHRI MANUBHAI SHAH: All the
time you are shouting: Bansi Lai,
L. N. Mishra . . My point is this.
We had a committee in Gujarat, the
Xavnirman t mittee. Some people were
shouting: Chaman-bhai Patel, Hai Hai.
But when we asked them to give one or
two or five evidences or one affidavit which
can prove that money has been taken by
him and we would be too glad to
institnte an  inquiry—even the Governor
and the Prime Minister assured about
it—there was nothing coming forward.
We have always, and this honourable
House has alwavs, held the high dignity and
held the scales of justice even. Here
some Members of Parliament arc
involved. Their reputation is at stake.
Let us givetime to the process of justice
to complete the first stage. Then we can
take up the second stage. At this stage
we can assure thai we shall he on the side
of justice. Then Sir. the question comes,
as Mr. T. N. Singh, has rightly
pointed out. that Ministers conic and
Ministers go. Manv people ask  me,
"When you were the Commerce
Minister, vou did not issue the licences and
somebody else issued.” This is the normal
form of administration. Ministers come and
Ministers go, but the administration
and the citizens ate alwavs in their
position. Men may come and men may go.
But the citizens remain forever. They have
a right to represent certain  types of
features of a case before the Government at
a particular point of time and on the
basis of those facts, the Minister decides
and administers |
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justice as he thinks best according to the rules
under the Import Trade Control Manual and
the Red Book. Now, if another Minister
comes and by that time, they find that they
have another additional point, then they
represent the case again. There is a High
Court. There is a reference to the judiciary
and they come again.

SHRI K. N. DHULAP (Maharashtra):
When vou were the Minister, why did you not
issue the licences?

SHRI' MANUBHAI SHAH: This is exactly
what | am saying. | have many a time reviewed
my own decisions. 1 did not continue in say no,
no, no because | had said no once. That is not
the essence of demo-cracy. A man has a
right to review the of his predecessor
under deruocra-tit institutions. Therefore. | do
not say that what inv friend, Mr.
Chattopadhyaya did was hundred per cent
correct. 1 am not prepared to give him a
certificate. But | am prepared to believe
his words when  he said in the Statement
laid before the hon. House that he had no
knowledge that there was a representation of 21
Members of Parliament and that he had done it
in the normal course. This is what | have heard
or (ami to know. F.ven if we don't believe it,
it is a fact that he has applied his mind to the
rules under the LT.C. Now, Mr. T. N. Singh
made a point as to why he gave half. As a
matter of fact, my feeling is that he should
have given one-fourth. Today, the profit on
the items is somewhat larger than what it uas in
1955 when they were entitled to it. Therefore,
perhaps he thought that people should not be
exorbitantly benefited after so many years and
the ends of justice will be mel if they are
given that much which will make up the
loss which they niighl have suffered. There
can be other reasons  also.*Now,  Mr.
Kadershah was vexing eloqueace that all
terelvne, nvlon, brandv and whisky have
been given. | have closely lined the import
licences and | can say that no Icielvne and
nvlion licences have been given. Eighty per
cent of the material is entirely what is required
by the industries of this country and 20 per cent
of the licences are for whisky and brandy. The
Minister has given 80 per cent of the goods re-
quired bv the industry and onlv 20 per cent of
the consumer products are there.
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SHRI BHUPESH GUPTA: Are you
speaking from  experience pr from
expectation?

SHRI MANUBHAI SHAH: Both. | am
speaking from the expectation of this country
to live long under democratic institutions and
not from my personal expectation. I may
come or | may go. | may be there or anybody
else may be there. But we cannot
undervalue the system to  which we
are pledged thai justice will be done on
the presented to the Minister. What his
predecessor did will certainly be borne
in mind. But to say that because l.al Bahadur
Ji did not do it or I did not do it or Mr. T.T.
Krishnamachari did not do it, Mr. L.N.
Mishra or Mr. Chattopadhyaya should not
dp it is not correct. At least | don't feel
humiliated that my decision has been
re-Veaed b) am body. It is a part of the
democratic procedure. It anything else is
found in there is some by passing of the rules
then that will come out. Therefore, all
that is necessary is to have a sense of
justice and not terrorisation. Don't allow the
investigating  agencies to feel that
somehow or the other they have to find
somebody guitly. Let everybody be judged on
the merits of the case. Whatever crime
wherever has commited he will pay for it. Let
us not make the ap-paratus witch hunting
to iind  somebody guilty. Otherwise,
McCarlhvism will sp Even the normal justice
which may be available to a Member of
Parliament will be denied to  him.
(Interruptions) | only pray for  your
forbearance. | do not pray for your
pardon. | do not pray for any mercy. | pray
for your patience and forbearance to allow
the justice to operate in a free and
democratic atmosphere so that those who
guilty are punished and those who are in-
nocent ate allowed to live as respectable citi-
zen-, of this country.

silRt BHUPESH GUPTA: Von said
ends of justice or bands of justice?

MIRI MANUBHAI SHAH: Ends of jus-
tice.

SHRI BHUPESH GUPTA: All right.

SHRI MANUBHAI SHAH: | thought jus-
tice has no hands. Justice is blind; it cannot
hear. It has only ends to satisfy and those
are to be satisfied.
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Then", Sir, the question here arises is re-
garding the various types of allegations that
we bear. We have seen that when Mr.
Chandra Shekhar taised the question against
the Birlas and Birla affairs, this House and
this Party never hesitated and the
Sarcar Commission, which is one of the
classic commissions in the country, has been
appointed at the instance of Members of
this Party and at the request made to the
Parliament, to the Leader of the House.
Therefore, | am saving that if any hon.
Member, whether it is from the opposite
side or here, luings to the notice of the
Government and to the ustice of the leader
about any matter which is polluting public
atmosphere or public conduct, | can assure
him from the experience at inv command of
serving the last three Prime Ministers, that
there has been no deviation in that—there
might have been changs in circumsiancs—
that proper enquiry will be made. 1 ben,
Sir 1 come to the point why |  consider
the Parliamentary Committee as a
premature proposition at this juncture. |
do not want to join the issue on that. Hen:
is a case which has been brought in our
notice. We came to know of thi\. \ icph
was given, gg names are put in that. When the
Government examines and frodS that
somebody has signed it really and onlv one
signature is correct, then Ihey go to the CjBI
and file a complaint in the Magistrate's court
in order to find out that proper tvpe of
investigation takes place. Now this is to
prevent anv interference of ordinary type or
extraordinary  type in the process of
ninafion. 1 would request the hon.
Members opposite to decide if they
have found anv evidence to prove what they
say is right. \nd merely to depend upon
newspapers, f say the newspaper
publishes news and it docs not publish what
is called the truthful Eacts because it does not
know what the facts of the situation are.
They wine what is represented in the F.L.R.
or what is presented in the document.
What we want is whether there was
any consideration for giving of ibis licence,
whether the signatures influenced the
mind of the Minister to give this licence,
and  whether anvhody transgressed the
rules of business under the I.T.C. to give
this licence. In my view, the ITC
licences given to those Parties are useful to
the country's economy and the profitability
is comparatively low.
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I£ the licences were there in ihe normal course
of the established quota, the consumer quota,
then the licensees would have ~profited much
more. Therefore, it. has a wise act and 50 per
cent, In ray view, is on the higher side and not
on the lower side as T. N. Singhji was
thinking.

Then, Sir, before | end, | only want to
beseech—that many types of feelings about
individuals run high in our country as
everywhere. | do not say that everybody is
motivated with ill motives—but we have got to
listen to people. If they say that in all their
honour and what they thought at the time when
they took a particular administrative derision, it
should be separated from the earlier stigma or
the earlier type of confusion round rhe
personality. 1 hold no brief for anybody but it
is ilie essence of democracy thai the individual
Minisrei who serves die public in his
administrative capacity is allowed to have his
say irrespective of what the other background
may be. In this particular case, Mr. \fishra has
clearly stated here before its that he himself
wanted to contest this case in the court. This is
the view which they have been taking in this
Ministry before lhat if a man feels aggrieved,
instead of an executive decision to reverse the
previous process, it might be better to have a
judicial thing. And at limes, if the
representation show clearly that the facts are
unimpeachable  or  which  cannot  be
contradicted, then the administrative decision
can be taken. Therefore, presently, in my view,
it is the time when the CBI enquiry should be
completed without delay. I would request the
Home Minister, who is present here, to see that
this delay is brought to the minimum because
the earlier this is brought, the atmosphere in the
country can be brought to a better situation than
what it is prevailing today. And 1 will appeal to
the hon. Members on the other side that in
older to complete this process, give the fullest
backing to the CBI enquiry being completed
first. Then on the merits of the case, when the
papers came before us and the report comes
before us, there will be time for you and for us
to decide whether it should be a parliamentary
probe or whether is should be a judicial enquiry
in order to see that if
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any allegations of proved character

are there, we punish the guilty properly.

With these words. Sir, | once more plead for
the forbearance of the Members opposite lhat
my Party, which is wedded to upholding the
highest principles of democratic justice in this
country, be allowed to proceed with the work
of the CBI investigation in this case so that all
the atmosphere that has been vitiated to some
exent in the country is restored and the work of
progress and development of this backward
country is carried on unhampered.
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FAFET WA IETATE FIAATAT JATE AT
TATT AW AN FE WAAT AW AT B |
ofF wAE WA AT W AT ST
’ﬂ'o‘ﬁ’ol!_’ﬁoff"ﬁ-ﬁ e ﬂW’T
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FAITE CAETEIT & AT W] STAR
DITE T A OTAT AT | AT AT R

ey

T T Tl T TgwE § =y d mfae

Frrr T 3 A1 THET AW €% a1 a7
Z zw fornlt 2@ & Azl @ wdE w4
% wrarare & 7arg &1 AT Faw e
FaarT afew gezra 5 freas ghomy
HATT | T K7 AT 2 | il qEd § 0w
W @ AT § ZAA AT T
qT A, FArT T2 TEm an i
XA A ETT TA T WY 970 FEE
T Ot qfE geElT TRy e feaT
AT R TTEA TEH | g G §
A FAT | T FIE TET I WA
& WEITl Et A9 JiT 57 T4 A% 4
HITT 417 TH §EE § AT & DT
T W] AT A2 A CAETAE F FAATE

-

qEAT |

b T i

ot AR 2 T 7|

T qUEE ST TTAATYIM W AR
FeAE | TE wEA a1 KA vz 2 e oun
farf  wrq Tratatae TEVE A 39 HTAWT
F ITT qFT WA Fiiww AT AT wTew
B HFT’%‘?‘T'T? | AT e g HT %
T IR FUTTAITIAE |

S AT ;- GWI0 AT ZEE

ot o W W 9T AT AR
wfafy & 3T T FF1 T AT B AT AAAm
afufa o0 a T T A ERA 7 oA
fim 2 A3 4% Bl ANEAT ART
guir + s afe aaa afely o aqm a7
gt 2 FT T AT & A9 B Tt
THAET 220 94 & M7 da7 g1 29

g
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fedt a1 a=rar 7@ awA £ off sl
armr frg gmEArd § @ At A3
HAATATEL 2, 4% FIE ARATA 70 AL E |
§ vt G wvEa A aeeroaey
F A F 0T a3 A7 ATFI S F HAY
7o 7 fagre & wer gt 7 A AT
wATEA 3 & ferafam F qret g
ar | '

T AT ¢ T AT F

ot @z ot wen SATF faers TR
A FET AL T | FNATT FHIOA IA AAT
T ATAT FrAT a7 51 £ ) wAfan g 0
frazn 7 & 51 7w aee #9
et faug a7 fq=re &7 a1 gy s
FY A3 9T W A9 0 DY T 9T SO
=1 3 frare 41 730 A7 A% weErnT §
fasms garamAl 20 & g9 79 A w7
A | TATA A T ATE & AT W W
THOATE F AW A WIE wTE AEAT
7 i@ g F 7 w1 OwET
FEEET JA AATH] W7 AT TR TTAA AT
ST AT R T A A e SR
w1 fam aprar ) oAy feafa § g9 ow=
T AN &ier 21 ot ¢ fE e
¥, faems adust A0 77 o i
A AT AT AT S A AT AR AA
| & w2 feovw odwdm afufy
gT97 gEE A A, FHET g Amee
fFard

A1 warerg A (fagre ) : svramafa o,
| A g AT w0 F faew § sEe
| 97 q FATT WIAAIT HAT AT e e
lﬂ-‘g‘mmm At 7 aga € wAfeA, ez
=T &, I, @A i1 4 TR UR
TE 9T ST OIET 2\ AAEd g
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[RAJYA SABHA |

of a Joint Committee 82

A WA FAATH gae W A2 | #v aome fear F i smadw SR
&1 % WAy faer 20

o4t off gurwT fedia S F W aEa
ﬂmﬂmﬁm% f dro &0 wTéo FT
WA F arg WS¢ gfz ar & oamr

ST AT FH AT aEAT & avaq A

N T@T W I 9T @t g7 faAre g
et feafa & a8 wea & frogw 2009
TIEH F AT 0T ®G A0 % (A i
wF & gz @4 gan 2 Oradr G A
3 mErqrafacdzarad w278 | w=
2 fe ww o afer e g
ST ®Y AT B AT AT AT w1
fezeam & ox Ay FAET SwT 20

ar w78 foma daar gz | Fag sgar

qegar £ fF gaas #ioed FAaw aiw
a7 5 feaz a@w & ag #ww 4T

FFIAT AT R AT FAAT A AR AT
AT AET AT At wE 2 sl q U
UF FH TZA AN F AHA T@AT AEAT E
AT ATZ T qAT K T AT |

gfewst § qgar  wfadwr ag @mar 2
f& 21 @92 amedt & aqfaa gz
§ fag W saA 9% A7 wfe aroay fag
F g9 fafosa o ot gmdw T §
w94 7 faf & 1 97 F200%AT wiew  antw
ot afaa areaw fag 1 & afqe a1
A ATGRT  ATH LA & (AT WEATT-IH
far mar ar 3w 97 w1 wwe o afaa
ey Py 7 T farafer s89 @09
& zousr wifew o1 wrede % faam oar
gafan & Ardr zar # wrer faaedT 2
& qaet &1 5 e 3w 9| 0 9A
g ar ggwy gt o aAmr Wi a9z
aam s amgaa arz wor & fooTr
grzwr foar T AT IAET ATAT G |
W W 4 Aarar aar 2 v oar for
F firey wfasrdr g7 sredw WU AT A
o g =TT & W fr A fre

a7 A, 2 qETE wnufaan f..

SHRI MONORANJAN ROY: On a point
of order. My question is: How does he
know @l these things?

MR, DEPUTY CHAIRMAN: All right,
please sit down.

St FRAAd W A, e awe gy
A1 AT A aree i & afF-wer
§ foar war 3@ awg fasz A, wrde
To Mo AF & TATL HIHT mfawrd
T HT A wfas aremn fior ST @ Iw
fam o 227 & a3 I AT FAEAT 2
SE1A T4TT g1 am we feez av afees,
’X'I"Eo!'{'ov"_'q'o, ke i ui'w%. i3 ﬁm*
TR wiagTdr @ au faad awa §
argda w1 =wi fweft | A1 a8 g
FEdl  wfa® F=T 7 wEET AT
nfans wrgze 71 FEAr qEa ® faind
T F AWM AZT AT § | AEAT
g T, fafasr FEa o FfE

Men may come and men may go but the
Opposition will go on doubting for ever,

areRer ar wwae qar fafreEe F
faar afem Jarst 5 afaardr 241 J6 0%
Ay AT g faeeT TaF A aee T8
g1

AL 217 7 92 FEAT ARATE I A
¥ w4z W @mar war fF owwrdr wET
afea areror fog ot 7 faam % w49
TOATT WA AT FAT AvAT F grat §
fzar s 3 fa F w37 92 AEAE AT
frpmmar | AssvaemE o "%
AHT A5 Z N T KA W AT AT |
Afaa arergor s &7 4 ®7EAT H wEAT
misr  deraa frar = feasa #
7 WA % a1z 4 Argew wiz 5 T
(sverar) ...\ FOr grew aw, dr
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IFF A4 a1 aE T, wOAR TEAT E A

o uw wper Gt T s & aar

ITATT W A4 Freeer wERE ETE A
2w AOAT T F AW A S
FOA W17 fqAweq wAnga wEAWl TEA
#Y 0% gEA qAT AU E | FEAA WA
Ay & T afaa armaw feg 7 35 207
F1 Aqre wovar 3 g an ¢ fw A
aa wtaa aroam foeg o gard g4
4, A AW 77T 4 & Az 4 3T o
ATAFAZ §IT F FEATA7 04T, AT AT
T WY AIEA F FEOAL B AT ATEAA
xar Wwed Ar % fad @F-ET 4w Al
TAAAE—FAF A A wE FEAT G491,
A afaa aroao fox 7 w18 Gar arsdT
iz 4@ o s w1 w9 W B G0 T
AT A T, A IHA AGAAT A AL
g | gafad syaraf sgrze, g9 97 7@
I5AT 2, TAAT T A fqedr wd A
agr w74 2 & faaw wzaq § FET
q & wraAg wEem v ugl 9w g
frdy Wt & faoz, fedt aeer & faez
1§ wigawr 2, @1 o wga w0 wrd o
ager 39 whaqu &1 9Fa w1 & Py
dare 787 § afwa afadm 51 908 a0
1 @A wfEd W 59 WA T35
wad # T ag goro Gifafesa w7 2
| wrTR SR | AT, fEry o 5 53
AW qT A A Avn 2 oag Fea 3 e
UF THA(OF FAFIT | WOT 20 A WOAH
#9Z § | WIT I WAgE A% KA AT
T fag, fezem A 56 waw
SIAAT WIT AT FM K AT AT HT AT
FOA & T8 TR A TAT 5% H2aT97 |
fergema & faandt =t & o wrd difafeg
1T AEN 7, FE wrelEE S adig
ST F1TLUTT F7F, AT W7 T AW
T FTATH F9% ATFTOENF ATIT G7 A7

F WA MGG | TN T 20T 7| saaifies Afvwar 7 70 98 90 9 990
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A w11 4T % A7 7 A0t Fifar Averan
g 0 F 997 17 TITH R AFAGTH
w7 faur Za fr A wrdd W7 aaage 7199,
Tz g | wid AT A 3/ quaT w1
FAT A T FET T

A, A4 A A AT WAT A= AT,
T AT 0% w3 fadd @9 §F Sy

-

ZIT TF | 9 WF2T, 59 | TAT A9 | fag=-
ATERAT F AEA W AKT AZ w7 44T R
797 0 wAE % w7 g &
21 E | WA AZ AT AT AET =AY A oy WA
A B9 W ATAAT A AT WIT qE
TA 9% W TS a5t g7 A1 T wgrafam
A F AR W AT AT ) FHF W
TE AT W AT AT A5 AAT AR
AT | AT TE FT 0T A7 FHOT G g
al (%7 98 919 A AT £ 41 g4
& ard, zzar & A" wfagw fem qe
& utz faomar Cea =1 gamar svar &

AT, A GO0 2T AzeE & wEA
i fF s 28 it Jfawar w1 393w

| X7 § AT AT | F AT o oo faz

A1 F AT wew A f e § A A Iw
Fazd | A TAR AGT G WATE, WA
TAT FIAT AT § OvAST ¥ qzT q
frd=" | F99 & 997 100 79 F ghEm
A 7T T & WeAw § 794 "wvaat sy
FAT AT | AT 210 nao fag ot oy gae
T3 qEIAAT F, AT A & qa &
FTAT | AT A AR foAae 77 2 |
fie 91 w17 A9 97 07 9% 12, wast
FAFIET ATAFAT T AT FAT TOAT A4
eI

T AT F o 0w v & qofaa 53
T g A vt Sfer abdt 7 oawd
ATH F1 FEIHT AA9T % T 7 G a7 |
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A 7 W A gt i ot 7o
Trvger FAN T ¥ F w9 W9 F AEA
UEW AT K £ | FWA A1 SAvhEw

A A offeardeEdr  MrEfE s
R o § Ad wT & v G
Foww ogwd 4 S A &1 gET an
oo fermm % W @ e
& zEw Zar | AR A aw Am @
# & v wrem 7 opfm o7 mfagm=a

ﬁmmﬁmﬂﬁr ﬁmtﬁi%uﬁg

F1E ATEHIAZE GZA AL | OF 93
T g afer wit v 3GT fw oo o
WA 97 gwen fwar v F, w9 0 AA F
F97 gaar AT s /17 (%7 AW At
F 3¢ g fear s 0 T AR A
AT TR # W FaAH E 0w
T AwT A qg sy & Al
v fra, safefierd 1 a aeemm
U W ToA1 #4717 | AfAeFaT &
sfa @<efr a7 &1 ¥ @ 2, FAEw
HIT TIATIEAY F 9E &7 A qEA 2
17 At gfers aar AT T 7 997 A9
&, 7% 59 AW WG AR A AT E | WA
g wT Ted # i o grer 4 g€ A
a1 w7 A o e faw el §
SEIST 7 4, 41 9% WIFT I qwaT
foar s wrw @ A & @ AW EN-
Ffew sefmava w1 | oF amr #, At
TAT 39T 984 2 | 0T TATHIV A FEA
g T gardy and fagre & i & afew oa
W ATEA FEAAT A ZAFT AT |

He 15 making no secret of it. These are
open and clear.

WETEHT AT, HAT 9T 7y A g an,
AT TIw N frEw F s 97 T
g1 ut 7 f fagre &, @@y 5 w907 qrEd
q& qr3 wwifE & T w1, wAta
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F1 doavey #7 §1 fwa ag Ay Aar
A FTAR | 07 ¥ N TaraarE

AE 72 WZ (7 ez, 9 T 5 A7 97
aEr § | (emaarE) swr G890 and
At A qt axier w4 F wgwm fF e
g 97 W AT | WT ®EA FT OEH
wenfad w94 & fgafas F 18 419 7%
frfamrsr @it & 1 97 wET w9 2,
HFT qa @ T L WA wEer fadn
RN F *q F T £ AT IT G 97
@ femgera & o aafesr & fag s
Z T4 A R WA AR 770 AN
i & (tfaaw WA A€ 3@
T ATE FEY w27 e ogw o A A
W A R I A3 A%
fafrr & sneEzd fEadl g7 o @
TIA A FHEATET A FvAfAT ATAT §,
afer e &1 w3 @ Fnnfad wee
AT FA G, TG F oG9 4, 787
FAAH, MF AT AT FAH
TAATEAE AT £ 11 99 97 qIewsny 73
FT ALY 2, a0 A7 A wlEAL wTE 4T IH
g AT E | gEian A1 wiwde g
O # F FEA AN §ATE] F AL AL 8, A5
F weiay s wET oadfer g
gty &%arfrn &7 & 70 @ wreEm
dfqar & wyend F o1 Ay difaqa
mﬁﬁﬁm r;marar ﬁw # sawr

(Time bell rings)

wa T A A 2, F oF fFEE A
Aar 9AT § 0 W § 0 a7 ¥
qegm £ & wwe s@ 3N oA wAd
ZIMM, WA SHE FETA Zhm Al
FET £2 9rE F1 A0 Wi A1 qWrA g0 o
FUATT § (riad AT G wiE %
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gafaa d iy @1 Tifafera adfs
Tt oft ariw & Afrzam @ aE
FeAd AT WATA qF0 (AT 0 ZATA AAr
sfear andt & w71 “aeiee wmE osi-
fra e sETedy” &1 mever = faar &y
Tl AAATT HAZ A ZWIE AAT K AGA
q fao am fFar 41 fr sEwfasr &
AmriEEr 1 990 7 {Zay Fe o gw
i @ ufE 1 gz 9w g
FTfa 29 97 A7 f9vErd 2 ) Ty 3
gor A1 qEiferady wtase o7 favamm ady
Z ) UF wE F FE-
“Winchoo Comnnties Report s an eve-
wash.” A man of Wanchoo's reputation

inoreferred to like this, Whar to talk of

onthers?

g7 37 A yam 2 fw 2w aw F fadnd
o 1 A sErEAl 97 fArAm g, 1 -
feq g7 favaw 2 e @ adrfoad o7 faamm
Z wifF ST = Fesve TEA 2 SEET AT
gfoar w31 giamdi g T wedi & Ay
§¥a g¥ArE 51 HATTARA FCATE |

ot wETmE WAl (IR WEW)
At S, waETEE 13ia & 9ed ae
TUT FT G FE HAAT, T AT TR
U ZAT £ 1 AETAE 00§ aeitas
AEd A WEAT 1 AW TET AT AT
afFar 2 & www afvfa 760 #, Afe
TAFAT TAT | AAAAT HAT 1 TGAT
7w afg@ar aam @S £ afFy |y 2
I FW IREIM § A wATm afefad g
g 39 faware # ag1 s =g fF faa
THTT A2 §1g & #7707 faae 41 goq
9% & gzAr wet ar {5 gwre fasir afaw
T ouE g 7 afvew AT war JEy
fasft @ &1 A9F 9% T AT IAT 72T
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|

88
TAHANAF AT FT AFAT AT TEA T
T FaTIE 9T 9%T | X AT W99 AW &
THifaE ST § et 59 FEEor
IHT ATAT TAT FT AW ALET ATEATE

of a Joint Committee

W HUAT FET FT NOFW FEAT ATEAT

# fr arA F waw Iuque WA qeE
FANATE B & AW # | #IEm
oA W 9EA T TH AWM F 9ga E
wAT 4, 3A FATA A7 TR qrE wEw
T AW FAE F qAT 4 A T AGTH
i 7 % Far 7 wo THT TF @

ERAT AT 9EH IH AHA OF WA AT
 HATETT 9F fAETAAT ATER 4 1 AvETT

T A H I ST H AT AT AT

g B fa & g ad A Aefam £ oMy

faza & aerlm v welt A gEEe 0 EeE owfEe

F1 7 = f =z ar ard a3 3w & fan
F% GAT T R @ T AEW q uE
Tz AT AT WA FAEA wer it
13 wAT g W AW FAE F qAgv g1 i
FA Tar 7 g1 fE G6r 3 av 979w &
wfaT ary 3o & fad A s
A1 adr st 7 & f aw dar w9 owf
FU AT T TETT FT GAST 9F 9
framet 7w w3w & am 7@ v & R
IEW G oEfam won ow fo oo
THF ATE AL UEA FI TAT AT FAR
Faradl F A7 A I @ TA7 Ui
fgar &1 s e 7 9w § fad wmar
ATE A1 TR AV TFATHIE T A GET OFA
faar a1 77 A1 ame &7 faa, &fea avae
GEF T T ATA AT FAAT A A T4
% AT Nfaw @ A9 aw s g
wIE 9T AE 5ET | uE Aw R &
siaa F1 A1 HA gon, s d 91 IAw
frear a1 ot 77 =gar arf WA %
% fram =@ oo G fAEe, 48
feft za7 & faamwr warq frser 1 ag
A awEas fEw §1 oafg w1 ow

e frm . & ow AT IEmEOw
AT OAEAT F | WEAETAA AEE Al
S e oenc B D S O

% fufasez
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q A T A AR AL AT A it
Tz AT | AifaT § 9T TINEET F7
I F1 AP F1, W% Aarw § ag T
HZA & AwEw A &« 5 7 Fw9 w7 @
7| W 37 W vtz & fafee 9
A1 39 %1 79 7 R 3w K agwr w1 afa
T fawm § #ewrd oA 7 6 93
fram &1 1 =@ s A o
¥ fF @ 9T T w7 wefas Any g
w &, g fraw a3 fawm s a4 )
wagT A At 7w froag A ow @
dram ¥ AW AT 9§ A7 AT
e 3y a7 %% o 9% #7 A9 T
IMEAT 2, AN APOE  F1 AT | IR
Fgr fF a7 om w@ ¥ wfagm @z g
fr =k o= 9% T w1 www 93w
THfad § T A T aurarT @i 4§ A4
TAT ATEAT | AR F ag g frogfea S
F 39 a1 fawor qE foar ) 3w A ek
gy w1 fafees avr o W F
qT3 OF AT7 WA T2 AIAA IAF A7 WA A
FTFHANZ BF T AV FIA ag FA e An
AR T AU FT AT T ZFTA AT ANE
nfaw T 781 3 g7 AW A w7 A1 FACA
ATT ILOAW | A1 FA ZA I OITEWA AT
97 3FT & e F% frar A 59 7 6
A 771 5 Fv amn, § o @ F A9 A5
W WY TATC EN A WA | T F FAH
A1 & 21, 79 o7 99 & Arq AHT | A A
T W7 qTA FZ AW AR A9 AT A
anfeaddt &7 A A S w7 T E A
HIT TR ALE | T OF THA IAEINE |
F ot weaTs g AT AR A wEwA F A
arm g froag 3@ & 2w F wwen F
FaTgm &1 # W 49 f27 &, o fafeze 2
z, 9 | oot e @ oafz
%19 g9 % qfad Iareew wea f6d o
§ A wr FY A a7 off AT A §
f ara & 2§ 50 7741 7, §H smAwTd

2o am & 77 &7 35§ qaw A AT

[RAJYA SABHA]
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# mAairy fea a1 B o F9 0 W
wis AT fer | A ® qw & q o
T APE WAT T ARRT A7 TAL0 R A
e st awdie wr o wfem ) w|
gaen 2 fx foor v & qamr @ am A
oft o7 wndt 7 7Y ware F AT
a1 G617 39 R s AT § oafg
& fod A < qeir T ow wfarr G
qAr g1 Gomda & owas A7 Wy
T WwTT A T F T F ¥ ALeqr 9
WA TEMT °TE A fag F9 % argran
FIAAG A4y KA AT F2T G TD
WEE F AT TR T N UIA oW
AT T ATT F e A woarn, i
# a8 Fgmi a0 01 § B 93w w0 A
B A K AT @ (HEe aaAan
dta ¥ afz 207 7@d F fag @ an
94T & 614 W1 0 A&T TA § A%
fregz w7 3@ aoir @est 1 anfer
T AYE & Arae WA oA qae faan
At 9AT A 0¥ G R = T AR
wa, Wz gAar s & fafaesar & fam
FACT 5 q9] qd( 4 T a4 qAT
frawr fear 2 91 FF s WA € R
il Jra @t afz a6 @A F A
ol FF AW AT TV T WA I
qIALT FT AET T AT WA ATIAT AEAF )
74 F a5 w07 ga & 979 g9 8, 299
50 WIET 7 T4 4% | ©F7 £ (% A6
AT & g1 W AT W &m0,
A F TAF AT FEET T OANE AT A
¥ & i 731, dwda wfafa & arr @
3 & weeifas W w1 e @A
forg w7 W1 T A e wwa | A

w9 A f gEd A JE wAr wEer |

WT 9 OF Ao aEErd £ 0§ ZEEr
AT A aaTse WIlE 47 AT @A |/
#afeam 2, ¥4 T1 AET AT W q GA
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T fawer s, s A A gar e |
itz & (40 {99 97 fF o ag ==t 99 |
EOZ, W W 48 5 e E fame |
] A7 fFr | 399 qgar A g e
wIHT {dew, TEEATE | AT A # o |
AT fEday, ZavrETz, wAq IS A |
Zien wreqrmA, AT AT 7 Rl CF

famdt 1 aT=EAT AR 2, G99, 999,
AFATA TUE FTAT, TEEIAI | T T TH

o Z | |

FI 99 AT ATA 2, TAEH |, 3AF ATH |

1
i faT 1 & wyar fam | Fo U0 ;I
. fgez7 @19 & iZomEmE, (Ao

-
= -
[

Ao T qE1 1)

2. PEEET ATEE AT HIH FAOETE
CIC T T A - 1
7o

a9 AdEA arq w4 ¢, (z A 2 amae,)
97§ AITEI AAWT AFAT Z | @EA
AT AR HEwar 736 |, a5 |

w3 gAgT A gar fuen, gAE #aw
AT AT FEEAT AT 2, 9 AT 7T ATHA
faar w2, fyaar fEaar s e 9@
ATR & TART FAEITN F AT AGAT E )

T s fawmy, faEer wea mw
oA AL 21 39 97 ot sifeee A
aZ 91 260 fFwT |

arad At arsfries semzeiam 4
TA% F7 A ar 175 9t

T2 27 4, §9% HT7 ST 91 120
JfAm |
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A7 | WTAT ATR £ e qraEn fag, \

e qET § mIT NI AT 120 |
1
wfwe | |

92

=feai sfmvdza 9, 37 % s ffwaw
qr 120 i,

wifzez G fom a1, 30 97 fifem a1
100 gfaa | g mfafer fam aam |
ST TEAE W AL 4E AT ZAA AT F
FE A A1 470 A% 1 A tF fraet feaar
forr 2 1+ & =g fr wzZmrem S @
A #1 fasa w7 7 {47 W7 A0 9 T
gYar g favren 57

SET AT AawrET 9 & foe g e
t fv 3FM T3 arm waan fqan, =@
T qATA nHo o 'FT A A femr F

of a Joint Committee

faed, #Zre o #Hte ure mwiE %o
et 4 50 g wwar faay | oft wA,
it &9 q 50 gwe w9d fAw
A 25 gA7 w9 fAar ) faew i,
WA To Hlo Alo Mo, ®I1A 4 25
garT =gt faar | Fgar wwar £ F
A TAATAE AT FAET W AT
O WA FFE AT T AT TH ARIT
§ fued 57 gqrarar s 2§ 7

w7 AT (AT gwawe difa) o awr
FAT, AF FETH A 9 E L7

AL GLEAE AT (WA TIW) . FHAT
fadt 21

AT Fuoig fferm . gear e wfawrd
T faefY & 7 w7 77 @m0 % A7 A=w 2

T qETIETT UTEET - WA THIfAT 97T
AFAAFT AR Fg frar av f F s
ATH FAT AET T |

=T FATamT Afary ¢ A, S Ifea
TET &, v AT F wgar fF qaer 4 2,
qF ANTATT HeA &, AAA £ AEN FET AT
AT | Tho WTEo W7o Tferwm &V Ty
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2\ WWIETT O AT qE 2, A [
AT AT F W{C FE #1940 T FFAT T
g A1 GHE AWTTE £, A1 agl S Al
§ 3% AT/ wAw TN A W4T T
AT 72 &, Tt F sy wngan g faea i
§ W AT qE AT AT Wi AT 9T
AT AT G W1 I T A

At FFTIATT AT R g9 aE
grit f& w7 mm o dve wife FT
AT FAW AT 737 F, W O AT
w fewrdRz &, A1 & =z fp G40 a1 A
ara 1A frz &7 1 F wudt ae T s
A & fom dwre g wo wEAr AT AR
faF 31 FFrETT w7 TR wrE, @ AT A Al
3T 1T FE AT, ATEIT AT FEA AT A0
AE w1 AT, 97 fafarzet & ma A o,
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SHRI BIPINPAL DAS (Assam): Mr.
Deputy Chairman, Sir, today | have a feeling
that*l do not know why—the opposition has
come to this House after losing their teeth
completely. (Jptil now | have been listening to
almost all the speeches but | did not find that
they have been able to make any real case, any
substantial case, in support of the motion. On
the other hand, Sir, instead of substantiating
with facts and arguments, sound arguments,
stiong arguments, some of them have been
trying only to sermonize.

Sir, I am a very small man, | do not claim to
be a super-normal man nor even a sub-normal
man nor even an abnormal man; | am just a
normal man a normal human being with all his
failings and weaknesses. 1 cannot claim to be
in the position of say my esteemed friends,
Shri T. N. Singh or Shri Shastriji or others,
who try to elevate themselves to a high
pedestal and from that high pedestal, cut off
from the people, they try to deliver sermons.
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(The Vice-Chaiiman, Shrimati Pimibi
Mukhopadhyay in ihe Chair).

Madam, | have aheady said that- | am a
innutai human being anil ] approach the whole
question in iliat. spit it. Now, what arc (he is.-
siics. before us? Mv liieud, Shri Raju,
focussed tlic attention of the House on lire
concrete i>sue. Let us not try to tun away from
the main issues and try to deliver long lectures
on the basis of certain tacts uhich are not
substantiated. Just now my esteemed friend,
Shastriji, read out from a document certain
facts and lie refused to disclose the source.
Madam, | do not know whether it is
permissible in the House to lead out some
documents and then refuse to disclose the
source. The vrn fact that he failed to disclose
the source in-spiie of a question being raised
by the Leader of the House, indicates where
the opposition has found itself today. They are
Hying to cook-up stories,, write stories about
scandals or instigate people to write stories
about scandals without any facts, without am
substance and without any truth.

i\ow. let us see what the issues are and pay
our attention to them. We have heard lots of
stoiles about the scandal. The gentlemen of
the press have been writing, about this
scandal. | would like to ask them what is this
scandal about? Where does ¢ the scandal lie?
They have been writing stories after
stories and most of the stories by now have
been proved to be absolutely baseless The
question is these 21 MPs allegedly r«
commended the case of certain firms for issue
of licences to tjiem. Out of them twenty have
denied having signed this paper. Only one has
admitted his signature. Twenlv signatures
have been proved to be not genuine according
to their statement.

AN HON. MEMBER: Who forged it?

SHRI BIPINPAL DAS: | shall answer your
question.

Now the question is whether this one
gentleman who has admitted that he signed
this document signed this or recommended
this case in retui n for some monetary con-
sideration. Then the question Is whether the
firms which were recommended were black-
listed firms. Then the question is whether
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the licences that were issued were issued only
on the basis of the recommendation of the
MPs or otherwise. Then the question is
whether the issue of the licence was proper
and regular. These are the concrete issues.
And what are the answers? Not one of them
has taken the pains to answer these issues,
which are the only issues and there are no
other issues. Of course one MP has admitted
but it is yet to be proved and found out;
whether that MP also took some monetary
consideration in return for his signature; it is
yet to be investigated and found out. The
Minister has categorically stated that the firms
were never blacklisted; the Minister has
categorically stated that the firms were issued
licences on merits. Has anybody from that side
contradicted this? Has any gentleman of the
press contradicted this? Has anybody been
able to find out facts to disprove the statement
of the Minister and the Government? In spite
of all tin's, since there is slight doubt the
Government has taken immediate action to
refer the matter to the CBI. Now, Dr. Kurian
asks what action Government has taken.
Government took immediate action. No
sooner the preliminary report of the CBI came
into the hands of the Minister than the
Minister has refrerred the matter to CBI for
further investigation.

DR. K. MATHEW KURIAN: Do you
support the import of whisky and brandy?

SHRI BIPINPAL DAS: Dr. Kurian, don't
try to run away from arguments.

DR. K. MATHEW KURIAN: Is that an
item on which foreign exchange is to be spent
especially now?

SHRI BIPINPAL DAS: You are a
knowledgeable man. Intelligent students like
you, 1 know how 10 treat them. | lound
during my career a number of intelligent
naughty boys like you .

DR. K. MATHEW KURIAN: Is foreign
exchange to be spent on whisky and brandy?

SUR] BIPINPAL DAS: Come to brass
tacks; come to the real question. You tan-not
run away from argument. These are the
questions before us. What are your answers?
You cannot say that the firms were
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blacklisted. You have not been able to prove
that the Minister showed any favour to the
firms in issuing licences. You have not been
able to prove that the licences were given only
on the alleged recommendation made by the
21 MPs. You have not been able to prove that
Mr. Tulmohan Ram accepted any money.
Since sou have not been able to prove any of
these things you have absolutely no case.
Therefore, Madam, 1 am not surprised that
right from the start when this debate started
today the Opposition has fallen flat on the
ground. (Interruptions) | have never seen this
before. | have been here for about 4J yean and
I have never experienced this kind oi thing in
this  House  when the  Opposition
ipilrrHpfiims). They sell their heads to the
headlines of the newspapers. They get fasci-
nated by the headlines, come to the House and
say this has happened. If the headlines are to
be believed I do not know, Madam, linn many
cases ina\ come up in the House today,
tomorrow, the day after and so on.

DR. K. MATHEW KURIAN: All these
ions in the cupboard should come out.

SHRI BIPINPAL DAS: | am not going into
that. Dr. Kurian, | have already said thai in my
life | have dealt with hundreds of naughty
students like you and | can deal with you. But
I am not wasting my time.

Now, Madam, let us come to brass tacks, lo
the real question. The question was raised by
Shastriji. He was good enough to admit that
the Congress history is full of instances when
members of the Congress Party have always
tried to uphold moral standards. Mr. Manubhai
Shah said it and be h is supported it by giving
more Instances. | am grateful to him, but what
makes him believe today that we are not trying
to uphold the moral standards?

SHRI NIREN GHOSH-. Because you are
avoiding it.

SHRI BIPINPAL DAS: Wait a minute.
Who raised this question? Who revealed i he
names of 21 Members? Was it not this
Minister, Prof. Chattopadhyaya?

SHRI NIREN GHOSH: Could he help It?
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SHRI BIPINPAL DAS: 1£ he had not
wanted to stive the cause of democracy, he
could have said that he did not want to
reveal the names and he would have got
away with it. {Interruptions), It is the
Congress Members who raised this question
here. It is the Congress Minister who was
hold enough to reveal the names. It is the
Congress  Government  which  took
immediate action by referring this matter to
the CBI. It is, again, the Home Minister and
the Leader of this House who declared
solemnly that when the CBI report is
submitted, he will go further into it. | would
askyou. . . (Interruptions), ...

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Silence
please.

SHRI BIPINPAL DAS: What Mr. Manu-
hhat Siiah said, Shastriji supported by citing
some more instances. Here is the latest
instance and the Congress party will never
fail in its duty to uphold the dignity and
honour of Parliament. The Congress party
will never fail in its duty and it will maintain
the tradition which has come to us from
Gandhiji downwards. The other day | said
and | repeat it, if anybody Is found guilty as
a result of this investigation, whoever he
may be, the Congress party and our leader
will see that he is punished and he will he
punished. Nobody is going 10 spare him . . .

SHRI NIREN GHOSH: Nobody believes
that. None in the country now believes that.

SHRI BIPINPAL DAS: Mr. Niren Ghosh,
I may add one word more. You want a
pariamentar; committee. Here is in my hand
a ruling given by the Speaker of 1.0k Sabha
regarding the procedure. | do not want to
take the time of the House, Madam, by
reading the whole ruling. | invite your
attention to the ruling given by the then
Speaker, Mr. Sanjiva Reddy, on 31st May,
1967. He gave a ruling on this particular
question. | would only give a few sentences
out of it. It reads:—

"In order that a notice of a motion
on the conductof a Member may be

M/B(N)24RSS-*(a)

admissible, certain preliminary procedures
have to be followed. | would refer the hon.
Member to the procedure that was adopted
in 1951 . . "

He went on to say:—

"He should be careful in sifting and
arranging facts because, if the allegations
are proved to be frivolous, worthless or
based on personal jealousy or animosity,
directly or indirectly, he will himself be
liable to a charge of breach of privilege of
the House. Therefore, it is of the utmost
importance the allegations are- based on
solid, tested and checked facts.”

The learned Speaker had further to say:—

"When information regarding the alleged
misconduct on the part of a Member of
Parliament is received, the usual practice is
that the Prime Minister examines the whole
evidence and if he is satisfied that the
matter should be proceeded with, he should
give a full and lair opportunity to the
Member to state his own version of the
case, to disprove the allegations against him

In this case the Prime Minister has not kept
the matter to herself. She has gh en it to a
regular investigating body like the C.B.l. The
Speaker went on to say:—

"If the Member has given adequate ex-
planation and it is found that there is nothing
improper in his conduct and he has cleared
all the doubts, the matter may he dropped
and the Member exonerated. If, however, on
the basis of the explanation given by the
Member and the evidence it is held by the
Speaker that there is a prima facie case for
further investigation, the matter is brought
before the House on a motion for the
appointment of a Parliamentary Committee
to investigate the specific matter and to
report to the House by the specified date."

It is absolutely clear. Madam, that before any
such matter may go to a Parliamentary
Committee—if this ruling has any weight—
then this matter must first be thoroughly
investigated by the Prime Minister himself.
Here the Prime Minister has decided that
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jt should be investigated by the G.B.l. And
only if a prima jade case for further in-
vestigation is made out the matter may be
brought before the House for a Parliamentary
probe. The hon'ble Member wants a judicial
enquiry. Shri Kamalnath Jha said a very nice
thing. 1 do hot want to repeat it. If it is
entrusted to the C.B.I, you say C.B.l, is, after
all, a servant of the Government; it is under the
control of the Government. If it is a Judge you
will say that he is a committed Judge. Mr.
Siddhar-tha Shankar Roy has instituted judicial
enquiry against his (own Minister. | challenge
Mr. Monoranjan Roy to give a single instance
in the history of parliamentary democracy
where a Chief Minister instituted a judicial
enquiry against his own Ministers.

SHRI MONORANJAN ROY: Since he is
mentioning my name . . .

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAYA): There is a
moment, Mr. Monoranjan Roy, when a
Member mentions the name of any Member
present in the House, if he has to say
something, he does it on personal explanation.
Personal explanation never takes precedence
over the person who is holding the floor.
Please sit down.

SHRI BIPINPAL DAS; let me reply to his
point. . .

SHRI MONORANJAN ROY: Madam, he
has mentioned my name. On a point of order.
There is no greater stunt than this appointment
of a judicial enquiry by Mr. Siddharlha
Shankar Roy.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAYA): Tin's is no
point of order.

SHRI BIPINPAL DAS: If this is his idea of
a point of order, then you are the best judge. |
cannot pass judgment on it. | was saying about
Mr. Siddhartha Shankar Roy. He has
appointed judicial enquiry against his own
Ministers. And he says it is a stunt. If
tomorrow the Prime Minister appoints a
Supreme Court Judge for enquiry he will My
he is a committed Judge and that he is in the
pocket of the Prime Minister. If it is banded
over to the C.B.1I.

[11 SEPT. 1974]

of a joint Committee 104
you say that the C.B.I, is a subordinate organ
of the Government. Yon condom judicial
enquiry because all the Judges, are sup-posed
to be committed Judges, committed to the
Prime Minister.

Now they talk oi a Parliamentary Com-
mittee. If a Parliamentary Committee is
appointed, the Congress Party, obviously, will
have the majority. And if the verdict goes
against them, they will say that there was
brute majority of the Congress Party. Then
where do wc go? We cannot get it enquired by
the C.B.l. We cannot get it enquired by a
judicial enquiry. | predict that il tomorrow by
chance a Parliamentary Committee is
appointed and if the Committee's verdict goes
against their interest they will immediately say
that was dominated b) the brute majority of
the Congress Party . . .

SHRI NIREN GHOSH: You will also get
an opportunity

SHRI BIPINPAL DAS: Therefore, 1 have
conie tci the conclusion that there is no other
way. The procedure laid down by the hon.
Speaker of the Lok Sabha in 1963 has to he
followed. The Home Minister is on record as
having said that even after the CBI enquiry
report is received, if fuitiier actios is
necessary the Government will go fin ward.
This Congress Party stands on merit, on the
basis of Its own image. And finally, Madam,
leave aside judicial enquiry, leave aside any
parliamentary committee, leave aside even the
verdict of this House, the ultimate verdict will
be given by the people of this country, and |
know what the verdict will be.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr. Nircn
Ghosh.

SHRI MAHAVIR TYAGI: Madam, . . .

THE VICE-CHAIRMAN: Your name is not
in the list of speakers.

SHRI NIREN GHOSH: Your party Mem-
ber has spoken.

SHRI MAHAVIR TYAGI: If my party
Member has spoken, can't | speak? My name
is there in the notice of motion.
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THE VICE-CHAIRMAN: Your name
is not there in the list of speakers. I am
sorry.

SHRI NIREN GHOSH: Madam, you should
see that my time is not lost. It is quite natural
that one of the Cabinet Ministers of the
Congress Government has become tire
symbol of corruption in India, Ihat is, Shri L.
N. iMisto” First of all, I will say that Mr. 1).
1'-Chattel jce has given a wrong statement
that Mahe and Yanatn were excluded. In
lact,"noiilications were issued by the Chief
Controller as well as the Controller of
Pondicherry, the capital of the French
possessions, and Mahe and Yanaui nere
included. Secondly, 1 would like to point out
that these importers arc not established
business firms, none of them. They clerks or
brokers. Thai is their status. They have not
submitted any regular income-tax returns.
Now, apart from that, | will also point out
that the Foreign Trade Ministers, including
Manubhai Shah, did not explain win those
cases were rejected. li was bcciin.se thev
were unfit, they had no locus standi in this
business. But there is something very
interesting.  The  Pondicherry.  Chief
Minister in 1962 recommended these cases
for licence, but it was turned down b\ the
Government of India as not being genuine. In
1963 the Pondicherry Assembly passed a
resolution, again recommending these cases.
But again it was turned down by the Foreign
Trade Ministry as not being genuine. What
made D. P. Chatterjee or L. X. Mishra lake
them as genuine? He has also made a
misleading statement that lie got the memo
passed on to the officers. But D. P. Chatterjee
has made a statement in the Lok Sabha that
when Shri L. X. Mishra was Foreign Trade
Minister, at that lime the: first letter from Tul
Mohan Ram was received by him regarding
these lie ernes, and then representations from
those firms neu; wade. So, for more than one
year his Ministry was sfWtd of this fact. And
be asked the officers to expedite those cases.
I will tell you. Madam, that Shri L. N. Mishra
even went to the extent of sending two
officials lo Pondicherry to expedite the issue
of inences immediately; at Government
expense, two officials were sent. All those
facts arc .uere. Now. 1 will come to the main
protege, .Tul Mohan Ram. He was a pauper.
He comes from the same district as
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Shri L. N'. Mishra and for long, over a decade
or more, he has been an instrument in the
hands of Shri L. N. Mishra. ..

SHRI

SHRI NIREN GHOSH: for various
malpractice and corruption. Now the Congress
Party has decided that since he cannot be said
to be this, that he has been this, he has been
this. But the Congress Party has come toward
to save Mr. Lalit Narain Mishra. Is it not a fact
that the Congress Members of Parliament were
briefed that we are wholly in the wrong, if the
parliamentary committee goes into it, the exis-
tence of the Government would be at stake,
thai damage is being done by denying Par-
liament to go into the matter, but v-'e can put
up with this damage, but if a parliamentary
committee goes into it, more damage will be
done, so don't accept it though the case is just-
Again Mr. L. N. Mishra personally telephoned
Members of the Congress Executive
Committee so that in the Execiithe Committee
they do not raise this issue

SHRI i. X. MISHRA: | telephoned you
also.

SHRI NIREN GHOSH: Yes, you have a
bugging apparatus. You can check it

L. N. MISHRA: No.

Madam, ibis memorandum was drafted by
Shri I . X. Misra himself. It was signed by
Shri Tul Mohan Ram, a very thick friend of
Mr. L. N. Mishra.. . .

SHRI I.. X. MIMIRA: All wrong.

MIRI MRKX GHOSH: . - e« and other
nanus were added, all close to Mr. I... N.
Mishra. Can | ask him this question: Aftei ibis
representation, lor over a year almost, he knew
these names were there, why did be not ask
those. Members of Parliament who were ver\
close to him whether they aitiialh signed
such a memorandum? He never asked them. It
is strange. Now, this Tul Mohan Ram operates
with two cronies, Sharma and Piliai. They
are the liaison officers in this matter. In this
context in passing | make another remark that
the order or the licence that the Government
granted, a copy of that order itself was jiven
to
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SHRI KAMESHWAR SINGH QBihaf): OHa
point of (mlcr. | have reliable information
that Mi. Nircn C;htjsli and nis friend, Dr.
(rfathew kurian, induced and bribed Mr. Pillai
to file an FIR with ihe police | have proof that
be bribed Mr. Pillai. Let him come out and
deny it. Let us see whether he denies it.

SHRI NIREN GHOSH: No, this is the
original letter of Tul Mohan Ram, signed
I>v 'Ltd Mohan Rani. He says to Banarsidas,
inform Pillai when | get money from Madias
-that means from those lirms—I will p.i\
him. Ibis is the original letter . . .

SHRI IITHIMSH GUPTA: On a point
of older. It is an original letter. Therefore, 1
suggest because, we are living in the days
of iiu;4Li\, alleged or real, that letter may
be laid on the Table of the House.

SHRI NIREN GHOSH: Yes, 1 am ready lo
lav it on the Table of the House. Madam,
would von permit me?

THE VICE-CHAIRMAN' (SHRIMATI
PURABI MUKHOPADHYAY): Generally it
is not done. You can hand it over to the
Minister.

SHRI RAJNARAIN: You read it.

SHRI NIREN GHOSH: It is in Hindi. |
cannot read Hindi . . .

SHRI RAINARAIN: You give it to me. |
will read it for you.

SHRI NIREN GHOSH: This is the original
letter. 1 can give you the date . . .

MIRI BHUPESH GUPTA: Madam, we
have reached a stage where if we wiite letters
to our wives, they will not read them
{Interruption).

SHRI NIREN GHOSH: Madam, there
are other funny things. This is the bogus
inisation at Tul Mohan Ram. He al-
ways keeps nis colleagues in this
matter. is called Unemployed Harijan Assoria
rf. President: Tul Mohan Ram; Vice-
President: Ganga Ram, another shopkeeper,
his relative; then there is  another
one, Suriya Ram, a railwav employee in
Moghul Sarai; then there 'is SKarabl
Ram,  Joint Secretary—he does business;
and then his
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brother Harlmohaji Ram, Treasurer. He is the
treasurer engaged in agriculture
(Interruptions). | am not yielding . . .

SHRI KAMESHWAR SINGH: On a point
of order. Whatever Shri Niren Ghosh is
saying has been published and printed in

Janashakti. Let him say no . . . (Interrup-
tions).
THE VICE-CHAIRMAN (SHRIMALI

PURABI MUKHOPAr/HYAYA): Please re-
sume your seat. There is no point of order.

SHRI NIREN GHOSH: You should give
me protection. lbis time should be given to
nie.

THE VICE CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAYA): If some-
I»i(h gets up on a point of order, | have lo
listen to him.

SHRI NIREN GHOSH: He has floated
another Association, called the Bara Hindu
Rao Merchants* Association. The Vice Presi-
dent of this Association is Hari Mohan Ram.
This is a letter written by him on 29-3-1974
to Shri L. N. Mishra, Union Minister of
Railways, Rail Bhavan, regarding allotment
of railway waste and vacant lands situated
on Kutak Road . . . (Interruptions). 1 am not
yielding . . .

SHRI NAND KISHORE BHATT (Madhya
Pradesh): On a point of order. Shri Tul
Mohan Ram is a sitting Member of the 1.0k
Sabha. Is it proper to criticise a Member of
the other House who is not here lo defend
himself?

SHRI NIREN GHOSH: Tills is that petition
asking for lease of 50 shops. Another Kition
has been floated and this is known an Kufab
Road Merchants' Association. Mr. Sharma of
Bombay is involved in this. Already the
Railway Board have sanctioned 50 shops on
lease. | do not know whether this was granted
after this or not. They are saying here that we
will give | 2 lakhs to Tul Mohan Ram. That
means the Kulab Road Merchants' Associate
will give Rs. 2 lakhs, if land is given to them
e . . (Interruptions).



109 Motion re. conxlilvtion

SHRI KAMESHWAR SINGH: On a point
of order. Under rule 23, time has not been
given Shri Niren Ghosh to talking like this on
the floor of the House. Under rules 167 to
169. he should not be permitted to do this
because he is wasting the time of the House
and whatever he sa\s is useless. It is a bunch
of irrelevencies. He is talking about Railway
Board and coal. This is all nonsense. | request
you to give your ruling under rule 170 ..

SHRI NIREN GHOSH: Is it a point of
order?

SHRI KAMESHWAR SINGH! Ses, 1 have
quoted the Rule. Nobody docs it. 1 would
request [he Vice Chairman to glvfe (he ruling
under Rule 170 . . . (Interruptions). How can
he speak when you have allowed me to
speak?

S TTAATITA
A 2 fewmam 9w o oW
T 27T F7 AT AT AT |

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOI'ADHYAYA): Please sit
down. | have heard you quoting the rides.
Since Shri Till Mohan Ram and the whole

licence issue are before the House for dis-
cussion. Your point of order is irrelevant.

SHRI NIREN GHOSH: Madam, this
protege of Mr. L. N. Mishra, under his
instructions .

SHRI 1. N. MISHRA: AH wrong.

SHRI NIREN GHOSH: He comes from
your district and forged the signatures. At 9,
Akbar Road, under his instructions, com-
plaints were manufactured against a leading
member of the ex-Congress Government.
There are other signatures also like those oi
Kamalnath Jha and R. P. Yadav. These were
made to the Congress President. But those
allegations were never gone into. But a
leading Congress member has been di--
graced. I am not holding anv brief for anybody
. .. (Interruptions). 1 am only narrating how
you are in collusion with these persons and
how you are behaving . . . ,
(Interruptions).

1 understand. Madam, that there are
photostat copies of a genuine letter incri-
minating Shri r. N. Mi'har'and Shri Tul
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Mohan Ram in the possession of a Member or
Members of tin's House or that House. So,
unless a parliamentary committee goes 'into
these things, will never come out. This
information also | want to give now.

Now, Madam, this Tul Mohan Ram started,
under his instructions, a fake school in his
lather's name . . .

SHRI E. N. MISHRA: Itiswrong...

SHRI NIREN GHOSH: .and the
Kosi Project employees and the officers there
are to contiibute for that. He can -rait a
school in It's father's name. This is how the
collusion is going on. Now, this Anwar is a
known smuggler and it is through him that
Shri L. N. Mishra organised the riots in Delhi
in order to divert the attention of the people
and the Qutab Road merchants ate also
associated with this. These are the things . . .

SHRI KAMESHWAR SINGH: Madam, on
a point of order. . . (Interruptions).

SHRI MREN GHOSH: Madam, this Tul
Moli.in Ruin ha- put his niece as his daughter
in the Willingdon Hospital for three mouths!
He has a monthly expenditure of mote than
about five thousand rupees and he has
licences for guns and pistols
(interruptions)'- and has purchased about 56
acres of land, more than about Rs. 2.00 lakhs
worth of property. In all his misdeeds, lie is in
collusion with him and fur this business, vou
see, the division oi the money is: Rs. 104
lakhs to him and Rs. 1J lakhs to Tul Mohan
Ram and he has secured 21 signatures and
each MI*, has got Rs. 5,000 or so and this is
how he has collected about Rs. 21 lakhs .
(Interruptions")

7 AT W FRI (faEr ) ®eT
TrEE WIF UTET 2 9.1 a2 F2A1 f&
zv wrar 7 97 fAar ¥ owz wAw £

SHRI NIREN GHOSH: Now, Madam, after
the CBI people went to him—I am corning to
the last part—. . . . (Interruptions). . . .

Madam, my time is wasted by fhese people
like this.
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THE VICE-CHAIRMAN (SHRIMATI

PURAI'-l MUKHOPADHYAY): | have cal
diluted your time.
SHRI NIREN GHOSH: | am also cal-

culating. Now. after the CB1 people went to
him, Tul Mohan Rain broke clown and he
understood that he was finished and he flew
into a rage and said, "I don't mind. | will tell
the truth. | don't mind who gets caught in this
process.”". He approached some M.I\ and then
he went to Mr. joghendra Jha, an ex-Member
of Parliament and said, "It is under the
instructions oi Mr. I.. N. Mishra that | have
done all these things". Then, according to his
instructions, a draft was made by Shri Jogh-
endra (ha. Then, before he took it before he
could submit it to the Prime Minister or the
Home Minister, somehow or other Mr. Mishra
intervened. Whether it has been done or not,
| do not know . .

THE VICE CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Please
finish
now.

SHRI NIREN GHOSH: | have it on the
authority of Mr. Joghendra Jha and 1 want to
tell the House dearly . . . (Interruptions) . . .
The entire blame can be put on him. But he
has not said anything. He merely carried out
the instruction to get a draft. I am telling you
how nothing came out. Mi. Joghendra Jha is in
Delhi and when he approached some Members
of Parliament for the purpose and said that
these things were there and the CBI could not
go into these things, but only a parliamentary
committee could go into these things, but only
a parliamentary committee could go into
these thingsand .

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY A): Please
finish.

SHRI NIREN GHOSH: Just one minute
more, if you allow me. Madam.

I line in another < ase also. In the case of the
Seashore Traders, the Chief Controller of
Import k Exports; Shri M* M. Sen, had
stoutly protested, but he was o\ erruled bv the
triple alliance of Shri L. N. Mishra, U . L.N.
Darbari and Shri K. N. R. Pillai in the name
of so-called .lege! advice
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of Ram Devi and a licence for stainless steel
worth about Rs. 50.00 lakhs was issued to
them. This is how you behave, Mr. Mishra.
Phis is one case and there is another case.

THE VICECHAIRMAN  (SHRIMATI
PURABI' MUKHOPADHYAYA):
No.Pliace. Please finish. 1 am calling Mr.
Dwivedi.

SHRI NIREN GHOSH: | have got more
facts. They want facts and | am gving facts
and they want to deny the facts. | have got
more and more facts in my possession. IE a
parliamentary committee is set up, | will place
all the facts before it. You are not allowng me
time. How can I place all the facts before the
House? . . .

THE VICECHAIRMAN  (SHRIMATI
PURABI MUKHOPADHYAY): No, please.
Yes, Mr. Dwivedi.

SHRI D. N. DWIVEDI (Uttar Pradesh):
Madam, Vice-Chairman, greateful to you for
giving me this opportunity to take part in this
debate.

At the very outset, | should like to con-
gratulate the Government, and particularly the
Minister of Parliamentary Affairs, for having
agreed to have this debate, because there is
nothing that could have been done which
would have exposed their . . .

SHRI NIREN GHOSH: On a point of order.
I should like to know that the bonami affairs .
e. . (Interruptions) ... | should like to know
from the Minister'. . . (Interruptions).

THE VICECHAIRMAN (SHRIMATI
PURABI MUKHOPADYAYA): Mr.
Ghosh,

will vou please sit down? This is no point of
order . . (Interruptions).

SHRI D. N. DWIVEDI: Madam, since this i
in> maiden (peecb, | would request the hon.
Members to show a little more indulgence
tfl me than in normally shown
IT | hem.

I was submitting that nothing whatever
would have exposed the fatuity, emptiness and
hollowness of the Opposition's case than this
debate, madam, when | came here this
morning, . | hoped that | would hear great
speeches from the hon. Members
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opposite. But | am disappointed with them.
Rather | sympathize with them he-cause in
spite of all their debating talent, they have
miserably failed to make out any case
whatsoever. They we're arguing a very weak
case, Madam, and therefore they have made
no impact on the House.

Madam, this demad tor a parliamentary
probe has stemmed from some dishonest
brains and some confused brains. | repeat
that this demand has stemmed from MHIU-
dishonest brains and some confused brains.
Madam, some of them are confused about the
facts of the case. They are confused about the
basis principles involved, ami they are also
confused about some of the issues that the
present controversy lias raised. Their facts
are wrong and they have miserably
misunderstood the basic issues that are
involved in this case. Then | said that some
of them are dishonest brains. When | say
'dishonest’, | mean a special tvpe of
intellectual dishonesty, because in moving
this motion they do not have a desire to \
indicate the honour of the hon. Members of
Parliament, It is not their desire to find the
truth and go to the roots of the matter. Their
intentions are mala fide and their motivations
are political, and ihev have brought this
motion only to raalign the ruling party and to
indulge  in  mud-slinging,  character
assassination (Iner-ruptiom)
.Indulgence in mud-slinging has become the
hobby of the Opposition leaders, and it is
their profession, and it bus become now an
ideology of opposition politics of this
country . . .

SOME HON. MEMBERS: Shameful . . .
(Interruptions).

SHRI D. N. DWIVEDI: Madam,. | wJH deal
with the dishonesty part and the contusion
part separately, and | seek vour indulgence
and a little more time. Let me firs) cfeal with
their confusion. When | say li'ised, | mean
that they are confused about th,e facts and
they are confused about the issues involved
in it. In spite oF all the hullabaloo they have
raised what are the facts. Stripped of
irrelevan-cies the basic issue is very,, simple:
A crime has been committed, some
foregery
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has been committed and the law has been sel
in motion and a special machinery is making
investigation. It is nobody's case thai twenty
and odd Members of Parliament signed a
certain petition which result-id in fetching
licences to certain people who are not entitled
to get the licence; it .is nobody's case. That is
not the case ol the Opposition that the lirms
concerned did not fulfil the rules of eligibility.
All thai has happened is that appearently
forgen been committed and the CBI is making
investigation.

Now, what bas happened? What are the
special circumstances which necessitate and
justify the appointment of a parliamentary
probe? Parliamentary probe has been ralk-
ed about and has been demanded as if itis

the normal feature in a Parliamentary
system. 1 most respectfully and humbly
challege all the leaders of the Opposition

to cite one example in this century in any
countn which has the parliamentary sys-
tem illicit a parliamentary probe was in-
stituted to go into the criminality of the
olfcence of a given Member of Parliament
or anybody else. Madam, the last time a
parliamentary probe was appointed, it was in
England in the famous marconi scandal in
the days of Lloyd George. After that, no
country, Britain, Canda, Australia or for
thai  matter no country which has the
parliamentary system, has appointed one
single parliamentary committee to go into
the cirnnnaliry of a Member of Parliament.
Th®y have been talking as if it is a normal
feature. As a matter of fact, the reason
why Britain stopped doing it or other stopped
doing it is because they realised that the
one way of not finding the truth was to
appoint a parliamentary committee. | et
us, for argument's sake, imagine a
situation in which a parliamentary probe
is appointed. My senior colleague, Mr.
Bipinpal talked about the Congress being
in marjoritv and what happens if the
verdict is against what the Opposition
wants. | want to draw your attention to
another aspect Imagine a parliamentary
probe being conducted in which the hon.
Dr. Mathew Kurian, the hon, Mr. Raj-
narain and the hon. Mr. N'tren Ghosh are
sitting. Will they try to find out the truth? Are
they interested in finding out the truth?
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They are not interested in finding out the
truth. The interest of these opposition leaders
is to use* the issue df corruption to attack the
Government every morning and evening.
Therefore, the question of appointing a
parliamentary probe does not arise at all.

There are two basic, constitutional,
legal and moral issues which are involved
in this and which have been lost sight of
by the hon. Members of the Opposition.
One is whether parliamentary probe is con
sistent with the scheme of the Government
that our Constitution has given to the
people of iliis country. A parliamentary
system is not born out of the myths. There
are certain conventions. There are certain
traditions. There are certain  assumptions
ansl there are certain premises which under
lie the parliamentary system. The basic
point that | would like to emphasis is
that under the parliamentary system. Parlia
ment is there to legislate. Parliament is
the most august institution in the land
which represents the will of the people. It
in here that the Government is answerable
to the people and it is this institution
which makes the concept of representative
Government relevant. We are here to legis
late. We are here to seek information from
litte Government. We are here to discipline
the Government on political matters. These
people want us to be C.I.D. Inspectors,
Magistrates and  Drainage  Inspectors.
Tomorrow, there might be a scandal about
health. They might wantto appoint a
parlimentary ~ committee and we  may be
called upon to perform the work of a
Drainage Inspector. It is defamatory to
Parliament for Members of Parliament to
get up and ask the M.Ps. to perform the
functions which are not consistent with the
functions that belong to the Parliament.
This is one point that | would like to
make. »

Then, there is another point. We have
division of functions. We have the Union
Public Service Commission. We have the
judiciary. We have the (Executive. We have
the Police. We have the investigating agency,
that is, the C.B.I, or the C.I.D. Day in and
day out, there are certain people in this
Country who are rrcatinj
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doubts about the honesty and integrity of
some of the institutions which are the
bases of the functioning of democracy.
What is special about this case that it
cannot be investigated about the C.B.L.?
If the investigation of the assassination of
the Father of the country can be investi-
gated by the C.B.l., what is there in the
case of an alleged forgery? Is it
simply because the Membeis  of
Parliament  are involved? Do the
Members. of Parliament constitute a
special class of citizens? Are we the
Members of Parliament more important
than the people of the country, more
important than the teachers, more
important  than the lawyers? We are agents
ol the people. We are representatives of
the people. We do not enjoy any
right. which is superior to the rights which
are enjoyed by any other people. What
will people and what will history say?.They
say tli.it Members of Parliament are so
conscious ol their superiority that even if
some-boch  committed theft. Parliament
comes into the picture. (Time bell).
Whatever crime is committed, why is the
Parliament coming into the picture? The
ordinary law will take its own course. Suppose
a Member committed a robbery. What will
you do? Will you appoint a
Parliamentary Committee to probe? There
is the CBI which will take cafe of that.
Then there is yet another fundamental
principle involved the rule at law. Whv do
you allow the fundamental principle  of
rule of law to  be violated? | submit.
Madam, if we appoint a parliamentary
probe, it will be violative of the principle of
the rule of law. Madam, I will just mention
one  quotation. The most fundamental
principle of rule of law is equality of law.
And this is what the famous Dicey has
tosay. and | quote:

"No man is above the law. Every man,
whatever his tank or condition, is subject
to the ordinary law of the realm and
amenable to the jurisdiction of the ordi-
nary, tribunals."

So, it is very clear that if we treat ourselves
as special class of citizens, since one of our
brother is involved we will make special
laws which are exception to the principle of
rule of law. then we are going to get a veiy
bad »ame. | was referring to what
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happened in Britain. An hon. Member— uli
lied to the Profumo scandal. Docs be know
IlkiL a motion was moved in the liriiisli
Parliament for the appointment of a
Parliamentary Committee and it was rejected
by the British Parliament? Is it not true that a
judicial enquiry was ordered there which
proves one thing that Parliamentary probe is
no way of probing into the criminality or
otherwise of a given individual, he he a
Member of Parliament or an ordinaly citizen?
So, Madam, this is no solution. | hey are
confused about some of the fundamental
issues.

Madam, | will just conclude by making a few
comments about the crocodile tears that they
have shed about corruption: Of course,
corruption i-< something which is not a party
issue. | he whole country is agitated.
Corruption is like cancer, it is eating up the
vitals ot our body polity. And everybody,
whether he belongs to this side or that side, is
concerned over the matter. But do not make it
a party issue. Do not create an atmosphere in
the couutiy like the atmosphere, which was
created In .Senator McAiihur in the United
States. Our leader. Madam Gandhi spoke the
other day in the l.ok Sabha and she has
expressed her fear. This is what is happening.
Even body, particularly the Opposition leaders
are talking of corruption. An atmosphere
iispicion is being created as was done by
McArthur when lie said that there a
Communist behind every hush. And some of
the Opposition leaders want to make the
people of India believe that every second
Indian is a corrupt man. This ts just not so . .

THE VICE-CHAIRMAN (SHRIMAL1I
PURABI MUKHOPADHYAY"): Mr. Dwi-
vedi, please conclude now. You have alreadv
taken 15 minutes.

SHRI 1). N. DWIVEDI; I will take JUS1 a
couple of minutes.

SHRI CHANDRA SHEKHAR: Madam. it
is his maiden speech. So, he should be given
some more time. .

THE VICE-CHAIRMAN
PURABI MUKHOPADHYAY*!.
right

(SHRIMATI
All
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SHRI D. N. DWIVEDI: Thank you.
Madam, you have conceded to the request of
a senior Mem her.

Madam, | was talking about the attitude
towards corruption of the opposition
leaders. | want to pose certain questions
to the opposition leaders.  Of  course, the
Congress Party is determined to wipe out
corruption from this land. But what the
opposition  leaders themselves have
done when they got an opportunity  to do
something about corruption? Is it not a fact that
in the year 1967, the SVvD
Governments mil- formed in several States and
the parties of Prakash Vir Shastrija and Mr.
Rabi Ray got an opportunity to  form
the Governments? And | am making a

revelation here, Madam, that the leader
of the Socialist Partv at that time, Dr.
Ram M.mortar  Lohia, was so much

disgusted with the perloimance of the SVD
socialist ministers and the allegations made
against them ihat 1 know it for sure that he
refused to meet some of the SVD
Ministers who went to <all on him. What
did they do? Allegations were made and no
inquiry was instituted. = Madam,  recently
a very senior Member of this House, Shri
Pitam-ber Das, retired. The House will recall

the contribution that Mr. Pitamber Das
made to the deliberations of the
House. Mr. Pilamuer Das, in March or

February of this year, made public allegation
and charg-igainst the leadership of the Jan
Sangh that Jan Sangh shut its eyes whenever
allegations and charges were made
against the corrupt piactices by Jan Sangh
wher-tbey are in power, be it in Delhi
Municipality or anywhere else. He said
that'whenever he brought this to the notice of
the Jan Sangh leadership, they tried to
hush-hush the matter. | do not mean that ould
not do something about it. But, as inv
senior colleagues have assured this House, it
is the function of the C.B.I. iln C.B.T. is
making an investigation and those who arc
found to be quilty will he dealt with
according to the law of the land and the
Congress will not be lagging behind any
political ~ party in trying its I<-vel best to
remove rorruption  from  this country.
Thank you, Madam.

DR. K MATHEW KURIAN. Madam, |
rise on a point of personal explanation.
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Madam, in my absence, Mr. Kameshwar
Singh, an hon. Member of this House made
cheap and wild allegations against me.
Normally, Madam, | would have ignored him.
But, since he has made certain cheap
allegations and they are on record, | nmsi «et
the record straight.

Madam, | do know something about Mr. S.
M. Pillai of Cuddalore and Mr. S. L. Sharma of
Bombay, who, with their associates in
Hyderabad had sold through what is called the
Indo-Bangladesh Trading Company (P) Ltd.
the- impart licences of whisky and brandy at
200 per cent to 300 per cent premium. | know
the activities of these people and | have
enabled this lo be brought to light. But, what
does Mi. Kameshwar Singh say? He says that
Mr. Pillai, who filed the FIR, is known to ine.
Madam, | have not even seen him. | do not
even know his address. Not only that, he said
that 1 am behind this whole affair. As il he is
giving credit to me more than what 1 deserve.
In any case, Madam, it is a cheap and
obnoxious stunt in order to get cheap
popularity in the press. Madam, | do not want
him to get cheap popularity. I, therefore, ignore
him and dismiss his wild and cheap allegations
with the contempt that they deserve.

Madam, Mr. Kameshwar Singh is known to
have changed his colours. In the Fourth 1.0k
Sabha he was a S.S.P. Member. Today he sits
in the ruling party benches and he wants to
become the right hand man of the person who
is the king-pin of corruption. Mi. Kameshwar
Singh wants to become the king-pin «rf the
king of corruption, Shri t.. N. Mishra, who is
protected by the Prime Minister, and he wants
to have cheap popularity.

SHRI KAMESHWAR SINGH: | highly
appreciate your frankness, Dr. Kurian.

SHRI R. K. MISHRA (Rajasthan): The rules
regarding 'personal explanations' provide that
no debatable matter should be brought forward
and only personal explanation should be given.
He is now leveling soome charges against him.
Madam, | hope that just as die House will
accept Mr. Mathew Kurian's explanation tha
he had no connection—mough there is no
evidence Da prove wnctfter he "had or had not
such
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a connection—similarly, the explanation given
by 20 Members of Parliament, that they had
nothing to do with signing the controversial
letter, will also be accepted by Dr. Kurian.
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SHRI HIMMAT SINH (Gujarat): Madam
Vice-Chairman, (here are three things before
us in connection with this debate on which we
arc required to give our mature judgement
after due deliberation. The first is the
statement by the Minister, in the background
of the statement, that is, the Resolution and
then what appeals to he a small amendment by
Mr. Babubliai Chinai. | shall take the
amendment first.

In the amendment Mr. Chinai has suggested
that we should appoint a Commission to go
into this question of import licences. .Son uhat
appears to me to be the biggest problem in this
country is the amount of money that has been
drained out, the amount of corruption that has
taken place, the amount of unnecessary and
inessential things that are being imported Into
this country and, therefore, this licences
question cannot be reviewed by a Commission.
This licences question has to be approached in
a very drastic manner. Therefore, my
suggestion is that the entire import and export
trade of this country must be nationalised. |
suggest to the Minister that he gives very
serious thought to this question of
nationalisation of the entire import and export
trade of this country. Then there will be no
question of influence being brought to bear,
there will be no question of recommendations
being made and there will be no question of
importation of inessential items, of wasting
and draining out of a country's valuable
foreign exchange.

Madam, having said this | would go to the
statement by the Minister. The statement by
the Minister, in my opinion, is very clear and
very categorical, very forth-i ight. There is a
Latin maxim which says 'Res Ipsa Loquitor",
tilings speak for them-
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selves, and the Minister's statement is very
clear. The Minister's statement ays that the
whole matter has been referred to the CBI and
we a're awaiting the results of the C.B.1.

enquiry.

Now, what is wrong with the CBI enquiry?
My friend, Mr. D. N. Dwivedi, very rightly
pointed out that if criminal offences, offences
of a nature which can be dealt with under the
common law of the country, are to be gone
into by parliamentary corh-mittees, then there
will be nothing else thai parliamentary
committees would be required to do. Their
whole time will be consumed by such
enquiries. Sir, to-day we are exercised over
this question. Why? Because attempts are
being made at character assassination. And if |
can auote Gita:

( #arfades Fmtia:  womEtAfET

character assassination is worse than murder,
and it is this character assassination which is
adopted as a policy by the Opposition parties,
against which we have to assert ourselves very
firmly and very categorically. Have the
opposition parties anything concrete to offer to
the people? Have they any alternative which
will be accepted by the people as plausible, as
workable? Are there not questions of national
importance on which their minds are
exercised? Is not corruption a question of
national urgency which requires to be fmight
without any party barriers?

Why don't you come forward and make
suggestions about fighting corruption? By
denigrating departments of the Government
like the CBI and others, you are undermining
the functions of the administration. And mind
you, are you free from your own political
predilections? Are you free from your political
pulls? Will you be able to exercise the amount
of objectivity which is necessary in probing
into such matters, even as Members of
Parliament? Let me say, from my limited
experience of more than two years in
Parliament now, that whatever has been
discussed in this House or in the other House,
the discussion has been influenced by political
pulls. Apart from these political pulls, to
which political parties are subject, | may also
mention about the pulls and factions inside the
parties which also have their own influences
which cannot be ignored.

[11 SEPT 1974]
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I come fjrom Gujarat, Madam Vice-Chairman,
and | know what happened in Guja-ibout six or
eight months ago. Political institutions were
criticised with motivated purposes. The
legislature was brought down and we were
afraid at thai time of Trojan Morses. Trojan
Hoists arc there, They have penetrated into
parties with ulterior motives and they arc pui-
forming their own functions, hi' have to
guard against, them, It is in this background
that we have to consider this question very
dispassionately and without being influenced
by political pulls, or any other considerations,
personal or other-I'llis is a question which is
also linked up With what is going on in Bihar
to-day, because what happened in Bihar was
high on the heels of what happened in Gujarat.
The same Mr. Jayaprakash Narayan was in
Gujarat He spent four or five days there.
WJi.it was he doing? With whom was he
hobnobbing? | am sorry to say that members of
the Stave Government themselves were Mr.
Jayaprakash Narayan. | do not know whether
they were taking instructions or not, but they
were certainly influenced bv him because at
one time or the other, iln\ hud regarded him as
their hero. Here also we find people paying
compliments to Mr. Jayaprakash Narayan. And
what is Mr. Jayaprakash Naravan trying to
suggest? Is he trying to suggest that he is
strengthening democracy, he is strengthening
parliamentary institutions? (Interruption).
The whole move is lo undermine our
parliamentary system. The whole move is to
destroy our democracy, Why? Because ihis is
the biggest asset of the people. 'If the Indian
people an- proud of anything to-day, it is their
right to have the type of democracy they nam
and nobody is going to prevent them from
exercising that right. You have trfed \i'in hand
at it. The Indian people have rejected you.
They have thrown you out. And therefore, you
are power-hungry people and in vour hunger
for power you are prepared to resdrl to
anything almost, and in that 1 would not be
surprised if foreign agencies are also
coordinating their activities with yours in order
to undermine the very future of this country.

The world has realised now that this country
is not going to shift from its determined path
of socialism, this country is not going to give
ininregard to its efforts at



129 Motion re. constitution
self-reliance. This country has thrown in its lot
with the socialist countries of the world. This
morning we had an instance of your reading
out something bom the Pravda. May | ask you
what the relevance is of this Pravda comment
of which you have got no means to verify,
even to bring it up in the manner in which you
did, in order to criticise a country which lias
been the most consistent friend of India?
(Interruption). | know, | know. And 1 shall
reiterate with all the emphasis at my command
that these foreign agencies have shown us
what they can do and what they cannot do.
What they can do, we saw in Chile and what
they cannot do, they shall see in India.
Because, every Indian is proud of his
democratic institutions; every Indian is proud
of his parliamentary system. And this is the
biggest asset which we have achieved, which
our Government is preserving, which our
Government is not. going to give up, no matter
what amount of propaganda you may conduct,
exploiting the forum of Parliament also. | am
sorry to say you have done that and you want
to continue to do that. That is why | say and |
request the Government to expedite the CBI
inquiry, make it available within the shortest
possible time; and the Home Minister has pro-
mised that whatever may be the Findings of
the CBI inquiry, they will be again before
Parliament and whatever Parliament decides in
its judgment to do in respect of that CBI
inquiry, Pa'rjiament will do.

Madam Vice-Chairman, so much time has
been taken and | do not want to say very much
although there is a great deal one can say. But
when the history of this century comes to be
written, the decade of '70s will go down as a
decade of the frustration and disappointments
and attempts at destroying all that in valuable
by the angry men of India. And I can tell them
in one sentence, again from the Geeta,—

o4t TeEgrta amE:
Those who are angry today, thsy aire destined
only to one thing; And that is self-destruction.
That is their lot, that is their lot and they must
reconcile with it without maligning others for
their own misdeeds and for their own dark
future. Thank you, Madam.

L/B(N)24RS—6
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{(The Vice-Chairman, Shyi Bipinpal Das, in
the Chair)
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FATY A ® A4 | w20 | sala

qrEar g & A1 saswow armmer
WA §, 98 "l WA g W7 7
T ATEAT F 7Y 7 |
fe=ar #¢ &7 w37 2 @ «ff stawser araram
FT ST TEHT 2, a7 AT A 0%
F1 AT AT 2 Wi AT Ew oo
TATHTA ATLAT F
T ATT 7 fFar 70

(Interruption)

q1q Z | 9

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA): Mr.
Vice-Chairman, | have carefully heard the
ihrerverrtJons made by honourable Members
op both sides of the House today and over the
last fortnight on the import licence issue. The
numerous legal, administrative and other
aspects of the issue have been commented
upon at length during the earlier part of the
debate. | would at this stage like to stale some
factual aspects of Ihe matter straight.

After the merger of the former French
possessions, namely, Pondicherry, Karaikal
Yanam and Mahi with the Union of India in
November. 1954, the Import-Export Control
Acl and the Orders issued thereunder wen
made applicable to the same territories. Of
these territories, only Pondicherry and Karaikal
were port of call. Government allowed
additional licence facilities to the former
French possessions. The first notification in
this respect was issued on June 11. 1955. The
caption of the public notice was: "Grant of
additional licences to importers of the former
French Indian establishments for the period
January to June 1955". In the same public
notice, it was mentioned thai additional
licences would be issued to the established
importers in Pondicherry and Karaikal while
no mention was made to Yan am and Mahe.
The importers in Pondicherry and Karaikal not
satisfied i ith the facilities given and the
public notice was issued on July 14, 1955,
giving some further special additional licences.
Again Yanam and Mahe were not mentioned.
This continued to be in the announcement
made for the ensuing period
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on November 21, 1955. The importers of
Yah'am and Mahe had Been representing
their ease for the special additional licences to
the Government and Government ordered in the
public notice issued on December 20. 1955
that the facilities given to the importers
of Pondicherry and Karaikal should be
extended to Yanam and Mahe for the time.
Hon. Members will appreciate, therefore, thai
the rectification of the public notice has not been
done recently, but was done as earlv as in 1955.
Some importers of Yanam and Mahe who had
offices in Pondicherry and  Karaikal could
avail themselves of these facilities.
However, others could not, for the last dale
prescribed for filing applications under this
public notice was December 30, 1955,
leaving  the intended be'nefi'cialies scarcely
10 days to apply and thi Christmas holidays
intervened. Later on it was decided in 1964 that
any application received between the last date
and the 31st January 1950 would also be
considered. This shows lliat as late as 1964
Government discovered that there was force
in the argument of these people that the time
that was given in 1955, that is between 20th and
30th December, with Christmas holidays
intervening, was very inadequate. So, 1964
notification indicates that the time was
inadequate and therefore that notification allowed
also the applicants, actual or possible, who sub-
mitted their applications between 1st and
31st January of 1956. Unfortunately this
administrative decision was of no benefit to
iporlers of Yanam and Mahe who had not applied
prior to January 31, 1956. The policy for the
ensuing period was announced in May 1950. The
importers of Yanam and Mahe could not take
advantage of this policy because only those
importers who had obtained licences in
January—June 1955 and July—December 1955
were eligible  for licences on a  repeat
basis. The licensing policy on repeat basis
continued till September 1959 and thereafter
the facility for! additional licences was
abolished. Dining tli is year, the importers of
Yanam and Mahe who were left out had
been representing off and on for securing additio-
nal special licences for the period 1955—1959.
The Government continued to take the i
stand that since they were not eligible for
securing these facilities on a repeat basis,
their claims could not be entertained. Ac-
cordingly, the Ministry answered a question
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in he Parliament in 1967 to the effect that no
discrimination had been made against the
importers of Yanam and Mane. That
decision of the Government was based on this
that we took an administrative decision and
we should stick to that administrative
decision. The representations from the im-
porters  of Yanam and Mahe,
however, continued. Some of the importers
had also filed writ petitions in the Delhi High
Court. During the pendency of these petitions,
it was not possible for the  Government
to take any decision on these
representations. After the writ petitions were

withdrawn, the Ministry  re-examine  the
matter from a point of view as to whether
the denial of ihcse licences was

consistent  with the principles of equity and
justice. In this connection, 1 would like to say
that this memorandum which has been the
subject-matter of our discussion for the
last few days, addressed to the then
Minister of Foreign Trade, was received on
November 23, 1972. Even prior to the receipt
of the memorandum, three  other
representations on idcnii-cal subjects were
received in the Ministry and w«re under
examination .

SHRI NIREN GHOSH: What was the
Ministry doing?

PROF. D. P. CHATTOPADHYAYA: Let
me finish first. You have the time, the mind
and the vigilance to put your questions later
on.

Now, the earlier representations of the
importers of Yanam and Mahe and this
memorandum were duly examined and pro-
cassed in the Ministry and in the office of the
Chief Controller of Imports and Exports.
After a thorough examination, we came to the
conclusion that some injustice had been done
to the importers of Yanam and Mahe even
though this was not the intention of the
Government. |, therefore, decided in
September 1973 that some relief might be
accorded to such of the importers of Yanam
and Mahe who fulfilled the conditions of
eligibility, repeat, who fulfilled the conditions
of eligibility and, later on, . .,

SHRI NIREN GHOSH: What are the rules
of eligibility?
SOME HON. MEMBERS: No
tions, please.
L/B(N)24RsS—6(a)

interrup
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PROF. D. P. CHATTOPADHYAYA: You
have to dead the two volumes of the Red
Book and 1 can present them to you here if
you are interested.

SHRI NIREN GHOSH: They are the
brokers and clients. . . (Interruption) .. . They
have paid four times of premium. . .

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): No running commentary, please.

PROF. D. P. CHATTOPADHYAYA:
While taking this decision, | was prompted
only by the consideration that when a case of
injustice causing hardship had come to the
notice of the Government, the hardship
caused thereby should be removed to the
extent possible. However, while granting this
relief, certain special precautions were taken
and conditions imposed, circumscribing both
the monetary ceiling and the permissible
items of import. | would like to submit here,
Sir, that these firms were not blacklisted,
debarred or non-existent.

Then, Sir, after the issue of the licences, a
reference was received from the Lok Sabha
Secretariat raising suspicions about the
matter. Immediately, the matter was refer-ted
to the Department of Personnel which is the
administrative Ministry for the CBI and
preliminary verification was undertaken The
prelimina'rv verification of the CBI, which
contacted the honourable Members of
Parliament and had obtained their statements,
and the letters that | received subsequently
from them showed that their signatures were
not genuine. Only one of the hon. Mesmbers
concerned, Shri Tul Mohan Rain, had
admitted his signature, according to the CBI's
report. | received the report of the CBI on the
31st August and | passed orders on the 1st
September for the registration of a case on the
basis of the preliminary findings of the CBI.

Sir, 1 would like to add here that the
investigation by the CBI will cover all the
aspects of the matter. If any malpractice
comes to light in the course of the investi-
gation, necessary action will follow.

1 would like to emphasise that whatever |
had said in this House on August 27, 1974,
was not intended, even in the faintest
manner, to show any disrespect to any
of
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my colleagues, senior colleagues, the Mem-
beis ol Parliament or to impair the dignity of
the Parliament.

| am just as anxious as other hon. Members
are to get at the root ol the whole matter. Our
Government, and |, are committed 10 uphold
the values of parliaments democracy and
maintain the highest possible norms ol
administration and public morality.

Sir, 1 would briefly comment upon some ol
the other issues which have been raised by
hon. Members in the course of the discussion
today. . .

SHRI NIREN GHOSH: Mr. Vice-Chair-
man, he has read out a statement. ..

THE VICE-CHAIRMAN (SHRI BIPINPAL
DAS): You cannot stand up like
this. . ..

SHRI NIREN GHOSH: Can we seek some
clarifications?

THE VICE-CHAIRMAN (SHRI BIPINPAL
DAS): Not at this stage...

SHRI NIREN GHOSH: He has read out a
statement. . .

THE VICE-CHAIRMAN (SHRI BIPINPAL
DAS): Carry on, Prof. Chattopadhyaya.

PROF. D. P. CHATTOPADHYAYA: Sir,
HI tain questions have been raised by . . .

SHRI RAJNARAIN: He has read out a
statement. It is our right to...

THE VICE-CHAIRMAN (SHRI BIPINPAL
DAS): This is only an intervention in the
debate. . .

SHRI RAINARAIN: We have got every
parliamentary right to seek clarifications. . .

THE VICE-CHAIRMAN (SHRI BIPINPAL
DAS): This is an intervention . .

SHRI NIREN GHOSH: He lias read out a
statement. . .

SHRI BHUPESH GUPTA: You have said
on the 27th, alter giving 21 names—I am
quoting you:

"The memoranda was received in the
Commerce Ministry on 23rd November,
1973
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Then you said that the matter is under
verification. Earlier you said:

‘When the news-item appeared in the Blit/,
a sacra) verification through the CBI was
instituted. . .".

This means that on the 27Ih morning, when
you came, somewhere between 11 and 12
o'clock, you wexft nol aware of anything. \li\
1 take it that when you came to Parliament to
reply the question. . .

THE VICE-CHAIRMAN (SHRI BIPINPAL
DAS): No, Mr. Gupta.

SHRI BHUPESH GUPTA: . . . you were not
aware of the result of the investigation,
because in the same reply you say, you
informed us, that the CBI had hern broughj
into the picture as soon as the publication
appeared in the Blitz? Should we assume that
at that time, by 11 or 12 o'clock you did not
have it verified that way? Do | understand that
before you came you did not consult the CBI
when you were going to reply the question or
do | take it that the C:ill kept uHI virtually
in the dark?

SHRI NIREN GHOSH: He has said that all
these firms are eligible. He should give the
grounds. Earlier it was stated that these cases
were withdrawn from the High Court on the
basis of collusion with L. N. MMira.. . .

SHRI L. N MISHRA: No, no. . .
SHRI NIREN GHOSH: Is he aware that the

CBI interrogated Tuhnohan Ram? Shri Dixit,
Special Assistant, interviewed Mr. Tuhnohan

Ram in Willingdon Hospital. This is very
suspicious. . .
=t 43 fag wawmw : dma, 0w
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HEtad F ST qEm F g argradis
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THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): He was going to answer all these
points.

PROF. D P. CHATTOPADHYAYA: A
question was raised by Mr. Bhupesh Gupta
whether 1 was aware of the contents of the
C)5J report when | came here and made a
speech.

SHRI BHUPESH GUPTA: You have said
in reply to the first question that when the
news items published in the Blitz came to Hit
notice of the Government, secret verifications
through the CBI were instituted. From your
reply, it was quite clear that the CBI
investigation was on and you were aware of it.
You said later that the matter was under
verification with regard to the names, whether
they are genuine or not. All thai 1 risked you
was whether you had asked the CBI before
you came to reply, about their finding or is it
that the CBI did not care to inform you
knowing full well that the question was
coming on the L.'7ili August between Il and
12?

PROF. D. P. CHATTOPADHYAYA:I
was -going to clarify tliesp things. The point
is thai when | answert] the question in the
morning of the 27th August or even when |
made the speech in the afternoon
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of the 27th August, the contents of the CBI
enquiry were not known to me or were not
available to me. | think this is the answer lie
wanted. This is what | said before.

SHRI BHUPESH GUPTA: If 1 wanted the
answer in that way, | would have asked you
some other thing. | asked you whether before
coming here \ou asked the CBI what they had
to say witli regard to the genuineness or
otherwise of the signatures tit alternatively 1
asked you whether the CBI kept you in the
dark or did not inform you. I am not asking
you anything more than that. In the afternoon,
when you came to reply, you told us that you
hu\e found out by personal verification from
the Members, that the signatures were not
genuine. You never said, "CBI".

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): This is precisely what he has
been saying

PROF. D. P. CHATTOPADHYAYA: What
I say or what 1 was saying is consistent with
what lie is suggesting, namely that neither in
the morning nor in ih( evening | was informed
or aware of the contents of the CBI
verification. The report was made available to
me only on the 31st of August. 1 may add that
at every stage of their enquiry, the CBI
perhaps does not keep the Minister or the
Ministry informed of the developments or
Otherwise, | say perhaps because on this point
Dikshit ji mrgh' add something later on.

SHRI NIREN GHOSH: The question is that
you did not ask the CBI.

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): Let him answer this. You put lot
of questions.

SHRI CHANDRA SHEKHAR: Mr. Vice-
Chairman, Sir, the Minister is on his legs. He
is going to speak. Our friends are entitled to
ask questions. But let him have his say. This is
a “ery peculiar way to deal with the
proceedings of this House. | hope that the
Minister will be allowed to speak.

SHRI BHUPESH GUPTA: There is nothing
peculiar about it. The Minister makes a
speech and we ask question's. All that | asked
Is a clarification.
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PROF. D. P. CHATTOPADHYAYA.- The
other question which was raised perhaps by
Shri T. N. Singh was as to why the Gov-
ernment took such a long time, say about 18
years, to correct their so-called mistake,
namely, the consequences of the defective
notification. This question was also raised by
some other hon. Members. They also asked
as to why is it so that the view of the other
predecessors in the Commerce Ministry, that
is, my predecessors, not one but several
predecessors, had to be reversed or modified
in 1973? My submission on took in
September, 1973. My submission on these
three points are as follows:

(1) Successive notifications of the Govern
ment indicate that the aim and the scope
of the previous notifications were inadequate
or less than what was originally intend
ed. ..

SHRI' NIREN GHOSH: Originally in-
tended by tire Government,

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): | think, Mr. Niren Ghosh, you
understand English.

PROF. D. P. CHATTOPADHYAYA: Sim-
ply because the language is important,
therefore, 1 am not speaking off the cuff but
from it.

(2) In two different spells, spread over a
decade, 1962 to 1972, the cases of importers
of Yaman and Mahe for some reason or the
other had been lying before the Delhi High
Court and so no administrative decision on
the matter could be taken.

(3) It is inherent in the power and res-
ponsibility of Government to review, modify
or if necessary reverse its decision on the
basis of the new 'facts or reasons or both. The
point has been well argued by Shri Manubhai
Shah.

(4) Fallibility of the human nature and
Governmental authority is the basis of demo
cracy. Separation of power, doctrine of
review, judicial and administrative, etc. are
there to reconcile the ends of justice and
"ifcerty.

(5) When it was brought to my notice on
he basis of recorded information that un-
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intended and somewhat avoidable hardship
was caused to the importers, it was, perhaps,
called for us to lake some remedial measures
according to rules and regulations.

Sir, a question has been raised as to why only
50 per cent has been given and why it is that
what has been given was ex gratia and  too
much of importance has been attached to
the literal meaning of ex gratia and not its
legal and contextual significance? To these
things, my answer is somewhat like this:
Under the licensing procedure, ilif marking
'ex gratia’ is given by the licensing
authority ona licence where il is intended lo
prevent the licence-holder limn claiming
further import quotas based on such licences.
In the instant cases, the importers of Yanam
and Mahe were dealing willi import items in
the past which are currently banned from
import by established importers.  These
importers have, therefore, been allowed
to import alternative items which are now
permissible. These licences for
alternative  items have been marked 'ex
gratia' or 'N.Q.Q."' means '‘Not Qualifying for
Quota so that these inipo-ters do not build
up regular quotas lor future imports based
on these licences. Sir, on support ol this
ex gratia payment, |could refer to a
Government Notification issued on 22nd
August, 1955, as earlier as that. There it has
been said: "It is determined that if the lapses
were on the part of the applicant, the
application may be rejected. While enforcing
this principle, the licensing authorities will no
doubt see that bona fide delay by applicants
in the submission of complete documents or
other information required in  connection
with the application are to be overlooked
except where the licensing policy for an
item has undergone a radical change. But
where it is established that the lapses were
on the part of the I.T.C.— the Import Trade
Control authorities—and  tire application
could not be finalized or was wrongly
rejected, the licence should be granted on
an ex gratia basis under. . . etc., etc.".

And, Sir, | have already submitted and |
reiterate that had they been entitled but for the
defective notifications than what they would
have got, we have given only 50 per cent of
that and that too under restrictive conditions
and the restriction is both in



141 Motion re. constitution

respect Of monetary ceiling and also in res-
pect of items.

Sir, | say and | say it humbly that my
decision has been the result of duly processed
informations and facts known to me. Now,
Sir, | have said in my statement that all these
matters are under examination by the CB1
and on a verification by the CBI the whole
truth will come out. Sir, | am as much
interested as the hon. Members of the House
are in finding out the truth and our interest is
in truth and justice.

(Mrw Deputy Chairman in the Chair) SHRI
NIREN GHOSH: Sir, he has not been able to
answer a single word of the chuiges f made
and lie has not been able to give me a single
clarification which | sought. Therefore, it
shows that the allegations and charges that
are math proved to the hilt. (Interruptions).

PROF. D. P. CHATTOPADHYAYA: That
is a conclusion which you may draw; | do

not know.

At TwATEw : AT, AT
TreT Fa & et aee| ¥ fAET TE
e wrAAr e w & o fF 93 A
& qA 1 g7 AT IAD 41T FIE A I3
a1 i 7 Trgez W wrET 95 1 A
it st W F Ar@ @t &) W@ g
ware & o are faan § | # 9Ee 99 T
9% AT qAEAT § -

"It is a naked fact known to the trade and
Import  Controllers, Pondicherry, Madras,
Bombay, Delhi, that the entire Pondicherry
parties ex-gratia import licences were sold in
advance and received lakhs advance payment
(stop) It is known the cases were piloted by one
S.M. Tillai, Cuddalore, authorised Liaison
representative of these parties with his right
hand (stop) Assistant C.C.P. famed S.L. Sharma
of Bombay who piloted successfully these cases
also sold the entire licences in advance and
obtained cash on behalf of the parties (stop) An
enquiry will reveal the truth as such (stop) The
parlies who are given these licences are neither
importers or as any capacity
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financially or otherwise to import goods on
the lace of import licences received by them
. SUBRAMAN1AM".

TZ AT< 2, THAT A T AFATE )
st onTAeR 21T T foa & 7

ST TIRATCTA : FARTOEH, WATH & |

TE AT WOAT § AT TS, tHe dro
#To Fo o, TT qAT, 7% fawd’ |
%l TORTT fag: FTATo Fo FIET !

St TARATCAW & 0T GAH #4T gl

ZT7g1 £ 7 SEI, AAE W, qEl ATHH
& dfo UAo o & | AN, W H FFAT
wrgar g fwadr W & Hf7 S

T FET, 9 97 @1 g1z faar gt 0w A,
f ga% qra wizAfmaa sifadr a8 4v,
9z THE aU<E g% gl @I 91, 4
AT AFLE 49 ZaT § | W HAAAT Agar
2 ff 1955 7 ST &9 T AT 4T AT
1974 § o1 B9 g Q8. ..

SHRI SARDAR AMJAD ALI (West Ben-
gal): On a point of order, Sir. Sir, the lion.
Member alleges that whatever there is in thai
telegram is the same thing that has been
quoted In the lion. Commerce Minister. |
would request you to gi\c a direction to him
to place it on the Table of the House. There is
something more in it.

MR. DEPUTY CHAIRMAN: Mr. Raj-
narain, you continue your speech.

Sl THATCAW : AR, IT AR AT
wE difee g9 o & 29 T @A |
ag A1 FATL W1 AFA & Fo AT FrgiA
FET © TS AT Sft, Wt welt oF a<
guFT WEad © 949 7 faar st arer
W @1 E | gErd ot e A & s

& 29 S9! agT A AR FAE . ..

Wt vl v s A g 7
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st TrarToan : f73E ) 921 97 oE
T Fooq &, getaa azea, faas afeaen
q AT 2. .

AT, @ FT & qg WAL AT F
fawm & wwge & Wi IAETET A
qrEar g+ ogar S arfermed waEt
it et ag sgfefmas w@z alafesa
a0 gRfT | @R oFue qTEY S A
AT WL A TrfeAfeder wwor wEr a qagir |
ATET FT F1E AFAL F] FAT AG FC THFAT
g ) 9T qieaTEdr oA w91 8, a1
g TF g

We will deal with the political activity of
the gentlemen here,

gafan @8 4% fafzm, w7 737 @0
AT, WIET WTAE Fe 6 e oaw A
ard faesrd & gefiwr wist <@ 9 71 39 awn
ag wgr v an fx afgd yfefors weamd
& ot st 7 wrfaa & sy Aw 7 gei
Z | AW, WO AT § A9 F S
STARTEN 2T | 59 a7 48 i FEr T
4t f 7g Tifafesa gema 5 g foeerd
TRAEr 7, agaE dqr W sy fefora
A FfEa w60 AT ag oFwe
AT | TAMAC T A7 au § 2 g
TAHAT & g fF wAravaw @ 97wt
sfaqar #1 a1 F5TE 9T AT 7 77 ) g
Tga 2 f& a7 difafza wam gmar iz
e aifaammed FHE Qi S w2 A1
ST FTA: HAT qF TEET T qTAT AT
A A T w2 fFogw A oA A9
TS AT T AZEAAT § GEAHT &1 | qIa
FT H AT gAr a1 ?

That decision was a political decision;
was not a legal decision.

=t RETAR wEE 0w AT AT
q AT 9 g

o TEREW oy A A 2
AT AR AT qE AR AfAgar o oo

that
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WEH TEAT AT § AT K WIS 7 AT &
g A, § Agi 0 0F wwpa a1 A
qgAT ATEATE W1 fh T Aw g -

Fiad Fraerfta: gqE wfgafaar )
wa A wrfr weraty faw W e 1)

off Fwemfa faodr St zoE
o4 qRAA 2 | UF ga g1, qer w9d
FT qAFAT &, g9 wAfE &7 awar 2,
IET FeaT & A7 wfaaw Fwar g
At 7@y a7 <l F1 gfewgor @ T 2
T A 7, gafan gead 7 Znm &
St wWw@ET fag oA, 7 1z
FTAT AEA . .. (interruption )
MR. DEPUTY CHAIRMAN: Mr., Kame
shwar Singh, don't go on nterrupting like
that. We have no time,
Y TrRATIAN AT, T 72 THE
& ggal =war g owed owdr o
T 1A FT INC 3 (6 F9A (2ET FUTHR
arza &1 ot foar & 7 7 T a &g
fr AwrvEw @ 41 Wiw (T q9reEw
9T FEATAT §AN & g0 7 ag A BW
FAT AT ST | W AT ARAE T AG FEAT
argaT § f zare aré fgewar faz oft 5
foraaT dadaaT ATy § FF 47 9 79 2,
T AW TH AAT W AFTAT ST
ST & AT | FT | AT A F AT G
TAF HE A A AT AL AL )

st fgwwar fog i wdiaan 2 7

Ay

St TWATOAS ;A TAAT FEAT
STEAT § (% ST g A 1 ad & avrta
HaEy qWE 1T 3| | A% Fr omar g fw
faerdt qur w¢wes ufemAua &7 7@ £,
afea g7 T @& | T g AR
FRE ! wmAarTm AR fr 2
I & FOTET § A7 TEl ¢ 9T 21 qEgi
F Zerad § a1 ag I afE g g
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v 7E1 ? s wia 7 gty &1 gaw | afad arag fog F TwE o | oo
EATATAEY ? ST 21 FTAF 9 F ATFAAT | IAF AL T AT ATTE | OF 719 7 A

F qTedl & e fwd. |

[RAJYA SABHA]

®E WAAT ®3eq : AZTATE |

=t TSATTEw AR, § FEA #
AFUZ Z AT T FIAFATE | 99 a5
A% fama=s & are 7 919 TE0 F4 AT
et & feft orad v a9 AW gW avEe
qZ %27 20 % 37219 geqad o £ |

7, Ama, gaF w=d F A qare
CEANEA|

=t I e fgEEr ¢ wewaw,
qrAArT AT g § area w1 ar v,
fasTema ATE AT At GATE FT ATT AT
Afwr Fadrs goTa 7 32 afaT g
Al fF s Haz 7, AFAAT AT TIETAT
W FIE ATF I FIHT FATH AT § AT
9 TH AT F1 AET ATAAT AT |
20 WEFT 4 |qT AT Az Far
I ZEET T4 o ) waw wg A
T AE FTT E AT A1 WA T
wrE aifFarmz g

=Y ST ¢ fEaEr o 7 g
qrgar g & Tegear A qwro
qrag | AZ HH AT wrwer g, e 2aye
it wrAAT w41 & fF FedT 1 A ave faam
TR §F § W4 A% §F TEaT1 B A TR
A e wAq fag @ff ¥ @0 7 ozAET
e 1 et wrd F g Fare @i g

S, ZATT T I 7 A |
T HIT FH7 qEATfaa waeqi 9 %2 f7ar g,
zafdT § I4F 417 F A4 FFAT ) A H(
21 wmEfwat § gee oo @ owa a7
FATIT 9% 6 4 & 77 | # a3 AT 0 U o
fa & Frrzam dra Adi 2 7 qaw aw & |
orr Jg<an, gz, qoar, qfrar faar
g g afaaa & w3 waa faq 58
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¢
z

fa g erfamra vrgw faeft @ 5@ 2

et forad 2 a9 A5 9T W 43 #, I
i

{ =

¥ W & uF @1 e W ogwa sErar
afqa aremmor foa &1 s 21 1 A9
ey fog w3 =4 9, A A AT AT
3T AT g 1 gafae afas qreegor
fa #1 2w az7 347 F7T 9

A SEWEAT WEE 2 d oga gad
TFE AT FIAEA FL R E |

ot TRAATCEN ¢ q 3AT A7, 7T
FAIT AR I T g7 I 2

| TR A A AT A ZfAam ac @ 7 | TR

zwl g freTa W,

ot gwaarafa : g Ty @ 2 )

Sl TOAACIAN : AT FHOA A
afaaarrger  faoo & Foe o 2w AT
frwra gamm, o IR gARETTO AT
wiw &1 w7 7w v gwm &) TEw A
sra orreEr A A fafre gooar aar
Fafrory &1 mew e faar,

Tawndl @ (A afas awmw fa=m)
FA AT AW Zr7 0, wlavam &1 geEE

S USATCAN : F [EAT ATZAT E
f& 1 gfaar &7 qarfra @ 718 7 A
wAT Zon o faez o s 43 v ar,
IH AT & T AL FEEATT T T A,
Frarrat 2w g fowia & weae Taa
s w7 far 21, 2z 3 v 2t oAl Al
F1 2 @M@ 50 gHF, FAT ATE FT 50
FATT, GAT a1 AT | 1@, FA7 arird
F1 3 AT FAF AT AT OFo o fipg
 fazgr fro 1 = o i efea S
At &+ faar o e o g o &

{Interrupticn)
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o ag #gq 4 fewa ¥@ & & o4 a3 |
mz‘s ﬁw%‘ﬁqalmgﬁm|
qrer #72 faar v ¢ g9 qorarEr @i
ﬁﬁmﬁj ﬁﬂoﬂomoffo
FIA FT T 41 AT Ao FHa faar war,
ARTCETAT A1 Ad F faFaan #7 zaar #+4
& oag

Y AIAAIT qIET ¢ TG )

=it TrreTTeTger @ W A7 TeA AEAT |
Z f& ag w1 ool @1 &1 s @ 2 7
# sizan g T awdm afafs a7 S &
wvag &1 | ag foy feardwz & met w1
g AT A g, far A% A g 40
aFdr &, a2 (w12 420 g1 awarn |
W qqAT FAFA A A G 2, faewe
e ar w1 FE g ..

uw ATAA qe o T ? |

= TIRATCRAY @ W] AT TH G
1, are #wr &, fav &, aegar 77, wezf
1, g fA A W TE A F WA
ATET AR T qHAT W ATECG E7 f@ar
qE7 wwar—{F v g=e gl w1 zamar
ar @ g 1 A wie fwar . afes
ararmn o1 7, sy ey aamn afaa
areror fasg 7 1

ae A gfem @ swfan ama 58
qAWTER UL WA W1 TR @ | A AE
q1a wET 421 2 fr ora Ao Ao wre qAWIEA |
%mmmmﬁmﬁwa&gﬂﬁ‘
fog awfaa armaw feg & oF oo
wfiwdz A oft § 7 werara Ao 7754

[11 (SEPT. 1974]

of a Joint Committee 148

IR AAEET W AT WL AT FT
AT 47 XA AT ST F O A & faw
ute fam F wgr war a1 i 29 & ag @
qry wvarar g afaa aromw fiea T, 99 @
T &1 @ FagT Ty 71T A g e 2
#1 Z far gy &7 zw Ay T AT E )
AT ST w1 OF A @1 Erer afeqor wRrer
0 faem ar M7 ag 99 752 G4 A Al
T AT 4 a9 ¥ ag @ ar gurdy vy
TEAAT 1 AT AT A war fF ag gwrd i
W AT | T AT F1AFC @7 A gE
v sErva & faeany a4 f emaz gare
qTT T OF S T Afe andy
AT F AN ALHT A AT F TARANRE T
fzar e @z rer A7 ag oF qrA ar aw

CUIRS

Far gE A F qwAn A g oura

ATETT T U A Al WAl WX Iq4AT 43
Z Fm I an Sfea g | #9a 4@ g 7T
fasii s9= Zwie amaa & 7 99 &1 aar
AFAT EfFowous o gERE A
argar Z & A afafa o 7 srw w52
die ark At wreraw g A st
g1 i e Gt 2, e g e
zfaer Aravars aaer adiz, wfeq & 39
F ATATT AqOTFTATE | 7 9797 7 T
AEFTAT, GO A o FTAT F |34 A
qW’ng?W\ﬁﬂfﬂﬁ%IWW'T
A1 FTAA T ATEAT § | AR TEA
AT SifET 41 | A Afda aroaw ot F
arg s FeEw wwer feardt 2 g S
ﬂ,é'.lz_

g |

1 WEVHT LA WA (WO 93 )
dard feft Smeha angd, A agr A a

aﬁmhﬁﬁnmﬁwmﬁam'gﬁﬁmmﬁﬁ ﬁmmgm
qEY & A1 AT 7AW quaﬂaﬁé o1 AL AT USATIAV {IEF 7 4 31T
fEartm wT AwHET FOF SRe o ﬁﬁmmﬁﬁﬁawmﬂﬂw
#v griw fafaee & mwr s @ 9 A1 | ) 9T qF wEEE 2 A araa # fw
s Afad aroan ad Fwen ga GA | anfee $tas & faw A § e
FT1 ATH AT A% Araavl (g gaar § @1 | 9T 99q @ 57 g fiar ea q |
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UF ATEA A 60 AZ BT T AT TgHA AT
AT FET A f A2 S AT 5 A a3
FOATNA £ TE F AT AT FGAT AAq
AW 2 | gy 4 F7ar £ 5 v anferardEdr
THE AFLT AT A ATIT T FHL A
HAFL AT 27 I F qATA F AATA 7
Frag fafrezs § gm0 & @99 &
AT | qraara @ 51 F | afwa gm e
fipeft 7 77 78T #1 fF o3 FE q9 w9
E1T 2, 9 FTE ATHA AT ATAT F AT IAF
A AT 219 & | TR AN, 0% 39
ALY AT OF T AEENIA AT AT,
goTaT, eI IH AR A £ 97 7
U WIS WTT ATHT TEAT THT TEAAT ATEATT
1 fFar oA & | W dfasd & avr aa
faar s 2

I A% f6T ATET AATE ATATT AT
w4 AT wrEA A AT 2, qrA e
forar sraT, 39 79 G FIE H SFE A
2 | I A% W7 AfegE 57 T A A,
AT Z A F7 TATE T4 Z19A TEFIETZ |
q ag AT wrgar g fv omafaea &
Faaar @w  faeg| nfEaddn wad
® WA T T AR T Ag e
F uferaraE TEAWTT FEAT AET & AT
afaedz & afevrmas 7 4z 937 9gq avdrT
qetEa g1 RIE T wEEd 912 42
ufsedz #1 waraq g1, 418 qo9 TF
HATAA 21 A7 15 A8 TAATHE F7 AL
21, ariarariz 1 a7 wierare gifaa 2 frag
HATAAT wfeTaa agEAl § e w5
oA f wrE aET S AT fRar s
famwr e Zram v FdATET A Al
gr3d &% FHAEr 7 fwar aar 91, graw
¥ foeft waer 7 fedy &9 A 07w
& o fpar g1 graw # AT AT ) AR,
fecdt Jedq Aga, qEARA 0L
enre fpay wman 2 o AerdEw arfae
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griEfaa F AT 7 HT S 7 20
yrafadat § w99 TFaEq a  F7 w7 fzar
U HIEA 7 FFAAT 19 F7 5H L oy

st A% (& g9 wmwa & arpary =m0
0T ® AT ATIAL FTIR A 44 2, q@t AT
AZ TR AT 2 OF argda F f2r oA
g Fret wraz Fraq ar feay Aifefrgog &
faar®s Fraandy avad | Sy ot A
oTs g az Az e wmaa dravdt g o
AL d1AT FFT AZ AT T ¥ g6 4T
TIATRZ T Feq40 & Feqad 2, 7rgan
Fifaa w7 a7 Frfwm s TE | wAAET O
T s froad aEn fras 2
&1 A% 2 i Saarady & avz a2 mAn g
0 07 arfdarizd w1 TN wwi garws
Faradt | T A A § owmae F
TFo Ao Ao & AAfeew: FTT wrar
gt 2, 399 AT qqar & fr 0% A aa-
A T & 9T A3 W OF FE 77
3% e fen we aw awdor F a
WIAR FUIT 5 A At & e e A
9T A | 4 A WU F7 @

& B owm aw i & AT ag Aew

1 & 7 zeme Argdm A7 1A 7 Az
a7 7 g A FET AT a4z
i Faa & o1z ofdariz § et F
TAATE AN TR FET MIFAAHZ gaveq 1T
2. Fgl mifmande & feav e @y £ 7
fafarzs % am a9 faaa a3,
fosaezam Fear 27 wgd #1 8% & AT ¢
T4z % =97 1 98 &F gifie 2 e a2
fodt a1 F1 froiez 7% | T gTIW A

WIS AT AE | BTIE g ATE I

mar agf & 1 fw faad oisndd #9405
AV 7 AT AETT TATET ) WAL AT
7z grar  fa grea | et 97 FHose 99,
fadr fam o7 aga #v & faafas F, ar
odr wAATEr w # fama aEmow

fopant arar wrde fafredt § 1 g qx 21 | FROEEEET ar ATAE A #1 aa
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1 A1t & A1 ag war sar & afdaTRE
eI § 3aved 2, gafay arfdargz &7
FALT AFTLZIAT 7080 1 77 75474 § qghl-
F19 %7 | 747t 97 fa foady awdal
FT TE & IAN BT UG O A AAT AT JIEAE
¥ — AT FAAZA T A FTSATET AHA
aEt AM—az 9z 2 fr Zww1 o 4o wro
a7 qftar 781 71 g wEA 2 fw gwsr o
FEAT TET & AT WHAT g AET N

qg WAAT AgA ATAF & | gW A A
FIAT 49 GTAZA A1 AR T2 1 F1 dgUH
9¢ 3¢ WA UAH § WAT & | WAL q
wiga & aw wa it § 7 aF
A FEA Al ATHANT F AL F1 T F40-
A4 ATA FEA 1 AT AL AT ) 2w
|2 ga A F (5% g 7oz 2, e gw Awe
d gearg amq wo afvq gas fao
gawt faar & savar fammr #7 gefarg #
F1 AETA § 9 TF ATAT Ao dTo HTEo F
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ufaaa wr afda fade e w12
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Then the question is what is (he position
when the magistrate is dealing with a
report submitted by the police under sec-don
173 that no case is made out for
sending an accused for trial which report, as
we have already indicated, is called in the
area of question as a final report? Even
inthose cases if the magistrate agrees
with the said report, he may accept the final
report and close the proceeding!). But there
ma) be instances when the magistrate
may take the view on a consideration of the
final report that the opinion Eonned by
the police is not based on a full and
complete investigation in which ease, in
our opinion, the magistrate will have
ample jurisdiction to give directions to the
police under section 150 to make a further
investigation, that is, if the magistrate feels
after the consideration of ilie final report
that the investigation is unsatisfactory or
incomplete or that there is scope for further
investigation, it will be open to the
magistrate to decline to accept the final
report and direct the police to make further
investigation under section 156. The
police after such further investigation may
submit a charge-sheet or again submit a final
report depending upon the further investi-
gation made by him. If ultimately the
magistrate forms the opinion that the
facts set out in the final report constitute an
offence, he can take cognizance of the
offence under section 191(b) notwithstand-
ing the contrary opinion of (lie police
expressed in the final report.”

T HATZAT HHTAT | FE g9H T2
T A=A 7A9 2 fF wre 92T dre do
urio it fiedfe & ar qfam %t fgfz &
HARET AET & A7 3R 74 wfere 2 f
AEATT HT WIT Tq AAA | X AE
aagar e gad fodt w1 ata @ 1w
ey @ srremt aw ot woET AE g,
THFEA O W G4 g0 A1 # quaar
g fadt qew &t swgdraa Al a2 |
urfaT g9 sEreEat 97 a1 wEET ST A
TEAT ATAT I EH W FATE AZ] (0 THAT )
WT AR UAATIOT ST A AT F
IART TG Gfaw F1E F FLCE |
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FAE , G AT a7 FEHT AW FIAT
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7z wferare it a8 & v e fral
WIHA T Tho TS0 ATTo & 21 A1F AT
I7 AT IAFZANA F1 A7 FA AT ZHA
7 7, faam wiwezz 7 oz sfemre fad
F1 21f0 a9 2 | wifEe 3 & 92 T2AT
arEAr 6w g @m w1 war
AT HATTEATTIHA F1 & AF T A5
=4 169 FIAfaT | g Far wr e
Rule 1tjO, clause (viii) says:—

in order that a motion may be admissible,
it shall satisfy the following conditions,
namely:—

It shall not relate to any matter which
is under adjudication by a court of law
having jurisdiction in any part of India.

WIS 9§ T T4 |§ 2 ATH ATIT
U T TET AT ATHTIA TAFT TATHT 42747 |

| SifF e TE WAy am Ay fE e oA

¥ Tho WTEo HTTo FTATAF 2, Zafaw
A7 ATHAT HAN (A AR £ | AT 7 ATAT
ATAS [T ATT AT I a9 FAT ZiAA 20T
T T A 7T FATHAL Z000, 39 97 29
M wwAry | few avg A A gAa W
afeaTiEd FHA AREIRA FT A, A7
qATA AT FHIZ ATHA 2

mwmamw

| FTHSAETAFIA T AT FEA Wl Frforr 7

-

fr swamT=a | o fvwas & e
2, ATANZ IAT TATT T F AT, TZ AR
feavon fr maaa oo 21 K awmarg fr
| AT IR TR R AHAA AT Ao

Taiar & gaftan faafam § s faega
g1

Section 67 of the Evidence Act says:—

If a document is alleged to be signed or to
have been written wholly or in part by any
person the signature or the handwriting of so
much of the document as is
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alleged to be in that person's hand-writ
ing must be proved to be in his hand-
writing.

TE 9F T AT 7 A7 2 %
FRT F7 {2

AT
s fae

2 |

2 A

There is no such presumption under ihe

Fvidence Act

zfan & fgaravgar 2 fraAram #7)
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qeF § T AT #1797 TR0 0o Pl
Ot &N & T AT EEEEEarE Al
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+ >
e 0
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MR. DEPUTY CHAIRMAN: | will call
some more Members. But they will bare to
confine themselves to ten minutes. Yes, Mr.
Chinai.

SHRI BABUBHAI M. CHINAI (Maha-
rashtra): Mr. Deputy Chairman, Sir, | am
happy that my amendment to ihe Motion
under the consideration of this House has
been admitted. Hon'ble Members must be
having in their hands a copy of my amend-
ment. As would be seen, the amendment is -
.imple; and it seeks the appointment of a
Commission to consider and recommend in
what manner the present system of import
licensing, which is prone to external pres-
sures, can be replaced by an appropriate
adjustment in tariffs and/or otherwise and
thereby reduce import licensing to the
minimum. Permit me, Sir, to explain the
rationale of this amendment. Before doing
so, | feel compelled to recall my long asso-
ciation with this august House.

My  membership is  running its
seventeenth year, and during this period,
Sir. T have heard debates, good, bad and
indifferent and | have personal
knowledge of the
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heights as well as the depths to which the
Members of the Treasury Benches as much as
Members belonging to the different political
parties can rise or sink. There have been many
elevating as also depressing moments. | submit
that the debate today should go down in
historical records as one of the bench marks in
our political evolution, and that we have the
requisite maturity and skill to discriminate
between personal interests and public good,
between the substance and the periphery.

The Members who put their questions on the
27th August—I believe all of them belong to
the ruling party—drew their inspiration from a
Bombay Weekly even though this Weekly is
known more for sensationlism than lor sober
journalism. The significant point, however, is
that the young Minister of Commerce, Prof.
Chattopadhyaya, in reply to this question, did
not hesitate to mention the names of the
Members of Parliament who were purportedly
and allegedly interested in the issuance of
import licences to some unknown parties in
Yanam. Here again, in term prcspective, lhe
concerned file was inherited by Prof. Chatto-
padhyaya.

Such a question as well as such an answer
could not have been asked or forthcoming in
the political system to which the hon. Shri
Bbupesh Gupta, who is spearheading the
Motion today, is an ardent votary. My simple
point is that our country is safe so long as our
democratic political institutions ate healthy and
are worked on the basis of free and frank
discussions. Democracy has taken deep roots
in the Indian soil notwithstanding the prophets
of gloom in India and abroad who predict from
time to time that the Indian soil is not
congenial to democracy.

I beg to submit that the issues arising out of
the import licences under reference must he
considered in this wider perspective, and in the
context of the need to make improvement in
the licensing procedures. If. at this time, after
bringing up the matter in a democratic way, we
ignore some basic considerations, then we will
be lining an injustice to ourselves as well as to
parliamentary traditions. Witch-hunting goes
ill with democracy, so also arrogance
of
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power, whether manifested by the Government
ol' the Opposition. All of us are committed to
achieving nobler tasks, that is, to strengthening
our economic and political institutions and to
improving the Government policies and
procedures so that they serve the objectives for
which they are intended. It goes without sa\ing
then that any policy or procedure which is
prone to benelit a lew or which can be easily
exposed to external pressures should be scrap
ped and eliminated root, branch and trunk.

Sir, our end is to bring about a better
organisation and not the mere blaming of this
man dr that. | am sure that this House will, as
a whole, rise to a man to defend the
priviledges of Parliament and. at the same
time, to frown upon anyone, whether in this
House or outside, whether high or low, who
wants to exercise autocratic powers.

After all. there has to be one law and one
court for a public functionary and the citizen,
whether the citizen is a Member of Parliament
or not. No one, whether private citizen or from
the Prime Minister to a ticket collector, can act
without legal justification, and transgression
must be punishable In the court of the land.
There cannot be privileged persons, and,
conversely, there cannot be privileged courts.

It is extraordinary to suggest that because
the names of some Members of Parliament are
involved in some issue, that issue should be
remitted to a joint Committee of both Houses
of Parliament. Are we as the custodians of the
liberty and rights of the Indian people to
abrogate to ourselves special treatment? Are
we above the normal laws of the land? The
very thought is repugnant and goes counter to
all that is best in our country.

At least one lesson has been thrown up out
of all this, and it is a lesson which we as
Members of Parliament have to learn. Some of
us, most unfortunately, have not exercised
enough self-restraint and bandied about names
of private citizens and officials to illustrate a
point or to run them down for unproved acts of
omission and commission. Is it not time to
realise how hurtful it must be lor those people
whose names are heedlessly mentioned and
who cannot defend for themselves? Are we
not worried
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because some ol our colleagues in Parliament
have been named without justification?
What is sauce of the goose is also sauce for
the gander.

let us pause for a moment and calmly
consider tin- whole system of import licensing,
for the aberrations thereto cannot be otherwise
understood, much loss accurately assessed.
The origin of import trade control was
introduced in India as a wartime measure in
the early stages of the Second World War. A
Notification to this effect was issued on May
20, 1940, and to begin with the import of only
(is commodities, mainly consumer goods, was
subject to con-iml. Over the years, the import
control system and the import licensing
procedures have been subject to mam changes.
In fine, today, except a few negligible items,
which can be counted on our finger-tips 111 :n
are included in the Open General Licence,
every other item of import is subject to control.
Every year about two lakhs or more licences
are issued.

Nowhere in the world is the issuance of an
import licence an open book as in our country.
The Oovernment puts down in two
publications— one called the Handbook of
Import Trade Control, which broadly outlines
the import policies, and another publication
which has popularly come to be known as the
Red Book which deals with the detailed
procedures. Indeed, we have evolved an
extraordinarily good system which makes it
widely known not only to importers in India,
but also to the Foreigners who export goods to
India, the considerations behind the import
policy for the vear, as well as how much of
each item can be imported, to whom licences

will be issued, actual users, established
importers, registered  exporters and the
like.

Having pointed out the open-handed way in
which we are operating the import trade
control in our country, | must confess that 1
am not entirely happy or satisfied. It is because
the system, despite its points of strength is
wasteful and extravagant, apart from capable
of being misused in situations of scarcities.
Not for a moment should we forget that all
institutions are established and operated by
men; they do not grow and perform their
functions like
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trees. In every stage of the existence of man-
made institutions they are what they are as
mack bv man. Consequently, their success
depends mainly upon the capacity and
interest of those who have established or
operated these institutions. It is beyond
human nature not to commit errors, whether
wilfully or unwittingly. Our import
licensing procedure system, | am afraid,
does not exclude this human element.

A moment ago, | said, the import control
system is one of waste and extravagance. For
the life of me, | cannot understand, as to why
at all we should have import licensing when
imports can be regulated by tariffs. Our
import tariffs are high and if they are not
sufficiently high, they can be hiked up
further. We can easily get on to a system-
mix, whereby the import of certain
commodities can be totally banned and the
imports which can be permitted are regulated
through the tariff mechanism or in some
other fashion. Whosoever wants to import the
permissible commodities cait take his or her
chance. Let the importer exercise his market
judgment, whether after paying very heavy-
duties it will be worth while for him to do so.
There is a price beyond which any
commodity, whether indigenously produced
or imported, can be marketed. Moreover, in
the kind of system 1 am recommending the
Exchequer will gain through higher yields in
customs duties. Above all, the present
suspicions about the way in which totallv
banned and the imports which can removed.
Society as a whole will be better for it, for
the environment of corruption and suspicion
will be removed. To sum up, the present
system of import licensing along with fairly
high tariffs is as illogical and wasteful as
having automatic traffic lights and also
posting a policeman to regulate traffic.

My submission then is that there is need
for a scientific and impartial assessment of
the licensing system to consider whether the
present procedures have responded to the
purposes for which they were originally
designed and to recommend an alternative to
the present system. This is the course, |
submit to the lion. Members, we must
follow. We must disengage personal and
accidental causes to general causes,

There may be some corruption here or some
favouritism there. These are personal and
accidental causes. The general cause lies' in
the system itself and the system required to be
reformed.

With these words, | move my amendment.

SHRI NIREN GHOSH.- | want to speak on
the amendment.

THE VICE-CHAIRMAN (SHRI BIPINPAL
DAS): There is no question of speaking on
the amendment.

SHRI D. P. SINGH (Bihar): Sir, after
listening to the debates and the speeches of the
hon. Members of the Opposition, one is left
bewildered. After all, what is the purpose and
what is the aim. It is obviously something
more than meets the eye because if the idea
was to bring the culprits to book, then no
person in his senses could oppose the
appointment of the CBI to investigate. Mr.
Rajnarain need not look surprised. He has been
taking law from me ¢ 11 the time.

=t TAATEY : AT IHT T Gw w7
FAH F 99 90 | VT EAA U0 w9 W
STo T g #7 78Y Tay gy a1 sfaa o
F T #o o fag M 7 7 | ww A
gy awE genfaard &

it v fag caw A1 At oow H
F TATT K BH IO |

sit Tyt AT UA EY St w6
WA ardT &

sit sy dgan ¢ fasy oeeTrE Ay owd
q 29T &7 |

st AT @ W AT, ARE A
FAANITF &, a9 i AEa g !

SHRI D. P. SINGH: Sir, | submit that the
most striking fact in this is the opposition to
the investigation by the CBI which is the most
competent body and which has been able to
live up to our expectation, whenever it has
been called upon to do so, it has been able to
discharge its duty
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efficiently and properly. The charge that the
CBI is an organ or an agency of the
Government is really surprising because there
is no agency which does not belong to the
Government and which does hot owe its
appointment to the Government and does not
come under the Government. Sir, our
insistence on the investigation by the CBI in
this matter ought to have been welcomed by
the Opposition, who, day in and day out, have
been clamouring and asking for the investi-
gation by the' CBI in any matter of compli-
cation.

Sir, in this matter, the questions that have to
be investigated have to be borne in mind. The
charges that have already been levelled in the
First Information Report consist of conspiracy
under Section 120(b) of the Indian Penal
Code. Now, Sir, conspiracy is conceived in
the dark recesses of one's heart and is exe-
cuted beyond the eyes of the people.

Therefore, when such a matter comes and
suppose it were to be examined by this august
body of Parliament, then there are so many
matters .

SHRI NIREN GHOSH: What will happen
to this? He wrang up the officer to issue the
licences. And the licences were forged and
irregular. .. (Interruptions).

MR. DEPUTY CHAIRMAN: Mr.
Ghosh, let him continue with his speech.

SHRI NIREN GHOSH: Mr. Tulmohan
Rani, under his instructions, went to Madras
after he was interrogated by the CBI. .
(Interruptions).

SHRI D. P. SINGH: When it comes for
investigation, the investigating agency will go
into the matter as to wherefrom this offence
flows, who is the person that inspired it, who is
the person behind it, how was it presented and
where was it conceived, whether in Madras or
Bombay or Calcutta or Delhi. And when you
take up a matter for investigation, please do not
forget that under the Constitution, there is a
safeguard of testimonial compulsion. Suppose a
person comes to you and says that , he has not
done it. Then the whole matter comes to an end.
When the CBI is investigating it, it does not
come to an end, it is L/B(N)24RSS—7

Niren
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the beginning of the investigation. Then the
officer goes into the circumstantial evidence,
as to whom they went, what the) talked and
what they discussed, what the circumstances
were and so on and so forth. Not only the
charge of conspiracy but the charge of forgery
is also there. In the course of the investigation,
there are only ihicx offences that were
committed. But | have no doubt that Section -
171 of the Indian Penal Code is automatically
attracted Using in the circumstances of the
case, no one can deny that at some stage, if
there is forgery in the document and that
document has been used for obtaining ad-
vantages, then a forged document has been
used and Section 471 of the IPC will at once
be attracted. And, therefore, the net is cast
wide—cheating, forgery, using of ‘forged
document and conspiracy.

Sir, it is under such circumstances that the
courts have examined the matter and they
have declined to exercise their jurisdiction in
favour of a most competent body which can
go into this matter, and who can inspite of the
denial carefully try to sort out die evidence
and establish the guilty or otherwise of an
accused person or a set of accused persons.
Therefore, basically this proceeding here, |
submit, Sir, is. wholly inappropriate. | have
heard the debate and it seems the discussion
has gone on the basis as though it is an open
took and whatever people might like to say,
they say about it.

Sir, the Supreme Court lays down the law
under Article 141 of the Constitution. The law
laid down by the Supreme Court shall be the
law of the land and every agency in the
country shall run in aid of the decision of the
Supreme Court. Sir, the Supreme Court, in the
famous case of Mr. Anandan Nambiar, a
Member of Parliament, in outright and
categorical terms said that wherever criminal
cases are pending either in the course of
invesiigation or in the course of a trial before
the court, then no privilege extends to the
matters in which a case is lodged.
Automatically, the jurisdiction of every other
bodv is ousted. The Supreme Court has said
so categorically and the decision is reported in
1966 in two Supreme Court Reports in the
case of Mr. Anandan Nambiar dealing with
die privileges. Thev-
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said that no privilege extends in a matter in
which a case is lodged and a case is being
investigated.

So, Sir, automatically in the circumstances
of the case, that proceeding has to go on, that
investigation by that agency has got to
continue until the body is able to come to a
conclusion. Now, what will they do?
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SHRI D. P. SINGH: Therefore, Sir, | was
only submitting that after all the CBI will only
be collecting evidence to enable any body,
superior body including the Parliament or
courts, or wherever this matter goes, to come
to a conclusion to determine the guilt or
otherwise of the accused persons or persons
likely to be implicated in this matter.

Sir, finally, I submit that the motion before
us is not in order. The motion says that this
House resolves that a Joint. Committee of hoh
Houses of Parliament consisting of 10 members
of Rajya Sabha to be nominated by the
Chairman and 20 rnenibers of Lok Sabha to be
nominated by the Speaker be constituted to
investigate all matters. Sir, | submit that in
view of the fact that l.ok Sabha has
categorically rejected a similar motion, by
implication they have categorically said that
they refuse to nominate 20 or any number of
members with this Joint Committee. Since that
matter cannot be gone into now it has given a
final seal to it. Therefore, this motion is wholly
inappropriate and nobody can be appointed.

St HATOAN : WAL AFAAT F
A TS FHT § Tg7] ® ATF TZFT A
T AT gfA=T F@dT | HT FEATIE
F agdw giz?

MR. DEPUTY CHAIRMAN: The cobjec-
tion that he has raised is very valid, We
will not go into it now,

S TAACE® ¢ AT, W17 ATy
qarfa= & &P owr 57 #2771 o e
fag wrag =g 25 feflt faer =1 ot
AT 9T FT AT & A1 g9 99 faw 51 7941
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SHRI D. P. SINGH: The Lok Sabha has
categorically rejected this matter. Therefore,
Sir, my submission is that this motion is not in
order. Thank you.

MR. DEPUTY CHAIRMAN: Mr.
shankar Joshi; just five minutes.

Uma-

SHRI UMASHANKAR JOSHI (Nominated):
Mr. Deputy Chairman, Sir, | am never
longwinded but today | may crave your
indulgence. -

MR. DEPUTY CHAIRMAN: I. have al-
ready told you I will give you- only five
minutes.-

SHRI UMASHANKAR JOSHI: | was
ewondering whether a non-party man could
contribute to this debate without making
confusion worse confounded. It is a matter in
which if one searches one's heart one would be
at a loss to know whether he could throw the
first stone. It is also a matter on which while
speaking one does not want to sound
sanctimonious.

This is not certainly not a matter for legal
quibbling. This is a matter of polity, polity that
sustains a nation. Perhaps there is a lurking
doubt in the mind of the people. I am no
politician but | have other ways of qualifying
myself for knowing what happens in the minds
of the people. Deep down in the minds of the
people there is a lurking doubt that corruption
is being under-played.

An hon. Member referred to what happened
in Gujarat. He said that people were asked to
produce evidences so that the ex-Chief
Minister could be taken to task. But what
intrigues the man in the street is where was the
need for the Governor of Gujarat to come out
with a statement in Delhi that he had found
nothing against the ex-Chief Minister. He
repeated that thing in Ahmedabad and was
going on
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repeating it. Is it intended that the expelled ex-
Chief Minister has to be canonised as a saint?
He does behave like that; he goes around and
wants the people to believe that he has been
exonerated

We are in a sort of moral soup if | may say
S0.

Today there has been a discussion on this
particular matter of licences and | would agree
that once hon. Members, twenty Members,
have said that their signatures are forged we
must believe them unless it is proved
otherwise. But one man has confessed that the
signatures is his. The case of that one man, if
examined, would throw light on so many
tilings especially the circumstances which led
to such, an ugly episode in out; national life,
and surely the Parliament is justified in setting
such a matter right.

Larger questions are thrown up by such
matters. For example, the question of licences,
I am happy, it was referred to today. It is time
we had a second look at the licensing policy.
Then there are still greater and more grave
questions of polity, those of the constraints to
which the ruling party would always be put
especially if it is a big party enjoying power for
a long time, the constraints to which
democratic institutions are being put in our
days all over the world. At such a moment |
think the matter under discussion is not a
matter for party wrangles. | was impressed, if |
may say so, to find an undercurrent in all the
speeches here today of some common agony
which was shared by Members in every part of
this House.

With some hesitation may | say how dis-
concerting it was, how deeply painful it was to
learn from the papers that the Prime Minister
of our country bracketed her great name with
the names of two other politicians against
whom unfortunately memoranda about their
shady dealings had been submitted? May they
grow into politicians whose names can be
bracketed with those of the great. As for the
Prime Minister's name, it is bracketed by
history, with those of the first two Prime
Ministers, Jawaharlal Nehru and Lai Bahadur
Shastri, to say the least.



167 Motion re. constitution.

I need not refer to the obvious. She has
touched peaks of excellence already as a
national leader. We can tide over the economic
crisis, however deepening it may be. We can
overcome it. Even if there is a political crisis,
we can overcome it, but if the fpir name of
India is dragged into mud, it would be an
irreparable damage for™JI time.

May | make a plea to'the Prime Minister," in
particular, and the leadership in the ruling
party, to lift this question above party wrangle
and do something? (Time Bell). I will not take
long.

Vou have to win the confidence of the
people. The hon. Member, Mr. Dwivedi, said
that democratic legislatures do not go into a
probe in such matters. In that case some other
method may be followed. An enquiry has been
suggested. What is imperative is to reinstate
the faith of the people. The Members of the
Lok Sabha have already returned or are about
to return to their constituencies. The Members
of this august House will be returning to their
constituencies. Famine is staring in our eyes
and we have fallen in the eyes of the people.

This is a problem of Indian polity and as
such it should be viewed by those who are
concerned with the long-range welfare of -this
great nation. | appeal again to the Prime
Minister to do something to win over the
confidence of the people, last we should no
more have to fear character assassination as
there would be no character left to be
assassinated.

MR. DEPUTY CHAIRMAN: Mr.
shankar Dikshit.

Uma-

g war (= gwmwe fife) ¢

Mr. Deputy Chairman, Sir . ., .
=t oo ¢ =fTHE,  WE FT 9w
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Sir, | have heard carefully all that the oilier
friends have stated before nle and noted ilit-
manner in which all the issues have been
thrashed out in such detail and depth. Most of
the questions raised and doubts expressed have
been answered so-effectively b*Member
after Member from this side ...

SHRI NIREN GHOSH: No.

SHRI UMASHANKAR DIKSHIT :
that my work has been very greatly lightened.
Two of our hon. Members, particularly Mr.
Niren Ghosh and my friend Rajnarainji, have
certain views on the working of the
Government and political ideology. . . .

SHRI NIREN GHOSH : No, no.

SHRI UMASHANKAR DIKSHIT: The
opinions, which they expressed on any matter
or occasion, are irrespective of the Resolution
or the Bill or the Calling Attention Motion
before the House.

SHRI NIREN GHOSH: Itisnotso...

SHRI UMASHANKAR DIKSHIT :I have
not yet said anything in particular and he has
already started objecting to my statement. This
is the manner in which he denounces. Now, |
know enough about it. These two gentlemen,
in their very great wisdom, are expressing their
views irrespective of occasion or suitability.
That is why nobody believes them either inside
the House or outside. How can anybody take
such people seriously unless point by point
questions are raised and answered? They will
pardon me if | proceed with the main issues.

Sir, the main point which has already been
emphasised very ably by Shri Mohammad
Yunus Saleem and Mr. D. P. Singh is
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the form in which my friend, Mr. Bhupesh
Gupta, has framed his resolution. Sir, per-
sonally, X can understand his problem and
also, as a leading member of the parly, his
Following the political line carried and
accepted by them in the other House. Possibly
he has gone into its merit and he has done so
in the larger national interest or possibly, in
order to follow up the party policy.

Sir, he has stuck to the original proposition
that was started in the other house, namely that
the case should be referred to the
Parliamentary Committee. But, Sir, this
resolution as has been pointed out—I do not
want to repeat any point unnecessarily on this
occasion—is a contradiction in terms. Sir, the
Resolution says that this Committee should
complete its investigation and submit its report
within a period of two months. Now, the Lok
Sabha will meet alter two months and yet he
wants Members of the Lok Sabha to be
Members of this Committee that he has
suggested to be constituted.

SHRI BHUPESH GUPTA: You can advise
the President to summon the Lok Sabha.

SHRI UMASHANKAR DIKSHIT: | can-
no! agree to that. | have much respect for him
but I cannot agree to his propostion. And even
if 1 agreed he will not be happy.

Sir. he has raised certain issues. He says that
this resolution concerns matters arising out of
the answers and supplementary replies given
by the hon'ble Commerce Minister to the
questions raised earlier, about the report in the
particular Weekly and, subsequently, with
what action has been taken on it. Therefore, on
that question | shall mainly deal with one point
which has been raised by almost every
Member in the Opposition and it appears to be
valid also. | personally concede that
clarification is necessary if misgivings are to
be removed.

A question has been asked: "Why is it that
the CBI has taken all this time when the
reference was made on March 10 or so. The
report is only a verification teport and the
filing of the F.ILR. came at the end of
August." 1 think it but fair that |

L/B(N)«4RS8—I
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should explain how it happened unit. ta much
time was taken. Of course, normally also in
any complicated case time is consumed. But in
this case there is a very definite, valid reason. |
shall very briefly refer to all the various
stages.

The first verification was about whether the
Members had signed the application or not.
When the question Tame up before the House,
the hon'ble  Minister, Prof. D. P.
Chattopadhyaya, was asked personally to
contact the Members of Parliament who were
purported to have signed the representation
and then tell the House the information that he
got from them. He fath-fully carried out that
direction. By that time he had asked everybody
except two or three whom he had been unable
to contact. Initially the news report was sent by
an km, Member of that House to the Speaker
and, through the Speaker, to the Commerce
Minister. He immediately sent it to the
Personnel  Department  suggesting  that
appropriate action should be taken through the
CBI.

Now, Sir, let us remember what was the
reference communicated to the Ministry of
Commerce. The reference was—these were
more or less the exact words—-"Recently
nearly 24 Members of Parliament submitted a
representation or allotment of quotas or
licences. These were granted. And some of the
Members, a la ge number of those Members,
have denied their signatures. And when a
particular Member was contacted, he broke
down and admitted that he had signed it." Sir,
it is still a mystery to me and 1 think it is one
of the mysteries which have to be solved. The
weekly in quetsion seems to have had a
prophetic vision because the verification took
place later, the enquiry took place later and the
gentleman also made the admission later. But,
Sir, either we must pay a tribute to the skill
with which that despatch was framed, or what
else was there behind it, goodness alone
knows. But the Teport that was sent to the CBI
was so vague. It said "... a representation was
recently made . . .". The representation had
been made several months ago. But, at the end
of March or beginning of April if you say
‘recently’ it may mean two or three or four
weeks earlier from that date. But this



171 Modonrt. eenstitutiw

happened several moutlu ago. Therefore, the
CBX went on asking for wore information. The
Ministry sent two representations. ID one
representation the matters related to an entirely
different subject. It was a simple matter.
Therefore, they went into the other ease when
the reai character of the matter was discovered,
it became compulsory, obligatory on the part of
the CBI to approach the Members personally.
Therefore, an intimation was sent, no request
for permission was addressed to the Speaker,
but to the Lok Sabha Secretariat, an intimation
was sent that they wanted to contact the
concerned Members of Parliament for enquiry,
the idea being to find out if there any objection.
No objection was raised. This matter was not
even submitted lo the Speaker. Sir, the CBI and
all officers of the Government of India know
how jealous the Members of Parliament in this
House and in the other House are about their
reputation, about the itandards to be followed,
how even if one breaths an adverse word about
a Member of Parliament, present or absent, it
creates a row here. Therefore, they wanted to
make jure whether even asking this question of
each of these Members should be done or ot.
But the matter had been referred and tkey had
to make an investigation. Therefore, this
preliminary question they had to aik. Now, Sir,
by the 30th May this part of the verification
was virtually completed. I would like that those
hon. Members who had auv doubt on this point
should listen to me. They may not accept all
the arguments that | may place before them, al-
though there is hardly any argument left to
reply. Sir, on the 10th May this job was given
and by the 30th May they had done the
verification from the 20 Members of
Parliament. So far as the 21st Member, or as
somebody corrected in the other Home, the
first Member was concerned, he was not
available. But before that, at the first meeting,
this gentleman mentioned one Pillai; he did not
give his full name, or natrue of his business, or
his place of residence. Sir, will you kindly ask
Mr. Bhu-pesh Gupta to listen? | am on a very
sensitive part of subject, and the information |
am giving will serve the purpose of removing
the uncertainty which has been svswvtng
h'un. Sir, the 21st Member was
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approached, he replied, "l do not know much
about it. One Mr. Pillai came. He gave me an
account of the circumstances of the case which
struck me as very reasonable and the case
appealed very deserving. So | gave a piece of
paper, my letter-head, and | said "You wrtie
whatever in your representation you want to
write; 1 will sign and I will give it." Now that
gentleman says he did not even draft that
application. In any case he went back to Mr.
Tul Mohan Ram, who either drafted by himself
or by somebody else or b\ Mr. Pillai, is said to
have admitted that he signed it.

As Shri Tulmohan Ram claimed to have
returned the representation to Shri Pillai after
signing it but denied any knowledge about
where he lived and what he did. A new inquiry
was started to find Shri Pillai who was accosted
in Madras on the 22nd July 1974. He
contradicted part of the statement made by Shri
Tulmohan Ram and said things which were
different. (Interruption). Therefore CBI found it
necessary to contact Tulmohan before
submitting his report to the Commerce
Ministry or lo ambodv. to the Department of
Personnel through whom the report had to be
submitted. They wanted to make sure about
what the facts were. Therefore, this gentleman
was met a second time on the 21st August,
1974. This gentleman also was not available
easilv. Some friends were so unkind as to
suggest—1 do not know how it came to their
mind—that we have made him absent.

famelt & wgr g w< faar 1wl AmAe
Fefar ? |7 q9 9 @ 97 g9Fq 27
A G TLEHI T FH TG & AT & F0S
IR aA AT E 7
Why do you give us so much credit?

SHRI NIREN GHOSH: But you have
decided to give protection to him. You are
always protecting this gentleman.

SHRI UMASHANKAR DIKSHIT: You can
add all these adjectives at .he end of this
record.

By the 22nd August, 1974, the CBI com-
pleted its verification report and submitted it on
the 30th or the 31st. Mr. Chatto-padlryaya was
perfectly correct on the 27th
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when he claimed that he did not have this
report. And then immediately the I'IR was
drafted and consultation was held with the
legal advisers and a case was registered
under five or six sections which, as | said in
the other House, are very wide— covering
conspiracy, forgery, using forged docu-
ments, cheating, and so on. Another question
has been asked: Why did the CBI not do this
even bhefore? So many months have passed
after the applications had been made; the
CBI should themselves have seen to it.
What kind of an agency is this?

Perhaps you are not aware of it, how the
CBI functions. It does not take over cases
suo motu. Cases are referred to them.
Actually they are so heavily loaded with the
work today that even when requested by
Chief Ministers, by other Departments, they
usually are most reluctant to accept any new
case because they already have got so much
of work on hand that if they accept more,
their very reputation would be at stake. If
they were to undertake investigations suo
motu of whatever appears in a newspaper or
undertake investigation into whatever
happens anywhere, then their life would be
miserable and their work will be self-
defeating, I can assure you.

SHRI UMASHANKAR DIKSHIT: |

ot Ao @ e, Wee g,
Xfera < 7

o} Iuriw A 3|, T g
dra TE 2 wvA R #r AdeEr 7

St TAATTAN < ZH AT ATH ferwI |
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of ot e+ () e
gurm FT AR e, 7@ 5w qfgw
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would like to submit that once a matter is
referred to the CBI, there is no restriction
placed on its powers. It can investigate any
matter relating to anybody, occupying any
position imaginable. L/B(N)24RSS-9
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Let us understand this position. Perhaps hon.
Members have not fully grasped how the CBI
functions. It is under Hie Delhi Special Police
Establishment Act. A question was asked of
lite Director of CBI recently in a meeting held
in Jul) ot so where, lie appeared as a witness.
He is reported to have said that he cannot
invesi-gate anv cases, against a Minister. And
he waj perfectly corrett there. But during the
course of investigation, no matter wiio is the
person concerned, the investigation is not
interrupted. That is the position. Some
critec[sms were made without knowing the
conect position. It was rather unfortunate.

Khurana under CBI probe tor allolment of
st TATOY @ AT AT § AN
T 0T AT |

=t gwmiwy ffwa : W1 T 2
30 F1 & azw v fAAE v @ g
ZaTe Fw \rfaar 4 ¥ e T @
TEIHTT G | AT AR TTEIAET AAI 9 |
TEY ETETAET 9gA 4 F Wi wh fa@n &
? I 9% gWTT HerrAd Fr Ay fqeamr 2
fadrdt 7= & ant &1 A7 39 97 fawar
T W T HTAHAT FHTC AT F FHTY
TAR VAT A AFRT9ETL ST AT FA99T H7
guifaa 7 w2 7, Aswmz A o 2 %
AAGAT AT F IH & AWLAT 97 FG
fw
auto-rickshaws. We did not prompt iiini or
request him to put confidence in any agency.
A AL UHAT ¥ IAF ATT F IAAT AZ
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Ay A § Az @ 2 Fr v A7 A e
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That representation reported to his Gov-
ernment that at a meeting held in the Bullion
Association Hall a resolution was passed that so
much payment should be made to Mudgal so
that he could plead the case of the bullion
traders and the forward trading men, etc. |
imagine that that must he the purpose because
he was a very able advocate and he could
influence the central Ministry concerned. The
Government of Bombay conveyed it to the then
Prime Minister, Shri Jawaharlal Nehru. When
Mr. Nehru asked Shri Mudgal, the facts came
out and when the matter was referred to ifie
Parliamentary Committee, there was nothing
left about it. It was not for making inquiries, but
lor sharing the responsibilities in a case where
the Members had not really been accused. Now,
even on the point of propriety, you see, there are
cases even in other countries where a person
accepts a payment—formerly it used to go to
The concerned party and sometimes to the
members themselves and they were small
amounts—because he has to travel, he has to
write memoranda etc. to meet' many people and
he should not be out of pocket and it is not to
help him to build palaces for himself. No, Sir,
nothing of the kind. In these cases, it was an
open matter. Sir, if corruption is to be resorted
to, will a body pass a resolution at its meeting
authorising its Chairman to pay such and such
amount? Sir, in Mudgal case it began with Rs.
15,000 and then it came down to Rs. 5,000 or
some such amount.

Now, about Profuma, | had pointed out
certain things the other day. It was not for any
irregularities or improprieties that are
committed in the permissive society in the
West, things over which we get angry, the
questionss whether he accepted such and such
payment and so on, were not there and they
did not quarrel with him over such tilings. The
whole thing arose because he was accused to
have uttered a lie and mislead the Parliament
there and, there-
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fore, it became a matter of privilege; when the
question was raised, he admitted that he had
made the mistake. Now, similarly,

SHRI BHUPESH GUrTA: In lhat case,
many of the seats will be vacant on either side
of the House.

SHRI UMASHANKAR DIKSHIT: There is
another matter. | think Shri Prakash Vir
Shastriji said that being the followers of
Mahatma Gandhi, we should act as Ram
Chanderji in connection with Sitaji. But, in my
view and | hope that the lion. Members here
will also share it with me— that if, on an
allegation made, the wile or husband of an
lion. Member were to act on the analogy of
Ram Chanderji and Sitaji, and | agree with
Mr. Bhupesh GUpta, hardly any Member
would be left here In this House. So far as the
allegation goes, there is no limit. 1. ran say
from my personal experience Of thirteen or
fourteen years, there has been no limit to the
allegations made in Parliament. Now, this
was a reference by which he was trying to
impress us as it relates to the great heritage
which we have cherished from the times oE
Ram Chandraji and Sitaji who are worshipped
as incarnations of God.. . . (Interruptions) . . .
Sir we want to keep up those standards as
much as possible. And at least some are trying
honestly to come up to the very very
difficult standards.

And this code of conduct is not confined to
Hindus or any particular community. Sir, | felt
very hurt when Rajnarainji said

that &W @4 IGH 0" 7 1T FEAr
s1ear € 6 a2 oA &1 w78 w7 2 4
qE AT 99 F1 qO9 T4 & 47 AW

UNH g 2 9 |

7 AT AT AW A ATY K A
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Now, there the saint is trying to place
certain high values of life and principles
before the people through his bhajan. But we
should not take him literally. The lion.

Member says:

40§ wEL FT A
qra '.{ | Not only that, he bhas
also  used the expression g9 99 L |

inis does not oenove mm. tie nas a very
distorted view of our standard. | am also in
fairly close touch with the lion. Members at
least oi this House. | can say without fear of
contradiction—there is hardly any one. | do
not know well enough, — that their standard is
as high as can be in any part of the world. . .
(Interruptions). 1 would ask any Opposition
member to point out any one on this side or
that side —h am not . . . (Interruptions). Their
standard is as good as it can be. There are yerj
lew who tan compare with Bhupcshji and
some other friends, and Chandra Shekhar]);
who arc really powerful against anything that
lowcis the siunlaid oranything which is
unriglnons.

SHRI NIREN GHOSH: Are you ready lot a

Parliamentary probe, which was unanimously
?

SHRI UMASHANKAR DIKSHIT: | am
saving that the standard is not so bad at all as
Rajnarainji has alleged or lhat the majority are
adham . . .

TAT A & A Fawl wfgare a79

oft dtex wwl C TEE TTA A
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Sir, | want to make one more point. Sir, ours
is a Parliamentary democracy. | do not want to
repeat what | have said in the other House. |
would only say what is relevant to the present
occasion. There is no question of agreeing or
disagreeing with this. Parliament is supreme. It
is sovereign. It is a law-making body. It can
make any
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law. It can make any law affecting Supreme
Court. It can make laws affecting Ministers
and others. But this supreme body is surely not
the only part of Indian democracy, according
to our Constitution. There is the judiciary.
There is the Executive. There is also the Public
Service Commission. There is the Election
Commission. There is the Comptroller and
Auditor General. | arc sorry to have to point
out some of the things which are very obvious.
If Parliament takes over into its hands any of
these functions, will Parliament be able to
function as a supreme body as Parliament
should function? Parliament can either make
laws or function as a watchdog on the working
of the Executive. The CB1 has gone up to a
particular stage in the present case. Sir, |
would like to say in parenthesis that what has
appeared in the Press, in one newspaper, about
the registration of the case, is substantially
correct. Normally when a case is registered,
anybody can get a copy; we do nor place it on
the table of tile House. | have got this
opportunity, and | would say frankly, without
any reservations, that so fa"r has the
registration and the facts published to FIR are
concerned, they are substantially correct.

I am using the word "substantially" because
I have not compared the two. Four or five
strong sections of the Indian Penal Code
covering  conspiracy, cheating, forging
documents, etc. have been cited. A case has
been registered and the inquiry is continuing.
They have to find out not only what one
Member of Parliament has done, but who has
given, how much has been given and where it
has been entered.

Sir, 1 wish to submit that what a parlia-
mentary committc* can do is either to warn or
to reprimand or to suspend a Member or they
can award a small period of imprisonment.
The agency of the CBI is there. There is no
other agency which can carry on this
investigation and arrive at the truth. They have
to meet all those people who made these
representations, once, twice and thrice. The
Assembly of Pondicherry passed unanimous
resolution saying that the firms in question
should be helped. You may not agree with
Prof. D. P. Chattopadbvava. He is well able to
look after himself. At that time, for
administrative reasons, pre-
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sumably good reasons, they did not do that.
But it is not for nothing that the Pondicherry
Assembly passed unanimous resolutions say
that this matter should be reconsidered. They
also gave other reasons. The local authority
also gave some similar reason. Therefore, in
order to remove the descripaticy, they decided
that somebody, should go and liud out what the
correct position is. That decision was taken by
the Department. | wish to submit that you may
not like what we are doing at present. Hut 1
think that you will feel thankful for the action
we are taking. The reason is that along with the
person who has signed the paper which has
turned out to be wrong, and which has led to
somediing wrong, there are about seven people
who have got licences and there are at least
two or three other people who are involved in
it—they are not Members of Parliament. In
order 10 get all these facts, to see the books, to
see the records and to come to a conclusion, |
submit with due respect and with responsibility
and also with a certain measures of assertion,
that there is no other agency for arriving at the
truth. Therefore, | submit that it is not fair or
proper to go on suspecting everybody. We
have to live with our agencies. We have to live
with you and you have to live with us. | can
understand your feeling of anguish or your
feeling of distress. We feel equally bad about
it. 1 confess publicly here that | felt greatly
distressed and thought that if 21 Members of
Parliament could sign a document which really
leads to something wrong, then we should be
ashamed of it. Truth has came out now.
Twenty hon. Members have definitely asserted
that they have not d*5ne so. Now, Sir some
friends like Rajnarain Ji tried to make a
technical point which has been very effectively
answered by Yunus Saleem Sahib. Mr. Raj-
narain says that whether they are denying their
signatures or not, you should consider them
guilty. Until the signatures are compared, we
should treat them as guilty or as undesirable
people. No, Sir, I do not think so. As | have
said in the other douse and | repent here, no
hon. Member in his- proper senses would deny
his signature in a matter like this because if the
error is found out, he can well imagine what
the consequences will be. Sir, it is an insult to
them to say that after knowing
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all that, these Members deliberately denied
after having signed the letter. Impossible
things  happen  sometimes.  Supposing
somebody is found out or one of us has
committed something wrong, then action
certainly can be taken against him by all
means. Merely because we have denied
something, vou should not consider xis
paragons of virtue.

Therefore, sir, until the fads are found and thev
have been gone into in depth and detail and a
final report is made, it Mill be of no use
referring (lie matter to a Parliamentary
Committee. 1 want to repeat briefly what |
have said in the other House. Our position is
not that we want to run away from the idea of a
Parliamentary Committee. We meet in Parlia-
mentary Committees so often. It is a part-
nership. The whole idea of our democracy
differs from some of the democracies because
ours is a regular partnership. We have no fear
of sitting together. But please imagine the
situation in which we would be facing. Appeal
after appeal has been made thai we should not
politicalise it. At the same time, two hon.
Members have said: "Vou will have a majority
in the Committee. Why are vou afraid?" Is it
not politicalis-ing the situation? Is it not that
question matters are raised with the set
political purpose of putting us in the wrong? |
will not call it character assassination. C)»)T
character is not so weak that it can be sinated
like this. But it is certainly with a set
purpose. ... (Interruptions).

SHRI NIREN GHOSH. He can hold the
Government to ransom . . . {Interruption).

SHRI UMASHANKAR DIKSHIT: We are
not aiming to raise our image in the eves of
Mr. Niren Ghosh. We know what he thinks of
us and we know what the rest of the country
thinks of him.

BR. K.
can
the character he assassinated when jt is not
there?

MATHEW KURIAN: How

SHRI UMASHANKAR DIKSHIT: Quite
right. You rell me the number of people in
Bengal who believe the statement of yours,
.. (Interruption). Anyway, | will
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not quarrel with him. He is a learned pe son
and | do not know why he lowe himself by
this kind of interruption. Insfea could have
made a speech, and try to ei pose us.
Anyway, that is his business.

1 submit, as 1 said earlier, if you give i to the
Parliamentary Committee, then yoi will be
creating a precedent, a very Dbat
precedent—-as soon as a charge of crime i
made, when this Parliamentary Committe*
is appointed, you will have to call thi
witnesses, \ou will have to have a lawyei
to lead the examination and cross-examina
tion, then there will be arguments. At
regards seizing of documents. | ask: How
will you seize the documents? How will yot
search places. You can pass a special law
and so on. But today, under the existing
Constitution, under the existing laws, it is not
possible for the Committee to do so. If it
Were a simple matter, and suppose 1 had done
something which does not behove the dignity,
the decorum and the propriety of this House,
then you could certainly call me and say,
"For these reasons, you are warned <xt you
should leave the House and so on and so
forth”, as you very often do. We have no
difficulty about that. I have no quarrel about
it.

And rinalh what | wish to submit is this.
After this enquiry is started, | am afraid it is
sure to take place, but we will convey the wish
and the desire of the House, almost the
unanimous desire of the House, that the work
should not be delayed. No avoidable delay
should he allowed.” Really they should try and
expedite the completion of enquiry as soon as
possible, say liefore the coming Session of
Parliament. This is our wish.

And, Sir, | do not know whether the matter
mav become complicated, whether there are
more people, whether what Mr. Pillav said is
not proved. Nobody can anticipate
development. Then possibility, the other way
would be that in case we find tbat our Member
is not really guilty but there is some act Of
impropriety committed then we would cbrne
to the House and sav. "The odier investigation
continues. But out of us, one or two have
committee on
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irregularity or impropriety, so in this situation let
the House consider—this will pro-bablv have
to go to the other House in the first
instance—You decide what is to be done."
That would be the stage to consider all this.
Some hon.  Members like Mr. | in*haiikar
Joshi have complained how tin- situation
is bad in the country's economy, about the
low standard of be-bavtour about corruption
at various levels. We have no quarrel about
that; we do not dispute the facts.

However we will not accept this
proposition ihat is is all due to us and that
within the last Eew fears the situation has
suddenh deteriorated. That proposition we will

not accept. But, | admit and | concede
without auv reservation that we do not
dispute these tacts. On that there is

(oiiiuion ground with every Member of the
apposition that that exists and tor that
ever) effort is being made and will be made and

the process is being expedited and
accelerated to bring it under control.
Thousands of starches and thousands of

anesis have been made. | wonder whethet
the hon. Members are aware that in one
Slate alone—I mentioned it to the House— 1 -
5.000 raids were made within a period of
two months. It is not that every raid brings in

results but some  of them do bring.
Therefore, we are going ahead with the
programme.

s<>, Sir, | submit in the end that \shile \w
appreciate the sentiments which have
prompted our common friend, Shri Bhu-pesh
Gupta, to raise this issue and move this
resolution, | think he will agree with us and
the House also will agree that that resolution
may be treated as considered or talked out
so that we do not have to go

into any further controversry

Ihank you.

over it

SHRI TRILOKI SINGH : Sir. in this case
the reference to the CBI was made much
earlier than die time when the question was
raised in Parliament. | would like to know
from the hon. Leader of the House if there is
any rule or practice or law which empowers
the Government to withdraw the matter
referred to the CBI for
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investigation  before the

is completed.

investigation

SHRI UMASHANKAR DIKSHIT: Nor-
mally no. | do not know any case where this
has been done unless the CBI reports that
there is no evidence and that they have to
close the case. | can say from ray experience
of a year and a half that in no case the CKI

either agreed to withdrawal or suggested
withdrawal.
SHRI BHUPESH GUPTA: Sir, the hon.

Home Minister began his speech by the
remark that speeches of his partymen op-
posite 01 friends there have made his task
lighter. | must confess that the speech of
bun. Home Minister has made my task a
greal deal heavier than otherwise because
I h;is transported use from Ud\og Bhavan to
Ram,nana and 1 propose to return tol
ilog Bhavan and hang round Ihal place in
order to deal with my subject. All lhe same,
it is good sometimes to remember
Ramm.ni.i even il we forget either the Situ
or the Ram.

Sir. at the very beginning 1 must empress tuy
disappointment on the ground that there is
no Indication in his peeeh as touh\ Mr.
Tul Mohan Ram, a Member of the other
House, did not come to the other House to say
what he liked. 1 think itwould have been
very useful for the leader of Mr. Tul Mohan
Ram's party to advise Mr. lul Mohan Ram to
do the courtesy of coming to the .ok Sabha and
own tip his own signature just as other had gone
there to disown or to say that their
signatures were forged, because sometimes
these simple things are very important in a
parlia-mentarv svslem and democracy.

It appears that Shri Tulmohan Ram is
talking to the CBI but he did not think it fit nor
had he been advised that he should come to his
own colleagues, at least to the other  House,
which should have a prior claim over him

and tell what he though fit and unburden
himself. I do not know where this
gentleman is. Some people say he is

currently in Park Hotel in Calcutta but I am
not suggesting that he is preparing another
memorandum or in the hunt for another series
of signatures but Park
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Hotel is a costly place, you know. 1 would
leave that.

Now on the 27th August our friend, Mr. D.
P. Chatterjee, answeied the question and he
said there were 21 names of Members who are
alleged to have signed but did not say that the
matter was under CBI secret enquiry and under
verification. Within a matter of hours due to
the rumpus Within his party—I can understand
it—he came here to say thai 18 out of the 21
names lie had read out were not genuine. You
will have noted that at 11 o'clock when he
came here he did not Wail lor the CBI to tell
him as to what he should say or not say even
about the signatures nor when he appeared in
the afternoon to tell us (hat the signatures were
not genuine did he wail lor the CUT. Now you
see here the matter was dealt with on the 27th
August di-.Louiit.ing the CBI. | am not
blaming him for that but now the moment we
propose that a parliamentary committee should
be appointed we are doing something wrong;
we have been told (hat we are counterpoising
the parliamentary committee to the CBI and
the CBI could be relied upon. If the CBI had to
be so relied upon, why was it not relied upon
on the 27th August? It was because he thought
that here was an issue that involved Par-
liament, the prestige of the Members of
Parliament and the prestige of Parliament
itself. Then you thought that even by your
personal verification you should be in :t
position to come and tell the House what the
signatures meant, whether they were genuine
or not. And rightly you did nol wait for the
CBI to come ami brief von. Indeed you got the
CBI report a few davs later. | am not accusing
him as some people have done. The question
elicited the kind of answer he gave. He did not
commit any felony by giving the answer for
which | am lold his head was demanded on a
charger by some people. So all (hat | am trying
to impress upon you in tin's connection is that
the CBI was not the main consideration at that
time when Parliament was exercised over the
development, when the country's eyes were
focuss-ed at Parliament, it was necessary and
rightly so to say what jou said from your point
of view but we have been asked to accept the
denials, tiol transmitted to us
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by the Members concerned—they never came
to this House—but through you. We had not
seen the signatures; they had not talked to us.
We have not been in a position to ask them any
questions as to how their names occurred there,
whether they had any connection with Mr.
Tuhnohan Ram or somebody else, how some
people had dared to forge their signatures in
this manner. We have been denied that privi-
lege: vet we are asked to keep quiet till the CBI
report comes. This is our complaint. You will
have noted over the past few davs | have
spoken again and again on this subject. | have
not indulged in attacking any individual or
doing what they sometime! call character
assassination. | do not believe in political life in
the game of character assassination but we
must be concerned with the character of the
Members of Parliament. Must we be a
spectator of the assassination of the character
of Parliament which needs to be strengthened,
extended and de> eloped especially at a time
when the forces of counter-revolution and
fascism are trying to assail and defame and
then to destroy it. That is the motivation behind
that and | thought that my motion meant that it
should give a better expression of the vitality
and dynamism of Parliament that it would
express to the country the deep sensitiveness on
the part of Parliament and show that the
Parliament is self-critical and would not spare
any of its Members should they go wayward or
allow their authority and prestige to be
prostituted lot export or import licences. What
is wrong in it? And | for one would not like to
prejudge the issue before | satisfv rrryseli after
a full inquiry. I am not here to pull out this or
that letter because more basic issues are
involved.

That is what | want to tell you and I do hope
the Home Minister and the Prime Minister,
who are present in this House, wilt kindly
consider that there are people in this country,
there are parties in this country who want to
fight corruption as a national menace and lor
that they want a national approach. I am not
one of those who would claim this side is the
paragon of virtue and the vices are on that
side. | know on their side there are many
honest men and men of integrity and, if | may
say so, women of integrity also. Otherwise..
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I will be called an anii-faminist. 1 know on
ihis sWe also there are such people. 1
liiicli)ic, ii is no! a party issue at all. I am not
one of those who would like to malign an\
party over this matter, hut must I not fulfil one
task of summoning the patriotism of the
people, calling upon all those who stand for
probity in public life and standards of public
lite to stand up against corruption, that they
should pul their heads together, take counsel
with each. other, critically examine what is
wrong attack the source of corruption and find
out those V Im trade in corruption and then
weed it out from our body politic and our
public litc-? This is what | want And for that
reason | wanted to sit in a parliamentary
committee—not for harassing anybody, not
for finding a scapegoat, bul to search out the
truth. This is all. I know from mv experience,
when we sit in a committee, behind closed
doors, without the press galleries full and
indeed without any pressmen around us, we
talk openly, we talk calmly. We take advice
from others and give advice. In fact, we
function on a different plane. 1 do not
question the bona fides of Members of
Parliament from that side or this side. | am not
bothered with the majority or minority. If we
sat together in the name of Parliament, as the
custodians of the morals of Parliament, we
would have certainly found a solution to the
problem which has been created and which
will haunt us now for some time lo come, CHI
or no CBI, That is whv | gave my Resolution,
but it has not been understood. Sir, here |
would not like MPs to be subjugated to the
CBI. The CBI is not a State within a State.
How can they question MPs if they go wrong,
if they misbehave? | am not talking about any
ordinary < B and other things because signing
a memorandum is not an. offence at all in
criminal law. Surely anybody ran recommend
anything to the Prime Minister, Home Minis
ter or a Minister of anv other Department, bur
there are issues of propriety, public polity.
Therefore, | would not like CBI to come and
question them before we have questioned
them. 1 would not like them to tali to CBI
before thev talk to us. They »Te our
colleagues, no matter where il In the keeping
of every Member, there is something
collective and that is the collective prestige
of Parliament, but | was
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aghast when 1 was told that our colleagues
are being questioned and interrogated by the
GUI -not even b\ the leaders of the ruling
party and much less by others. Why should it
be so? Consider this thing. | would noi like
anyone d! you to be haunted by the CBI for
an offence of this kind, lor indiscretion and so
on. This is what we demand of you. Now, Sir,
if we start this kind of thing, then there was
the case where the Speaker the other day said
that some MP was guilty of misconduct for
years and he would take action against him,
Musi we call the CBI to enquire into the
misconduct of a Member of the other House
which attracted the remark from the ii that
some action might be taken against him? No.
We shall be dealing with it. You, Sir. shall
deal with it. The House will deal with, il. It is
possible. Has our good sense so departed that
we are not in a position, even in a matter of
this kind, to come together and find accepted
and agreed solutions?

Certainlv we can, provided the leadership is
there. | wanted to find out the troth, truth not
only about the signature, important as they
are, but also about the circumstances in which
the memoranda was produced and the role thi
document played over the two years or so. It
is all right that the CBI will find out but why
do we expect that | would trust the CBI? | am
not saying that I am not trusting him. But whv
should he necessarily trust the CBI when the
matter involves Members of Parliament? Was
it not necessary for him to take Members of
Parliament into confidence over a document
which defames Parliament. 1 am putting it
mildly? Is it not our duty to have a look at this
document? If something damages may
collective prestige, have | not the right as a
Member of Parliament to ask of you as
Members of the Government to show me the
document? What is wrong there? Do vou
think our bona fides are such that we cannot
look at it? The CBI can look at it. Your
Ministers ran look at it. Your bureaucrats can
look at it but not your colleagues either on
that side or on this side. What sort of norms
you are laying down? That is all | am asking.

Sir, we all know there is rampant corrup-
tion today in the country. | say rampant
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corruption, and whatever we may feel,
whatever we may make out in our speeches, or
whatever assessment we might give, the fact
remains that there is rampant corruption
though there are millions anil millions of
people who support you and who support us.
Is it not an objective fact to he taken seriously
note of irrespective of how you feel and how |
feel' or some others feel? If that is so, how do
we set about it? According to us lobbies of big
business interest and black money operate not
only in the Treasurv Benches— do not think 1
am blaming yon—but in all operational
spheres. Not only they are operating in the
Tieasury Benches, tluy operate on this side of
the House also. This is the technique of (he
reaction. Reaction breeds corruption and uses
corruption for the destruction of a system
which has come up in a number of developed
countries after world war 1. It is a historical
fact. Therefore, | ask you, | urge upon you
betimes you take note of corruption. Do not
treat it as a question oT morality and vices of
individual Ministers or M.L.A.s or M.P.s
whether of the Op-position or on the other
side. You treat is as a dengerous, destructive,
subversive phenomenon promoted and nursed
by ihose who are intersted in taking our
country back-ward, in reversing the process
which should take us forward and bring about
a counter-revolutionary reversal in the <oun-
Tliat is why | say do not think thai the political
battle is cWIy around the huslings, the
political battle is around for the Mini val and
strengthening of democracy, for die morality
and standards of our public life have got to be
fought also on the issue of "Corruption breeds
corruption”. That should be our motto and we
should take collective steps in order to put an
end to corruption.

Sir, there are, as | said men of integrity on
either side of the House. There are parties of
integrity. Why should they not co-operate
instead of trying to go at each other's throat
over a matter which requites a national
approach? And that is whv | Suggested a
Parliamentary ~ Committee. | wanted
representatives of the nation to it together, to
think what should he done hot merelv get
preoccupied with the question of a few
signatures or seven or eight licences. |
wanted them to go into this
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question from the point of view of drawing
certain lessons so that Ministers are above
raproach and M.Ps are above raproach, so that
we set an example and remove all that comes
in our way to deal with corruption. That is
what | wanted. Therefore, this does not permit
any narrow partisan view. It has to be fought
everywhere, whether on your side or on this
side, whether in the ruling panv or in the
Opposition; whether it thrives under the flag of
the Congress Partv or under the colours of the
Opposition parties, corruption is corruption. |
know there are reports like the Mudaliar
Committee Report, the Mudholkar Committee
Report and the Sarjoo Prasad Committee
Report. There are many other reports of the
various States which also throw some light on
corruption. Corruption is prevading not only
on that side but also on this side. Therefore, let
us not talk as if some are corrupt and others
are not. let us find out who are corrupt and
which is the source of corruption. | repeat that
monopoly capital and black money in the
country constitute the major source of
corruption. Strike at it. Well, a few small men
you have got. | know what publicity they have
got. These Mahe and Yanam men have
become international figures. But what about
Birlas and others who are wholesalers in
corruption? They are not retailers in
corruption. When they take big licences,
nobodv knows because before they take the
licence, they know how to gag the ruling party
and also how to gag the Opposition parties.
Therefore, when the poor Mahe and Yanam
people take licence, there is noise and all these
things. It is good. Have it. A pickpocket is also
an offender. A highwayman is also an
offender. Deal with all of them. | have no
hesitation in saving that there are some serious
drawbacks in our functioning in Parliament.
But I would not go into these things here. | am
a little surprised that Mr. Uma-shankar Dikshit
has been very kind to me. He spoke partlv like
a journalist, partly like a lawyer and also to an
extent, as Home Minister, not being very
confortable in that Ministry, | beliexe. Now,
the Commerce Minister is here. Is it not a fact
that some fund of Asia '72 was embezzled and
a complaint was lodged by the Delhi Ad-
ministration with the police and nothing “as
done in “our Ministry which is now
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called the Commerce Ministry? Is it not a fact
that letters of Mahatma Gandhi, Pandit
Jawaharlal Nehru and Rabindranath Tagore
were taken for an exhibition and were then
sold in Europe and America and the culprit,
Deputy Secretary, Mr. K. S. L.tithra, has not yet
been suspended despite the fact that there was
a report against him? Are you denying it? You
gave the report. Files are being destroyed.
Letters of Rabindranath Tagore, letters of
Mahatma Gandhi and letters of Jawaharlal
Nehru had been taken away in order to be
shown in a foreign exhibition, but they were
sold in the American market in order to make
money. Where are these letters? They were
taken from the Nehru Museum. Where are they
now? Enquire into it. Who is responsible for
it? (Interruptions).

SHRI RABI RAY: Who are the office-
bearers of the museum? (Interruptions).

SHRI BHUPESH GUPTA: | have named
him. Who are they? Find out. Therefore, | say,
Mr. Dikshit, do not think that all of us are
interested in politicking in everything. I want
to preserve Nehru's letters. | want to preserve
Tagore's letters. | want to preserve Mahatma
Gandhi's letters.

SHRI LOKANATH MISRA: | had raised
this matter in the House and the hon. Minister
had assured me that he would look into it.

SHRI BHUPESH GUPTA: | must con-
gratulate Mr. Lokanath Misra. At least once in
life he raised a good thing in the House. Now,
Sir, in to-day's papers you see that one Dr.
Nataraj in Bangalore—he is supposed to be the
son-in-law of the Chief Minister of Mysore—
is organising an 'Tndira Brigade" to attack
Congress students, to attack us and everybody.
Hooligans are being mobilised by Dr. Nataraj
in Bangalore and Mysore Universities to
terrorise and intimidate students belonging ro
many parties, above all, belonging to the
Congress Party. Who will control him? After
all, he is a son-in-law of the Chief Minister. |
have never been one, but | am told that such
sons-in-law enjoy something like the favoured
nations clause somewhere in the affairs of the
State.

Not witS regard to these sginaturcs, win Id
you not show us these things? We
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do not know how the file was processed, who
wrote what in the memorandum. If the
memorandum is such that there were no
finger-prints, we trust it; but then there should
be a comparison of the signatures on the
memorandum with the signatures that are there
on parliamentary papers of the MPs concerned.
Have you verified them? Denial is all right.
Normally 1 would like to accept the denial of
my colleagues even at some risk. And | want
you to accept my denial. But when the issue
assumes such proportions, and given such
dimension, it is necessary not merely to flaunt
a denial ex-parte, not merely to tell us
indirectly, but make us also feel that the
denials are also substantiated by what we see
with our eyes. Nothing of the sort has been
done. You can ask, Mr. Chatterjee that because
we are all your friends we should accept what
you tell us about the denial. All right
(Interruption). Not one man has come to deny.
But why do you draw so heavily upon our
credulity? | cannot understand. You are
trusting us too much. We are ready to give our
affection, our confidence as person to person.
But don't rub us too much on the wrong side.
Well, what happened these two years? Why
was there no investigation? The CBI took five
months to verify the signatures! Why could it
not have been done earlier? Only telephone
calls are required. You did it in five hours for
what the CBI took five months! What is the
explanation? Just tell ine why there was so
much delay. All these things should be
explained to us. There is no explanation. They
remain a mystery. Take the case of the
memorandum. Who gave the memorandum?
Who received it? Where was it written? What
kind of initials were there? Whose pad was
used? And who passed on to whom? These are
all very relevant things. We can also find out.
Suppose | Call Mr. L. N. Mistra or for that
matter anyone; | am not blaming individuals
here. For example, I call Mr. Nurul Hasan, to
be on the safe side, of not being guiltv of
character assassination. Come and tell us
whether and when you received this
memorandum. What did you do with it? Does
all this require a CIA agency to investigate?
CIA agency is required for killings—American
require it for Killing Allende. But we don't. We
don't want a CIA type of investigation.
Members of Parliament can go and talk
to other
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colleagues and ask them, and | am sure they
will be truthful. But we are no! allowed.
Therefore, why are \ou doing all this in this
way? | cannot understand. That is also
another natter.

Then about officers. My friend, Uina-
shankarji, said—our friend is here, tie is the
Leader of the House and hence is supposed
to he our friend—he asked, "How can you do
that?". And he was horri-fied that we made
such a preposterous suggestion that there
should be a parliamentary body. Is there no
parliamentary body In England? Has not
Parliament even tried persons there? | am not
asking for a trial because the question of trial
does not arise because we are only interested
in finding out the truth and vindicating the
hoi our of Parliament. So, Sir, such things
happen. Go to British Parliament and see,
whenever such things happen, they appoint a
committee; the Americans do it; the French
do it; the Italians do it. It is not something
unheard of .

SHRI GUNANAND THAKUR" What
about Russia?

SHRI BHUPESH GUPTA, Russia? Bv the
law of the land corrupt people are shot -
dead. That is the law there. Lenin said one
bullet is much cheaper tor the working
people to deal with enemies of the people
than going in for a prolonged trial and
spending lakhs and lakhs of rupees. Here
after all you are non-violent. How can you
do that? Only Jayaprakash Narayan now
being a non-violent allows yon to be
slapped; | don't.

Sir, that is a different matter. Therefore, |
say that the Parliamentary Committee has
every right to use the services of anv outfit of
the Government including the CBI. We have
power to summon people; even in Select
Committees you can summon people; we
have power to call for anv document; we
have power to administer oath; we have
power for summoning witnesse , we have
even power for condemning people for
contempt of Parliament. All these powers we
have. Then what are the difficulties? | am not
saying that CBI has no role to play in this. |
am saying that tin's

task should be performed by the highest
authority in the country because its pres-
tige is involved and that body should be a
delegated authority of Parliament. That
body could use all the agencies of Govern-
ment including the CBI, hand-writing
expert and all the rest of it. What is the
difficulty? Why should we rely on officers?
1 iles are not in your possession. Have there
been no cases where files have dis-
appeared in the pastfrom the officers?
When it is found inconvenient to maintain and
keep files, tiles have disappeared. What is the
guarantee ihat files will not disappear in
this case? What is the guarantee that files will
not be tampered with? Even if you are very
perfect and honest in this matter and even if
you are men with in-p< liable character,
people may have doubts. Why do vou leave
these doubts? | cannot understand. There is a
saving that in such public matters, you must
not onlv be intrinsically right, but you must
also appear to be right. This is very, very
important. Public morality demands this so that
public confidence is treated. Well, | am
in thedark. When | go to Calcutta, all
that | can tell the people there is this: Mr.
lima-shankar Dikshit told me, | could wail
for two months and the CBI and bureaucrats
will settle this matter and after (hat we
shall have a chance of looking at if. Isitnota
distortion of democratic process? Is it doing
great  honour to the  Parliamentary
institutions? Is it what you as the ruling
party and a mature party should do?

All | can sav before | conclude is that this is
a small episode to me. After all Rv 45 lakhs. It
is not a huge sum. 1 know of cases involving
crores of rupees. | know the case of Kapadias.
I know many other eases. | know Mr. Birla
through a telephone call from Calcutta got an
officer who was examining his accounts
transferred. All these things | know. This is a
small amount. But I thought we could collec-
tivelv discuss this matter in order to find oul
some remedy.

Here are the leaders of the Government
sitting. Make it a convention that no Member
of Parliament shall make recommendations for
business interests. Should they make some
recommendation, they should send a copy of it
to the leaders of
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the respective parties and also a copy to the
Chairman of this House in the case of Rajya
Sabha and to the Speaker in the case of the
Lok Sabha so that if we recommend far
anything, we should be in a position to own it
up before the public. It should not be secret.
Firstly that should be clone.

Apart from that, all business connections
of M.Ps and Ministers should be reduced. |
am tired of hearing of this Coolie Mastan. |
have not seen this man. In Calcutla we call
Goonda Mastan. Here Coolie Mastan and
other Mastans come ari3 meet M.Ps, and they
are treated well. Are we living in a Mastan
democracy or are we living in a
Parliamentary Democracy?

Therefore, Sir, 1 do not like the Mastans to
come here nearer us or any iexpectable
Mastan in the big money world and the
financial world like the Birlas and the Tatas.
Keep away from them. | tell you, keep away
from them. | tell you, they aie conspiring for
and financing the destruction of the
democratic movement in the country The
Bihar movement, which is for the destruction
of the democratic movement, which is for the
dissolution of the Assembly, is not financed
by the small traders, but is financed by the
big money people including Mr. Goenka and
everybody knows this. On the one hand, they
finance some people on your side, corrupt the
Ministers, mislead them, pollute them and get
things out of them and, on the other hand,
they give money to certain elements on the
Opposition side so that they can attack them
and they choose their targets also. | have
seen, Sir, even in this experience, Row the
target has been chosen. But | am sorry, 1
have noted a kind of factional approach to
ibis matter which operates and | do not want
to name the party concerned here. Why
should there be a factional approach to this
matter? | cannot understand (hi-.

1 know all of you have very good con-
nections with the rightist elements and this
everybody knows. Everybody knows that:
you are shifting to the rightist side in the
economic policies and this is known to
everybody and | know how this has come
about and | know how this has been
organised. It is not what all of you say which
is important. It is not that. On the
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27th August, | moved a resolution demanding a
parliamentary committee, and there arose a

spontaneous response from your benches
and they said from your side,
"Yes, a parliamentary committee should
be appointed." But, later on, it melted
away and only silence was there and
only silence came and jockeying for

positions from factional angles started and, as
you know, whatever may be the will of the
House, there are connections and divisions
also. This operates there. Therefore, T
would appeal to the Parliament, before | sit
down, to you, Sir, and through you to ilk
Government to take a serious note of
corruption today. It eats into the vitals of our
system. The big money, the monopoly capital,

the vested interests with their Mastans
and non-Mastans, all are out to destroy
the parliamentary democracy, using double-
edged weapons, one side to strike the

ruling party and to put it in a particular
position and the other to strike the others.
Therefore, there should be two kinds of
attempts: One from within your party and
the other from (his side of the House. The

Prime: Minister is there and she should
know that from within your party this
attempt must begin and also from this

side of the House the attempt must be there
to salvage the parliamentary democracy,
political morality and the other institutions, and
this is the biggest challenge before us today
and this challenge ran be met only, among
other  tilings, by resolutely  fighting
corruption.  eliminating  all those corrupt
people in public life, no matter where
thev are situated, no matter how powerful
they are, and they have no place in our
public life because they threaten  nor
merely our system of tradeand commerce
and such things, but they threaten the very
fabric of our democratic existence, therefore.
Sir, | would appeal to the House to accept
my resolution and 1 think it is a very
reasonable- resolution, You would have
seen that in the whole course of my speech
I have never brought in any extraneous issues
and | have kept it only on the plane of
principle. If  the Parliament is involved,
if the prestige of the Parliament is involved,
if the Members of Parliament are involved,
if the Ministers, who are also the Members
of Parliament, are also involved and if the
people begin to doubt the integrity and the
pres-
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tige of the Parliament, then it is a very critical
position and it is the duty, the bounden duty,
of all of us to rise to the occasion, seize of the
matter ourselves and then take necessary
steps through a committee of the kind I have
suggested. May | ask, therefore, my friends
here to accept this resolution? May | ask my
good friend to accept this? Sir, many among
them are good people and | know it and there
arc many good people here also. But | am in
trouble that way. Anyway, | am glad that
there are good people on either side of the
House and on a matter like this they are
linked up. Therefore, please accept this. Do
not give the argument that the .ok Sabha has
not done it. Sir, here sits a person who can
get the 1 ok Sabha on die telephone.

Why do you give this argument? People
will laugh. Then children. He will ask you,
"Daddy, why did you give such a fantastic
argument when the Prime Minister was
sitting by your sdie? . . .". (Interruptions).
"Don't give such argument. Don't give it. On
principle, you reject it." But what | have said
today is because | have lived with this
Parliament. | have seen good traditions. |
have seen Jawaharlal Nehru reacted and
responded to it. Not always we were kind to
him. BuL always, somehow or other, 1 noted
a sensitiveness on his part. | would like that
to be recovered. I know we had many
differences with Pt. Jawaharlal Nehru at that
time; we sat in the Opposition and he sat
there. But some of the things again and again
I remember and | wish these were reborn in
the functioning of Parliament. I am not
talking of South Block or North Block . . .

MR. DEPUTY CHAIRMAN: Please con-

clude now . ..

SHRI BHUPESH GUPTA: Finally, | once
again appeal to you in the name of fighting
corruption, which we must fight together, and
as a non-party, national issue, even if you
vote against it, during the recess do a little
heart-searching and hard thinking to come to
the right conclusion. Better late than never.
You have always been late in doing good
things, . . (Interruptions).
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MR. DEPUTY CHAIRMAN: Mr. Chinai.

SHRI BABUBHAI M. CHINAI: Sir, the
hon. Leader of ihe House and the Commerce
Minister have made no reference in their reply
to in\ amendment. But since, | think, the
purpose of my amendment has been served, |
wish to withdraw my amendment.

The amendment was, by leave, with-di awn.
MR. DEPUTY CHAIRMAN: The question
is:

That this House resolves that a Joint
Committee of both Houses of Parliament
consisting of 10 members of Rajya Sabha to
be nominated by the Chairman and 20
members or Lok Sabha to be nominated by
the Speaker be constituted to investigate all
matters arising out of answers given to
Starred Question No. 730 in Rajya Sabha on
August 27, 1974, and Mipplernentaries
thereto as well as the statement of the
.Minister of Commerce in connection
therewith in Rajya Sabha on the same day
and that the Committee do submit its report
to this House on lhe first day of the next
session.

That this House recommends to l.ok
Sabha that 1 ok Sabha do concur in thi*
motion and join the said Committee.

The House divided:

MR. DEPUTY CHAIRMAN:
104 Ayes—21.

Noes-
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Mathew Kurian, D, K,

Shii Viswanatha

Misra, Shri Lokanath

Mullick Chouidhury, Shri Suhrid
Raba, Shri Sanat Kumar

Kay, shri Rabi

Rn}',
Roy, Shri Monoranjin

Menon,

shei Ralvan

Shiwvma, Shri Yogendra

Shuswi, Sbri Prakash Vir

Tyagl, Shei Mahavir

Yadav, Shri Shvam Lal
NOES—104

Abid, Shvi Quasim Al

Adivarerkar, Shrimati Sushila Shankay

Alva, Shyiwati Margurel

Arif, Shri Mohammed Usmian

Avergoankar, Shri R. Do |

Bhagwati, Shei B, C.

Bhardwaj, Shei Jagan Naih

Bhatr, Shri Namd Kishoe

Bisi, Shri . N,

Rosoval, Shri D, K.

Buragoliain, Shri Nabin Chandra

Chandra Shickhiar, Shri

Clandra Shekhar Shrimati Maragatham

Chattopadhyava, Proi, D. P

Chaturvedi, Shrimat Vidvawan

Chaudhari, Shr N P

Chauravia, Sher 8. Do 8.

Chettri, Slnl K, B,

Chinai, Shri Babubhai M.

Choudhury, Shri N, R,

Chiowdhary, Shri C. L,

Das, Shri Dalram

Das, Shri Bipinpal

Dhar, Shri D. P.

Dikshit, Shri Umashankar

Dwivedi, Shei D, N,

Gadgil, Shxi Vithal

Goswami, Shii 5, P

Gujral_ Shri I K.

Hashmi, Shn 8§ A,
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DoIhimar Sinh, Shri

Jain, Shm Dharamchand
Jairamdda:s Daulatenm, Shrl
Jha, shri Kamilnath
Joshi, Shel Jogdish

. Ralaniva, Shri Thrahim

Kalp Nuarh, Shri

Ramble, Prof. N, AL

Kupur, Shri Yashpal

Kesri, Shrr Sitaram

Khian, Shei Khshed  Alam
Ruipalani, Shii Keishnn
Krishan Kant, Shri

Rulkamni, shoiman Swmitra G
Talily,
Letkesh Chandiu, Dr

Kureel Ll Lt T

Alahungi, sy B0 K.
Mg, St € 1
Makwana, Shn Yoovrh
Mabaviva, Shre Hash Deo
AMuall, St Goanesly Lal
Melina,

Menon,

Shei
Shruman Leelu Damodara
Mushea, Shri R, K.

Mukherjee, Shei Pranab
Mukliopadhyay, Sheimati Purabj
Mulla, Shei A, N,

Murthy, Shre B P, Nagaraja
Musalir, Shri Gurmukh Singh
Nurnsinh, Shri H. 5.

Nawal Kishore, Shri
Nizamoud-Din, Shri Syed

Nurul Hasan, Prol, §,

Pamida, Shei Beahmananda
Prasad, shn K. L. N.
Punnaialy, Slai Kota

Rachaiah, Sheb B,

Rao, Shrimua Rathoabai Sreenivasy
Rao, Shri V. C. Kevava

Reddy, Shri Janardbana

Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govindu
Reddy, Shri R, N,
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Saleem, Shri Mohummad Yunus
Sardm Amjad Ali, Shri

Sevid Muhammad, Dr. V. A,
Shah, Shri Manubhai

Shauma, Shri K. L.

Shastri, Shri Bhola Paswan
Shokla, Shri Chakrapani
Shukla, Shri M. P.

Singh, Shri 1. T,

Singh, Shrimati Jahanara Jaipal
Singh, Shri Kameshwar

Singh, Shri Mohan

Singh, Shri Nathi

Singh, Shri Niranjan

Singh, Shri Prabhu

Singh, Shrimati Prtibha
Singh, Shri Ranbir

Singh, Shxi Sultan

Singh, Shri Triloki
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Sinha, Shri Awadheshwii Prasad
Sisodia, Shii Sawaisingh
Sukhdev Prasad. Shri
Sultan, Shrimati Alaimoooa
Swu, Bhri Scato
Thakur, Shii Gunanand
Totu, Shri G. C.
Tripathi, Shri Kamlapati
Trivedi, Shri H. M. .
Varma, Shrimati Narayani Devi Manaklal
Venigalla, Satvanarayama, Shri
Wajd, Shri Sikander Ali

The motion was negatived,

MR. DEPUTY CHAIRMAN: The House
stands adjorncd sine die,

The House then adjourned sine
die at Six minutes Pass ciglw of
the clock,



